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LOK SABHA DEBATES

LOK SABHA

Friday, March 2, 2007/Phalguna 11, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock

(MR. Speaker in the Chair)

[English]

MR. SPEAKER: Secretary-General to call Shri Vijay
Bahuguna for the purpose of taking oath or affirmation.

MEMBER SWORN
Shri Vijay Bahuguna (Tehri Garhwal)

...(Interruptions)

[Translation]

PROF. RAM GOPAL YADAYV (Sambhal): Mr. Speaksr,
Sir, | have given notice to suspend the Question Hour. You
may have read in today's Newspapers, this is a political
conspiracy against Shri Mulayam Singh Yadav and all
these false matters are disclosed for the purpose of political
conspiracy...(Interruptions)

[English]

MR. SPEAKER: | have received a notice. | will request
you to kindly raise it at 12 o'clock. | allow it at 12 o'clock.

...(Interruptions)

[Translation]

PROF. RAM GOPAL YADAV: This is a very serious
issue....(Interruptions)

SHRI SHAILENDRA KUMAR (Chail): This is a
conspiracy of the congress....(/nterruptions)

11.03 hrs.

(At this stage Shri Shailendra Kumar and some other hon.
Members came and stood on the floor near the Table)

[English)

SHRI KINJARAPU YERRANNAIDU (Srikakulam):
Sir, this is the most important things. ...(Interruptions)

MR. SPEAKER: You have not given any notice. Please
sit down.

...(Interruptions)

MR. SPEAKER: | have received a nctice from Prof.
Ram Gopal Yadav. | have made a request to him to raise
it at 12 o' clock.

...(Intarruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHR! PRIYA RANJAN DASMUNSI):
Sir, the Government of India has no role to play in this
matter; | do not know why they are doing this. It is based
on a PIL that the Supreme Court has done this. There is
nothing from the Government of india. The Government
of India cannot react to this. The Government of India is
not involved in this. ...(Interruptions)

[Translation]
MR. SPEAKER: | am not involved in this.

...(Interruptions)

[English]

MR. SPEAKEB: Onca agains, | would request Prof.
Ram Gopal Yadav to raise it at 12 o'clock.

...(Interruptions)

MR. SPEAKER: You have not given a notice. You may
go back to your seat.

...(Interruptions)

MR. SPEAKER: Please go back to your seats.
...{Interruptions)

MR. SPEAKER: Please do not do this.

...(Interruptions)
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MR. SPEAKER: | will allow you at 1200 noon. Let
Questions be raised. Please go to your seats.

...(Interruptions)
MR. SPEAKER: You can say all this at 1200 noon.
...(Interruptions)

MR. SPEAKER: The House stands adjourned till
11.30 hours.

11.06 hrs.

The Lok Sabha then adjourned till thirty minutes past
Eleven of the Clock.

11.30 hrs.

The Lok Sabha re-assembled at thirty minutes past
Eleven of the Clock.

[MR. Speaxer in the Chair
...(Interruptions)
[English]
MR. SPEAKER: Nothing will be recorded.
...(Interruptions)*

11.30% hrs.

(At this stage Shri Tufani Saroj and some other hon.
Members came and stood on the floor near the Table)

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Default in Bank Loan Repayments

*61. SHRI M. ANJAN KUMAR YADAV:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of FINANCE be pleased to state:

(a) the details of the total amount not paid by the
debtors due to the nationalised banks, bank-wise alongwith
the number of records for each bank;

MARCH 02, 2007

*Not Recorded.

to Questions 4

(b) whether the Reserve Bank of india has published
the list of defaulters for the information of the public;

(c) if so, the details thereof;
(d) if not, the reasons therefor;

() whether the defaulting individual companies have
been black-listed;

(f) if so, the details thereof,
(g) if not, the reason therefor; and

(h) the remedial steps taken for tackling the problem
of default?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) The bank-wise details of the number
of accounts and amount of Gross Non-Performing Assets
(NPAs) of public sector banks for the year ended March,
2006 is given in the enclosed statement.

(b) to (g) Information about suit filed accounts of Rs.
1 crore and above, and list of suit filed accounts of wilful
defaulters of Rs. 25 lakhs ans above, are available in the
public domain on the web-site of Credit information Bureau
(india) Ltd. (CIBIL) at www.cibil.com. RBI also collects
data on defaulters (non-suit filed accouts) of Rs. 1 crore
and above and wilful defaulters (non-suit filed accounts)
of Rs. 25 lakh and above from banks and financial
institutions (FIs), and disseminates the same to them in
consolidated form on a periodic basis for their confidential
use. This information facilitates banks/Fis to adequately
decide about the credit worthiness of their prospective
borrowers.

(h) The banks take appropriate action to recover
outstanding loans in accordance with their overall laon
recovery policies, which, inter-alia, include regular foliow
up of loan accounts, filing of suits in civil courts/Debts
Recovery Tribunals (DRTs), action under The
Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (SARFAESI) Act, 2002,
compromise settlement and monitoring and follow up of
NPAs at various levels. Further, Government has enacted
Credit Information Companies (Regulation) Act, 2005
which enables banks/Fls to access wider credit information
collected and disseminated by Credit Information
Companies, and therby arrest fresh accretion of NPAs.



5 Written Answers PHALGUNA 11, 1828 (SAKA) to Questions 6

Total Number of Accounts and Amount of Gross Non-
performing Assets (Gross NPAs) of Public Sector Banks 21. State bank of Bikaner 37,71 389
as at End March 2006 and Jaipur
22, State Bank of 40,378 453
Sl.  Bank Name Gross NPAs Hyderabad
No.
No. of Amount in 23. State Bank of India 10,78,374 10,376
Accounts  Rs.Crore  ,, o1ate Bank of Indore 30,754 383
1 2 3 4 25. State Bank of Mysore 31,174 398
26. State Bank of Patiala 44,209 543
1. Allahabad Bank 1,46,389 1,184
27. State Bank of Saurashtra 14,890 168
2. Andhra bank 67,338 437
28. State Bank of Travancore 47,629 610
3. Bank of Baroda 1,38,537 2,390
4. Bank of India 2,76,300 2,479 Total 44.22,187 42,118
5. Bank of Maharashtra 1,17,844 944 Data source: Statistical Tables Relating to Banks in India 2005-06
and off-site returns (provisional) submitted by the banks.
6. Canara Bank 2,63,296 1,793
Foreign Exch Reserv:
7. Central Bank of India  2,73,110 2,684 orelgn Exchange os
*62. SHRI GIRDHARI LAL BHARGAVA:
8. Corporation Bank 58,404 626 62. SHRI G BHARG
SHRI KAILASH NATH SINGH YADAV:
9. Dena Bank 57,501 949
Will the Minister of FINANCE be pleased to state:
10. IDBI Ltd. 4,194 1,116
(a) whether any assessment has been made with
11. Indian Bank 1,05,702 669 regard to the foreign exchange reserves in the country;
12. Indian Overseas Bank 112,764 1,228 (b) if so, the details thereof alongwith the amount of
forei ch t t;
13. Oriental Bank of 77,225 2,116 relgn exchange reserves &l presen
Commerce (c) whether there is any fluctuation in the accumu-
14. Punjab and Sind Bank 62,281 942 lation of foreign exchange reserves during the last six
months;
15. Punjab National Bank 2,49,731 3,138 (d) if 50, the reasons therefor:
16. Syndicate Bank 2,43,230 1,506 (o) what 00 obes veign exch r680rves
17. UCO Bank 1,71,984 1,235 the Government proposes {6 uiias
of basic infrastructure sector;
18. Union Bank of India 2,88,512 2,098

(f) whether the Government has formulatéd:
19. United Bank of indla 321,635 744 scheme to provide loan on concessional rate to infrastruc-

20. Vijaya Bank 61,091 540 ture sector for their development from the foreign exchange
reserves,
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(g) if so, the details thereof;

(h) whether there is any proposai to set up India
Investment Corporation for providing loan to the infrastruc-
ture sector; and

(i) if so, the details thereof and the time by which it
is likely to be set up?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) The foreign exchange
reserves which stood US $ 151.6 billion at end March,
2006 have increased and are piaced at US $ 188.9 billion
as on February 16, 2007. India's foreign exchange reserves
are monitored closely and statistical information is
disseminated by the Reserve Bank of India (RBI) through
its weekly publication “Weekly Statistical Supplement". The
RBI makes assessment of foreign exchange reserves in
its bi-annual publication "Reporton on Foreign Exchange
Reserves".

(c) Yes, Sir. India's foreign exchange reserves, which
stodd at US $ 151,6 billion at end-March 2006 has risen
by about US $ 37.3 billion in the current year (upto
February 16, 2007) with variations in the last six months.

(d) The rapid increase in foreign exchange reserves
in the current year is on account of higher capital and other
inflows, and valuation gains.

(e) to (i) Thereis no scheme for using foreign
exchange reserves for financing infrastructure projects at
present. However, the Budget for 2007-08 has proposed
as follows:

"A committee chaired by Shri Deepak Parekh has
made a number of recommendations for finaricing
infrastructure, One of the recommendations is to use
a small part of the foreign exchange reserves without
the risk of monetary expansion. The Committee has
suggested the establishment of two wholly-owned
overseas subsidiaries of IIFCL with the following
objectives:

(i) to borrow funds from the RBI and lend to Indian
companies implementing infrastructure projects
in India, or to co-finance their ECBs for such
projects, solely for capital expenditure outside
India; and

MARCH 02, 2007 .-

- 4o Queations 8

(i) to borrow funds from the RBI, invest such funds
in highly rated collateral securities, and pravide
'credit wrap' insurance to infrastructure projects
in India for raising resources in international
markets.

The loans by RBI to these two subsidiary companies
will be guaranteed by the Government of India and
the RBI will be assured of a return higher than the
average rate of return on its incremental investment.
Government proposes to examine the legal and
regulatory aspects of the recommendation, in
consultation with RBI".

[English]
inflation Rate

*63. SHRI RAVI PRAKASH VERMA:
SHRI J.M. AARON RASHID:

Will the Minister of FINANCE be pleased to state:

(a) whether there has been continuous rise in inflation
rate augmenting the prices of essential commodities during
the last one year,;

(b) if so, month-wise details alongwith the reasons/
compulsions getting it beyond control;

(c) whether the Government has reduced the duties
on several commodities in order to bring down the inflation
rate and to check the price-rise;

(d) if so, the detalls thereof and the revenue losses
to the Government as a result thereof;

(e) whether the existing high powered committee for
monitoring prices of essential commodities has given any
recommendation to check the inflation rate and price rise;

(f) if so, the details thereof;

(g) the steps taken/being taken by the Government
to bring down the inflation and to check rising trend of
prices of essential commodities;

(h) whether the Government proposes to invoke
ESMA to curb infiation and price rise; and

(i) if so, the detail thereof?
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THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) The WPI-based infiation trend
for the period from January 2006 to January 2007 is
indicated in the Table below:

Table: WPI based monthly rate of inflation (%)

PHALGUNA 11,1928 {8AKA)

Month Inflation
January, 2006 4.1
February, 2006 4.0
March, 2006 3.9
April, 2006 3.9
May, 2006 4.7
June, 2006 5.1
July, 2006 4.8
August, 2006 5.1
September, 2006 5.4
October, 2006 55
November, 2006 55
December, 2006* 5.4
January, 2007 6.2

*Provisional

(c) and (d) To control inflation, Government has
reduced duties on various commodities in the current
financial year. The details are given in the enclosed
statement. The total revenue loss due to the mentioned
exemptions in estimated to be about Rs. 5000 crores in a
full year.

(e) and (f) The High Powered Committee for monitor-
ing prices of essential commodities has made several
recommendations to check inflation.

(g) The recent steps taken by Government to control
inflation include:

— Reduction in retail prices of petrol by Rs. 2 per
litre and diesel by Rs. 1 per litre in November
2006 and again in February 2007.

to Questions 10

State Trading Corporation contracting for
import of 55 lakh tonnes of wheat to
supplement domestic availability, of which 49.4
lakh tonnes had arrived by February 13, 2007.

As against normal applicable duty of 50 per
cent, allowing private trade to import wheat at
5 per cent duty from June 28, 2006, and at
zero duty from September 9, 2006.

Decision to release up to 4 lakh tonnes of
wheat under Open Market Sale Scheme in
February and March 2007.

Ban on export of wheat from February 9, 2007.

Reduction in customs duty on import of pulses
to zero on June 8, 2006.

Ban on export of pulses with effect from June
22, 2006.

NAFED importing 49,300 tonnes of pulses.
Under a new contract executed by NAFED in
December 2006 to import 30,000 tonnes of
pulses, 10,675 tonnes had been shipped by
February 13, 2007.

To contain volatility in the futures prices of
wheat, sugar and puises, Forward Markets
Commission (FMC) has imposed limits on open
position, reduced limits on dalily fluctuations
and imposed additional/special margins.

Ban on futures trading in tur and urad from
January 24, 2007, wheat and rice from
February 28, 2007.

Reduction in import duty on paim group of olls
by 10 percentage points in August 2006 and
by a further 10-12.5 percentage poaints in
January 2007. Maintaining tariff value for
assessing import duty unchanged at July, 2006
level.

In the Budget 2007-08, crude aaweli as refined
edible oils have been exempted from.additi

counterveiling duty of 4 per cent. Uutyq N

sunfiower oil, both crude and refined, has been
reduced by 15 per cent.

Ban on export of skimmed milk powder.

Y
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Steps were taken by Reserve Bank of India to

reduce liquidity in the system by increasing the
cash reserve ratio and re;. . (aies.

Reduction in customs duty to various specified commodities

Statement

(h) No, Sir.

to Questions 12

(i) Does not arise in view of (h) above.

SI.  Commodity General rate Concessional Date on which Date till which
No. of duty duty concession applicable
was given
1 2 3 4 5 6
1.  Wheat 50% Nil 9-9-2006 28-02-2007
2. Pulses 10% Nil 8-6-2006 . 31-7-2007
Edible olls
3. Crude Palm oils 80% 70% 11-8-06 Without time limit
60% 24-1-2007
4. Refined Paim oils 90% 80% 11-8-06 Without time flimit
67.5%
5. Crude Sunflower oil 75% 65% 24-1-2007 Without time limit
6. Refined Sunfiower oil 85% 75% 24-1-2007 Without time limit
7. Maize (TRQ of 5 lakh 50% Nil 25-1-2007 31-12-2007
MT @ 15%)
8. Sugar 60% Nil 23-6-2008 30-9-2006*
Other Commodities (Changes made In January, 2007)
9. Portland cements 12.5% Nil 22-1-2007 Without time limit
10. Inorganic Chemicals 10% 5% 22-1-2007 Without time limit
(Oxygen, Chlorine, etc.)
11.  Ferro alloys, Stainless steel 7.5% 5% 22-1-2007 Without time limit
and other Alloy steel
12. Copper 7.5% 5% 22-1-2007 Without time limit
13.  Aluminium 7.5% 5% 22-1-2007 Without time limit
14. Zinc . 7.5% 5% 22-1-2007 Without time limit
15. Other base metals (Tungsten, 5% 22-1-2007 Without time limit

magnesium tin, cadmium

etc.)

7.5%
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1 2 3 4 5 6
16. Pipes, tubes, and pipe or 12.5% 7.5 22-1-2007 Without time limit
tube fittings of aluminum,
copper and zinc
17. Refractories 7.5% 5% 22-1-2007 Without time limit
18. Raw materials of 10%/7.5% 5% 22-1-2007 Without time limit
Refractories
19. Capital goods and their  12.5%/10% 7.5% 22-1-2007 Without time limit
parts, winding wires of
Chap 84, 85 and 90
20. Project imports (Airport 10% 7.5% 22-1-2007 Without time limit
development projects and
Metro rail projects, notified
under project imports)
This date has not been extended.
[Transiation] (b) The main reasons for shortfall in achieving the
10th Plan capacity addition targets -are given below:
Power Generation Capacity

*64. SHRI KASHIRAM RANA:
SHRI IQBAL AHMED SARADG!:

Will the Minister of POWER be pleased to state:

(a) whether the power generation capacity during the
10th Five Year Plan is much below the target fixed;

(b) if so, the reasons therefor;

(c) the estimated quantum of power in M.W. that will
be required in the country during the Eleventh Five Year
Plan; and

(d) the strategy chalked out by the Government to
overcome the future power requirement of the country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) A capacity addition target of 41,110 MW was
envisaged during 10th Plan (2002-07). At the time of mid-
term appraisal based on the project preparedness,
Pianning Commission assessed that 31,290 MW was
feasible during the 10th Plan. However, present
assessment indicates that capacity addition of 23,250 MW
is likely during 10th Plan.

(i) The Plan originally envisaged introduction of
super critical thermal power projects in the
country. However, these projects aggregating
3960 MW could not be taken up due to delay in

(ii)

(iii)

(iv)

)

technology tie-up.

Hydro projects aggregating over 6200 MW
slipped mainly due to delay in clearances,
investment decision, award of works, geological

surprises and court cases.

Private projects aggregating about 1200 MW
could not materialize as there was delay in

obtaining financial closure of these projects.

In case of projects aggregating over 5000 MW
date of commissioning as per contractual
commitment was not adhered to and these
projects slipped due to delay in critical supplies

by the equipment manufacturers.

“y

Due to non availability of adequate gas,
commissioning of projects aggregating over
1700 MW was delayed and another 1450 MW

worth projects could not be taken up.

r
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(c) and (d) The National Electricity Policy envisages
“Power for all by 2012" and per capita availability of power
to be increased to over «,000 units by 2011-12.To achieve
this, the Central Electricity Authority has projected that a
total capacity addition of about 1,00,000 MW is required
during 10th and 11th Plan period. Keeping the capacity of
23,250 MW which is likely to be added curing 10th Plan,
over 76,000 MW is required to be added during the Xith
Plan. To achieve this objective, the following steps have
been taken:

(i) During the 11th Plan, a capacity addition of
76,460 MW has been proposed. The selection
of porjects for inclusion in the 11th Plan is based
on the criteria of each project being at an
advance stage of preparedness in terms of
identified milestones. Further, projects
aggregating 44,358 MW (58% of the proposed
capacity) are already under construction.

(li) Coal will remain the mainstay in the fuel mix.
During the Eleventh Plan, 57,047 MW is being
proposed as thermal capacity addition. Out of
this 51,355 MW is to be coal fired. Coal linkages/
coal blocks in respect of 84% of the proposed
coal based capacity is already avallable.

(i) Out of the proposed hydro capacity addition of
16,253 MW, 12,863 MW (79%) are already
under construction and further 2905 MW (18%)
capacity has already been accorded
concurrence by States/Central Electricity
Authority.

(iv) Total proposed nuclear capacity of 3160 MW is
already under construction.

(v) Gas based projects of 4242 MW capacity
considered for execution in 11th Plan have gas
supply tie up.

in addition to above, to ensure availability of power
commensurate with the growth in the demand side, a
number of short-term and long-term measures are being
taken, such as:

S_boﬂ-wm:

(i) Rigorous monitoring of production, transpor-

MARCH 02, 2007

to-Questions: 6

tation and stocking of coal at all major coal
plants of the country to ensure adequate
availability of fuel to meet the improved PLF of
coal stations. Import of coal to bridge constraints
in production of domestic coal.

(i) Tapping of surplus power from captive power
plants.

(iii) Utilization of unutilized capacity of gas based
stations on liquid fuel.

(iv) Strengthening/augmentation of sub-trans-
mission system in States under Accelerated
Power Development Reforms Programme
(ADPRP) as a major step towards reduction of
Agrregate, Technical and Commercial (AT and
C) losses.

(v) Optimum utilization of available power by
strengthening of inter-state and inter-regional
transmission capacity.

(vi) Coordinated operation and maintenance of
hydro, thermal, nuclear andgas based power
stations to optimally utilize the existing
generation capacity.

(vii) Promoting demand side management, energy
efficiency and energy conservation measures.

(viii) "Partnershipin Excellence" Programme starting
with adoption of better operation and
maintenance (O and M) practices to enable
enhancement of Plant Load Factor (PLF) of
existing thermal power stations through tie-up
with well performing power utilities as a pre-
cursor to renovation and modernization.

(ix) Renovation, modernization and lifre extension
of old and inefficient generation units with
interest subsidy on loans by the Power Finance
Corpora-tion and Rural Electrification
Corporation under "Accelerated Generation and
Supply Programme (AG and SF).

Long-term:

(i) Creation of a National Grid for optimum utilization
of generation capacity and inter-regional transfer
of power.
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(i) 50,000 MW hydro initiative has been launched
for coordination development of hydro sector.

(iii) Identification of sites for thermal capacity over
1,00,000 MW.

(iv) Power Finance Corporation and Rural Electri-
fication Corporation have mobilized themselves
to see that good generation projects are not
hampered due to lack of funds.

(v) Rigourous monitoring of capacity addition of the
on-going generation projects.

(vi) Advance planning of generation capacity
addition projects for the 11th Five Year Plan.

(vii) Implementation of Ultra Mega Power Projects
of 4000 MW each to achieve benefit of economy
of scale.

[English]

Interim Relief to Central Government
Employees

*65. SHRI HARIBHAU RATHOD:
SHRI FRANCIS FANTHOME:

Will the Minister of FINANCE be pleased to state:

(a) the number of meetings of the Sixth Central Pay
Commission held so far;

(b) whether any decision has been taken regarding
the grant of Interim Relief to the Central Goverment

Employees;
(c) if so, the details thereof; and

(d) if not, the reasons therefor and the time by which
a decision is likely to be taken in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (d) As on 26-2-2007, the Sixth
Central Pay Commission had held 8 meetings, which
include its hearings of Unions/Associations of Central
Government employees. The Terms of Reference of the
Sixth Pay Commission include examination of desirability
and the need to sanction any interim relief till the time the
recommendations of the Commission are made and
acoepted by the Government.

PHALGUNA 11, 1928 (SAKA)

to Questions 18

The Government will take a decision on grant of
interim relief to Central Government employees, after a
recommendation in this regard is received from the Pay
Commission.

New Policy for Siums

*66. SHRI REWATI RAMAN SINGH: Wil the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Government proposes to formulate
a new policy for slums in the country;

(b) if so, the details thereof; and
(c) the time by which it is likely to be formulated?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) Slum Development is a State
subject. However, Government of India has been taking
steps through various schemes to improve the living
conditions in slums.

The Jawaharlal Nehru National Urban Renewal
Mission (JNNURM), launched by the Government in
December 2005, provides for guidelines for the develop-
ment of slums and provision of basic civic amenities to
the urban poor. The Mission is being implemented through
State Governments and Urban Local Bodies.

Reduction In Customs Duty

*67. SHRI CHANDRA BHUSHAN SINGH:
SHRI GURUDAS DASGUPTA:

Will the Minister of FINANCE be pleased to state:

(a) whether customs duty on certain commodities like
edible oils has been reduced during the last one year;

(b) it so, the details thereof alongwith their impact
on the prices of such commodities at the retail level during
the same period, commodity-wise;

(c) whether reduction in customs duty on certain
commodities has adversely affected the revenue front and
also the domestic producers;

(d) if so, details thereof; and
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(6) the corrective steps taken/being taken by the
Union Government in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) Details of changes in customs duty rates made
since June, 2006 in respect of edible oils and certain other
commodities are as under:

— Pulses: Baisc customs duty was reduced from
10% to Nil on 08-06-20086, valid upto 31-7-2007,

— Sugar: Basic customs duty was reduced from
60% to Nil on 23-6-2006, which was valid upto
30-9-2006.

— Palm Oils: Baisc customs duty was reduced on
crude/refined oils from 80%/90% to 70%/80%
on 11-8-2006, and then again on 24-1-2007 from
70%/80% to 60%/67.5%. This concession is valid
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without any time limit. In addition, the tariff values
for paim oils have been frozen at July, 2008
levels.

— Sunfiower oll: Baisc customs duty was reduced
on crude/refined olls from 75%/85% to 65%/75%
on 24-1-2007, which has further been reduced
to 50%/60% from 1-3-2007 (budgetary change).

— Wheat: Baisc customs duty was reduced from
50% to 5%, which was further reduced to Nil,
which was valid upto 28-2-2007.

— Maize: Baisc customs duty was reduced from
50% to Nil on 25-1-2007 valid upto 31-12-2007.

— All edible olls have been exempted from 4%
additional duty of customs in this year's budget.

Prices of these commodities during this period were as
under:

(Rs. per tonne)

Si.No. Commodity Price in July, 2006 Price in January, 2007
1. RBD Palm oil (Mumbai) 43414 47377
2. Refined Soyabean oil (Mumbai) 42447 47449
3. Sunflower oil (Mumbai) 42592 51440
4,  Gram dal (Hapur) 26490 30180
5.  Arhar (Delhi) 26220 29240
6.  Urad (Delhi) 38710 37940
7.  Sugar Medium grade (Delhi) 19210 16357
8.  Wheat (Babhraich, Uttar Pradesh) 8150 10362
9.  Maize (Retlam, Madhya Pradesh) 6635 8432

[Source: Center for Manitoring indian Economy (CMIE)}
(c) to (e) The revenue loss on account of above Hydro-Power Policy

changes is about Rs. 2300 crore in a full year. The customs
duty rates had besn reduced as domestic prices were
ruling high, and as such reduction in import duty is not
likely to have any serious adverse impact on domestic
producers.

*68. SHRI SANTOSH GANGWAR:
SHRI JYOTIRADITYA M. SCINDIA:

Will the Minister of POWER be pleased to state:
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(a) the quantum of exploitable hydro electric potential
identified and out of it how much has so far been
harnessed;

(b) whether the Government proposes to formulate
a hydro-power policy in order to meet the increasing
demand of power in all the sectors;

(c) if so, the details thereof along with the estimated
amount to be incurred in the 11th.Plan.fo increase the
power generation capacity in the country; and

(d) the time by which the policy is likely to be
formulated?

THE MINISTER OF POWER (SHR! SUSHIL KUMAR
SHINDE): (a) The exploitable hydro electric potential in
terms of installed capacity is estimated to be about
1,48,700 MW out of which a capacity of 30,164 MW
(20.3%) has been developed and 13,616 MW (9.2%) of
capacity is under development.

(b) to (d) No, Sir. The Policy on Hydro Power
Development 1998, the Electricity Act 203, the Electricity
Policy 2005, the National Policy on Resettlement and
Rehabilitation 2003, the Environment Protection Act 1986,
the Environment Impact Assessment (EIA) Notification
1994, the National Water Policy 2002 and Revised EIA
Notification 2006 provide the basic framework for the
development of hydro power.

However, keeping in view the unique problems
associated with hydro projects, a suggestion is under
examination that the exemption from tariff based bidding
available to the public sector under Clause 5.1 of Tariff
Policy 2006 of Government of India till January, 2011 may
also be extended to the private sector.

To increase the power generation capacity during11th
Plan, the requirement of funds is estimated to be about
Rs. 4,11,000 crores. This amount also includes the funds
required for advance activities for 12th Plan schemes.

[Translation]

Private Participation in
New Power Projects

*69. SHRITUKARAM GANPAT RAO RENGE PATIL.
SHRI V.K. THUMMAR:

Will the Minister of POWER be pleased to state:
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(a) whether the Government has defined the areas
where there can be domestic/private sector participation
and foreign participation in regard to setting up of new
power projects in the country;

(b) if so, whether the Government has evolved any
guidelines in regard to power tariff and counter guarantee,
and

(c) if so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Under the provisions of the Electricity Act,
2003, generation of electricity has been delicensed.
Section 8 of the Act requires the concurrence of the Central
Electricity Authority to the hydro-electric generation
schemes whose estimated capital expenditure exceeds the
prescribed limit. The Central Government has prescribed
this limit.

Hundred percent foreign direct investment in
generation, transmission, distribution and trading has also
been permitted. Any entity or person whether Government
or private sector can undertake these activities as per
provisions of the Act, rules and regulations issued there
under.

(b) and (c) The Government has notified the Tariff
Policy under the provisions of the Act. The Policy, inter-
alia, provides that all future requirement of power should
be procured competitively by distribution licensees except
in cases of expansion of existing projects or where there
is a State controlied/owned company as an identified
developer and where regulators will need to resort to tariff
determination based on norms provided that expansion
of generating capacity by private developers for this
purpose would be restricted to one time addition of not
more than 50% of the existing capacity. Even for the Public
Sector projects, tariff of all new generation and
transmission projects should be decided on the basis of
competitive bidding after a period of five years or wken
the Regulatory Commission is satisfied that the situation
is ripe to introduce such compaetition.

The Central Government has issued the guidelines
for competitive bidding for determination of tariff for
procurement of power by distribution licensees.
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The Tariff Policy does not provide for any counter
guarantee by the Government. The Policy states that the
power purchase agrgement should ensure adequate and
bankable payment security arrangements to the Genarating

* companies and that in case of persisting default inspite of
the available payment security mechanisms like letter of
credit, escrow of cash flows etc. the generating companies
may sell to other buyers.

Uniform Sales Tax

“70. SHRI SHISHUPAL N. PATLE:
PROF. MAHADEORAQO SHIWANKAR:

Will the Minister of FINANCE be pleasad to state:

(a) whether the Government proposes to reduce cess
on petrol and diese! in all the States of the country as
reported in Dainik Jag:an dated January 21, 2007,

(b) if so, the details thereof;

(c) whether the Energy Coordination Committee
(ECC) under the chairmanship of the Prime Minister has
recommended the implementation of uniform sales tax
rates all. over the country;

(d) if so, the details thereof;

(e) whether any estimate has been made in regard
to the likely impact of such uniform sales tax on the
revenue of the States as also the plight of dealers in border
areas;

(f) it so, details thereof;

(g) whether the said tax rates are being rationalised
in the States; and

(h) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) Sales
Tax is a State subject by virtue of Entry 54 of State List of
the Seventh Schedule of the Constitution. An Empowered
Committee of State Finance Ministers (EC) has been
constituted, inter-alia, to deliberate upon matters
concerning Sales Tax and to make recommendations to
the States. As per the EC recommendations, Petrol, Diesel
and Aviation Turbine Fuel (ATF) are subject to 20% fioor
rate of tax and are outside VAT. Thus, the States can levy
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sales tax at rates higher than 20% and a number of States
are doing so. As far as other petroleum products are
concerned, the rates of tax recommended by the EC are
uniform fixed rates and such products are integral part of
the VAT. The Energy Coordination Committee (ECC) has
so far not made any specific recommendation for uniform
sales tax rates all over the country. Regarding cess on
Petrol and Diesel, the same Is levied by the Central
Government @ Rs. 2 per litre uniformly across the country
and the collections from this cess go to the Central Road
Fund.

(e) to (h) As no decision has been taken by the States
to have uniform sales tax rates, the question of revenue
loss does not arise. Regarding rationalisaion of taxses in
the States, during the current financial year, some States
have taken steps to reduce sales tax rates on Petrol and/
or Diesel.

[English]
Statutory Liquidity Ratio

*71. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has empowered the
Reserve Bank of India to cut statutory liquidity ratio below
the current limit; and

(b) i so, the details thereof and the reasons therefor?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) and (b) In the wake of the
developments in the banking and financial sector and
soaring demand of credit, Government considered it
necessary to give more operational flexibility to RBI in the
conduct of the monetary policy. As such amendment to
Section 24 of the Banking Regulation Act, 1949 to. remove
the existing floor of 25% while retaining the ceiling of 40%
had become necessary. Government has therefore, issued
the Banking Reguiation (Amendment) Ordinance, 2007 on
January 23rd empowering RBI to specify Statutory
Liquidity Ratio (SLR) without any floor.

Judicial Reforms

*72. SHRI B. MAHTAB: Will the Minister of LAW AND
JUSTICE be pleased to state:
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(a) whether the Government has any proposal to
implement judicial reform measures;

(b) if so, the details thereof; and

(c) the time by which such reform measures are likety
to be implemented?

THE MINISTER OF LAW AND JUSTICE (SHRIH.R.
BHARDWAJ): (a) to (c¢) Judicial reforms is a continuous
process. It has to keep pace with the chaning time,
conditions and requirements of the people. Government
is committed to provide speedy and inexpensive justice to
the common man.

Various judicial reform measures being implemented
by the Government include: Scheme of Fast Track Courts
and Family Courts, Infrastructure support for Judiciary
including computerization, simplification of judicial
procedures, augmenting Judges strength in High Courts,
training of Judicial Officers for improvement in the quality
of administration of justice, accountability of judges,
organizing Lok Adalats and encouraging alternative modes
of dispute resolution, setting up of special tribunals etc.

Education Loans

*73. SHRI JASHUBHAI DHANABHAI BARAD:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of FINANCE be pleased to state:

(a) the amount of education loans disbursed by public
sector banks to the students belonging to Scheduled
Castes, Scheduled Tribes and Other Backward Classes
during each of the last three years, bank-wise;

(b) the targets set and achieved by the public sector
banks or disbursement of education loan to the above
during the said priod;

(c) whether the Government has any proposal to
provide education loan at the interest rate of 4% to the
economically weaker sections including SCs/STs/OBCs;
and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHR! P.
CHIDAMBARAM): (a) All Public Sector Banks do not
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maintain separate data on disbursement of education loan
to Scheduled Castes/Scheduled Tribes and Other
Backward Classes.

(b) No specific targets for education loan for Public’
Sector Banks are allocated. However, guidelines on.
education loan scheme emphasize that no deserving/
meritorious student is denied opportunity to pursue
education for want of financial support.

(c) and (d) The interest rates on advances has been
deregulated and banks are free to fix interest rates
themselves with the approval of their Boards. Bank have
been advised to fix their Benchmark Prime Lending Rate
(BPLR) after taking into account cost of funds, transaction
cost, risk factor, margin and other overhead expenses. As
per the Model Education Loan Scheme, 2004 the banks
are to charge interest on education loan upto Rs. 4 lakh
at PBLR and above Rs. 4 lakh at BPLR+1 per cent.

Performance of NREGS

*74. SHRI N.N. KRISHNADAS:
SHRI BALESHWAR YADAV:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the present status of National Rural Employment
Guarantee Scheme (NREGS) alongwith employment
generated thereunder indicating the funds sanctionqd and
utilized since inception of the scheme, State-wise;

(b) the decline noticed in the number of unemployed
persons in each State as a result thereof;

(c) whether the Government is satisfied with the
progress of the scheme;

(d) if so, the extent thereof;

(e) if not, the causes ascertained by the Government
responsible for unsatistactory functioning of the same and
the steps taken to remove them;

(f) the recommendations of the Planning Commission’
on the issue of expansion of the scheme and the action
taken by the Government thereon; and

.(g) the steps taken/to be taken for effective monitoring

4
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and Iimplementation of the scheme and towards
enhancement in the allocation of funds to the States
thereunder alongwith ways and means of meeting the
expenditure on the expansion of the scheme?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) State-wise details
regarding the status of implementation of the National
Rural Employment Guarantee Act, employment generated,
funds sanctioned and utilized, Physical performance and
man days generated are given in the enciosed statement.

(b) NREGA aims at enhancing livelihood security of
the rural household that demand employment. NREGA
guarantees only wage employment through unskilled
manual work upto 100 days in a financial year. A total of
1.71 crores households demanded work out of which 1.66
crores households have been provided with employment.
State-wise performance is at Annexure.

(c) to (e) The programme is in a nascent formative
stage and keeping in view the nature and scope of the
Act that requires strong systems and processes in place
at all levels from State to Panchayat, States still need
considerable time to achieve that to the desired extent.
This aspect is regularly and closely monitored and States
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are advised to strengthen the programme in terms of
training, personnel development, communication and
planning for work.

(f) It has been decided in consultation with Planning
Commission to expand this programme by covering an
additional 130 districts during 2007-2008.

(g) Regular monitoring of the implementation of the
Act is done by the Central Government. Periodic review
meetings have been undertaken by Minister of Rural
Development and Secretary (Rural Development) from time
to time. National Level Monitors (NLMs) and Area officers
of the Ministry visit various districts to oversee the progress
of the Act. Comprehensive MIS has been developed that
places all vital data in public domain. Village level vigilance
and monitoring committees are to be set up for local
monitoring. State level communication campaign to
enhance awareness about the programme have been
taken. Print, audio visual media and cultural forums have
been used for publicizing the programme. The Ministry is
regularly monitoring not only physical parameters but
qualitative indicators as well. NREGA is a demand driven
programme and Central Government's contributory
commitments are fulfilled by this Ministry through budgetary
allocation.

Statement
(Rs. in lakh)
States Release Release Expenditure Mandays Households upto
(2005-06) (2006-07) (2006-07)  Employment January 2007
upto upto January Generated
February 2007 (2006-07) Employment  Employment
2007 upto January Demanded Provided
2007 (lakh
Mandays)
1 2 3 4 5 6 7
Andhra Pradesh 16474.81 91461.46 46542.63 503.32 1788112 1788112
Arunachal Pradesh 446.31 ' 1211.85 221.34 4.35 16926 16926
Assam 33650.13 13970.85 32130.55 295.87 500433 446981
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1 2 3 4 5 6 7
Bihar 30806.3 41581.38 45176.18 297.24. 893728 886916
Chhattisgarh 785 55716.74 44074.37 467.9 1122846 1045279
Gujarat 4241.12 6165.94 5799.71 67.89 146943 146943
Haryana 873.82 3129.39 2384.24 17.35 39128 39128
Himachal Pradesh 898.37 2207.64 2153.96 17.34 56823 52632
Jammu and Kashmir 1135.29 2776.37 1062.65 9.65 39579 16079
Jharkhand 23429.66 48618.59 36959.43 308.14 868919 846401
Karnataka 4402.1 17595.69 18383.74 163.41 508798 478767
Kerala 1169.18 2179.51 870.97 7.41 67271 60391
Madhya Pradesh 13713.82 178129.2 138284.72 1590.73 2619570 2582117
Maharashtra 19743.56 19235.64 16733.46 229.04 321898 353338
Manipur 461.63 1252.89 950.00 8.26 17800 17880
Meghalaya 1457 .87 2064.68 121.28 2.01 12644 12642
Mizoram 770.91 783.9 1028.34 237 19358 6666
Nagaland 1031.28 430.11 1327.91 11.82 27800 27800
Orissa 7384.75 75456.49 42468.08 506.64 1277280 1264957
Punjab 822.54 2755.75 1727.12 11.08 31008 30868
Rajasthan 414211 72961 50622.15 806.21 1094229 1094229
Sikkim 722.16 4515 167.5 1.55 4211 4111
Tamil Nadu 6571.72 14389.21 10787.8 129.13 508243 508243
Tripura 2572.97 1456.66 4200.56 45.58 66666 66656
Uttar Pradesh 33242.07 48655.69 60449.88 617.88 2419669 2326348
Uttaranchal 1269.11 2710.6 3201.54 26.46 107393 107192'
West Bengal 17038.15 30858.84 25852.8 280.98 2573380 2425415

Totai 229256.74 738207.57 593682.91 6429.55 17150655 16653017
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[Translation)
Techno-Entrepreneurship Parks

*75. SHRI PUNNU LAL MOHALE: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government has set up Techno-
Entrepreneurship Parks in various States;

(b) if so, the details thereof, State-wise;

(c) whether the Government is considering to set up
more such parks in the country, particularly in Chhattisgarh;

(d) if so, the details thereof; and
(e) the time by which these are likely to be set up?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes, Sir. Various Departments/Ministries of the
Central Government have different schemes for the
establishment of facilities and services to promote the
development and growth of science and technology led
entrepreneurship and businesses including software and
IT based enterprises, primarily to bring about closer
interaction between research and development institutions,
academia and industry for speedy commercialization of R
and D outputs. The Department of Science and Technology
(DST) promotes Science and Technology Entrepreneurs
Parks (STEPs), which are established in and around
academic and R and D institutions of excellence for
promotion of innovation and entrepreneurship among S
and T persons. Technology Business Incubators (TBls) are
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also being promoted by DST to nurture growth of
knowledge based and technology driven enterprises. In
addition, rural/women technology parks are being set up
by DST for promoting S and T activities for sustainable
development at grass-root level. he Department of
Biotechnology (DBT) is promoting Biotechnology Parks
and Incubators. The Council of Scientific and Industrial
Research (CSIR) has recently initiated a scheme to set
up incubation Centers in select CSIR Labs to nurture start-
ups, early stage innovations through appropriate hand
holding machanisms. Further, Software Technology Parks
(STPs) are being promoted by the Ministry of information
Technology (MIT) through the Software Technology Park
of India (STP!) to boost software exports using high speed
data communication links.

(b) The state-wise details of STEPs, TBIs established
so far by the Department of Science and Technology and
STPs by Ministry of Information Technology (MIT) are given
in the enclosed Statement |, Il and HlI respectively. The
Department of Biotechnology has taken initiatives for
setting up Biotechnology Parks and Incubators in the
States of Andhra Pradesh, Karnataka, Kerala, Himachal
Pradesh and Uttar Pradesh.

(c) Proposals for the establishment of such parks are
periodically received from different quarters including. the
State Governments and are processed in accordance with
the framework and guidelines of the specific scheme of
the Department/Ministry concerned. There is no such
proposal received from Chhattisgarh.

(d) and (e) Do not arise.

Statement-|

State-wise Distribution of Science and Technology Entrepreneurs Parks (STEPs) as on 31-12-2006

Si.No. State

Location

1. Andhra Pradesh

International Advanced Research Centre for Powder Metallugy and New

Materials, Hyderabad

2. Gujarat
3. Himachal Pradesh

4, Karnataka

National Small Industries Corporatiop, Rajkot

[y

Himachal Pradesh University, Simia

— 8J College of Engineering. Mysore
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SI.No. State Location
— National Institute of Technology, Karnataka Surathkal
— Basaveshwar Engineering College, Bagalkot
5.  Jharkhand Birla Institute of Technology, Mesra, Ranchi
6. Madhya Pradesh Maulana Azad College of Technology, Bhopal
7. Maharashtra University of Poona, Pune
8.  Punjab — Guru Nanak College of Engineering, Ludhiana
— Thapar Institute of Enginqering and Technology, Patiala
9.  Tamil Nadu — National Institute of Technology, Tiruchirappalli
— PSG College of Technotogy, Coimbatore '
10.  Uttar Pradesh Harcourt Butier Technological Institute, Kanpl:r."
11.  Uttaranchal Indian Institute of Technolegy, Roorkee
12. West Bengal Indian Institute of Technology (I1T), Kharagpur
Statement-1I
State-wise List of Technology Busuines Incubators (TBls) as on 31-12-2006
Sl.No. State Location Technology Focus
1. Andhra Pradesh International Cro Research Institute in Semi Agri-technology
Arid Tropics, Hyderabad
2. ICICI Knowledge Park, Hyderabad Life Sciences
3. Guijarat Indian Institute of Management Ahmedabad Emerging Technologies
4. National lnstitute'of Design, Ahmedabad Design
5. Nirma Labs, Ahmedabad IT, Telecom
6. Karnataka Composite Design Centre, Bangalore Natural Composite Materials
7. Kerala National Institute of Technology, Calicut IT and Electronics ‘.
8. Rajasthan Birla Institute of Technology Pilani VLSI Design, embedded
products
9. Tamil Nadu Centre for Biotechnology, Anna University, industrial Biotechnology

Chennai
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Sl.No. State Location Technology Focus
10. Kongu Engineering College Erode Embedded Systems, Digital
Signal Processing
1. University of Madras, Chennai Biotechnology
12. PM College of Technology, Thanjavur Health Products
13. Vellore Institute of Technology, Vellore Automobile Biotechnology
14, Indian Institute of Technology, Chennai ICT
15. Uttar Pradesh JSS Academy of Technical Education, NOIDA T
16. Krishna Institute of Engineering and Techn. IT, Electronics and Mechanical
Ghaziabad. Engg.
Statement-lil S'.No. States STPI Centres
Software Tachnolgoy Parks of India
16. Mangalore
SI.No.  States STPI Centres 17. Manipal
18. Mysore
1. Andhra Pradesh Hyderabad ye
) ) 19. Kerala Thiruvananthapuram
2. Tirupati
20. Madhya Pradesh Indore
3. Vijayawada
21. Maharashtra Aurangabad
4. Vizag
22. Nagpur
5. Warangal
23. Nasik
6. Kakinada
24, Navi Mumbai
7. Assam Guwahati .
25. Kothapur
8. Chhattisgarh ilai
isga Bhilai 2. Pune
9. Gujarat Gandhinagar 27. Manipur Imphal
10. Himachal Pradesh Shimla 28. Orissa Bhuvaneshwar
11.  Jammu and Kashmir Srinagar 29 Rourkela
12. Jammu 30. Pondicherry Pondicherry
13. Jharkhand Ranchi 31. Punjab Mohali
14. Karnataka Bangalore 32. Rajasthan Jaipur
15. Hubii 33. Jodhpur
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SiLNo. States STPI Centres
34. Sikkim Gangtok
35. Tamil Nadu Chaﬁnai
36. Coimbatore
37. Madurai
38. Thirunelveli
39. Trichy
40. Uttar Pradesh ‘Kanpur
41, Lucknow
42, Noida
43. Allahabad
44. Uttarakhand Dehradun
45. West Bengal Kolkata
46. Durgapur
47. Kharagpur
48. Siliguri

[English]
Setting Up of Benches of Supreme Court

*76. SHRI P. MOHAN: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether the Government has forwarded a
proposal to set up 4 (four) more Supreme Court Benches
for the consideratioon of the Supreme Court;

(b) whether the Supreme Court has accepted the
proposal;

(c) if so, the details thereof?
(d) if not, the reasons therefor; and

(e) the details of further action proposed in the
matter?

THE MINISTER OF LAW AND JUSTICE (8HRI H.R.
BHARDWAJ): (a) to (e) Representations have been
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received from time to time from various sources for setting
up of Benches of the the Supreme Court outside Delhi.
Further, the Department-Related Parliamentary Committee
on Home Affairs concerning Department of Justice on the
Demands for Grants in its 56th, 61st and 101st reports for
the years 1989-2000, 2000-2001 and 2003-2004
respectively and the 6th Report of the Denartment-Related
Parliamentary Standing Committee on Personnel, Public
Grievances, Law and Justice on Demands for Grants
2005-2006 of the Ministry of Law and Justice have
recommended setting up of the Benches of Supreme Court
outside Delhi.

According to article 130 of the Constitution, “the
Supreme Court ghall sit in Delhi or in such other place or
places as the Chief Justice of India may, with the approval
of the President, from time to time, appoint." However the
Chief Justice of the India, as well as the Full Court, have
been consistently opposed to the proposal for setting up
of the Benches of the Supreme Court in the South and
other regions of the country. But now, Advocate-on-Record
or petitioner-in-person can file cases in the Supreme Court
of India through internet.

Rate of Inerest on Farm Credit

*77. SHRI JUAL ORAM: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government has any proposal to
reduce the rate of interest on farm credit;

(b) if so0, the details thereof; and

(c) the time by which the decision is likely to be taken
in the matter?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (c) To reduce the burden of interest
on Crop Loans availed by farmers for Kharif and Rabi 2005-
06, an amount equal to two percentage points of the
borrower's liability on the principal amount upto Rs.,
1,00,000 was credited to their account. Thereafter, from
Kharif 2006, to ensure that the farmer receives Shor-Term
Production Credit at 7% with an upper limit of Rs. 3 lacs
on the principal amount, the Government is providing
interest subvention of 2% per annum to Public Sector
Banks, Regional Rural Banks (RRBs) and Cooperative
Banks on their lending from their own resources and

‘
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refinance at concessional rates to cooperative banks and
RRBs on their borrowings from NABARD.

Modification of Guidelines of SUSRY

*78. DR. M. JAGANNATH: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Government has modified the
guidelines of the Swarna Jayanti Shahari Rojgar Yojana
(SJSRY);

(b) if so, the details thereof; and

(c) if not, the time-frame by which the new guidelines
will come into effect?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) During the course of the
implementation of the Scheme of Swarna Jayanti Shahari
Rozgar Yojana (SJSRY), it was observed that there was a
need to have a relook on the guidelines of the scheme
and certain modifications might be required to enhance
the effectiveness of the scheme in tackling the issue of
urban poverty.

it was decided to continue the scheme of SJSRY,
during the 11th Plan period and to undertake an evaluation
of the Scheme based on a study. Modifications in its
guidelines, if any, will depend on the findings of the study.

Rural Electrification

*79. SHRI RAM KRIPAL YADAV:
SHRI DUSHYANT SINGH:

Will the Minister of POWER be pleased to state:

(a) the number of villages covered under the

Sampoorna Vidyutikaran Yojana in each State during the
last three years, till date;

(b) the total funds released by the Government during
the period and spent by each State;

(c) whether any difficulty is being taced in carrying
out the elactrification work in the States since most of
villages fall under the forests area;
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(d) if so, the steps being taken by the Government
for addressing the said difficulty; and

(e) the number of districts/villages targeted to be
electrified during 2007-087

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) For electrification of all the un-electrified
villages as also to provide access of electricity to all the
rural households in the country, Government of India had
launched Rajiv Gandhi Grameen Vidyutikaran Yojana
(RGGVY) in April 2005. The year-wise achievement for
village electrification since the launch of the programme
is given as under:

Sl Year Achievement (No. of
No. villages electrified)
1. 2005-06 9,819
2. 2006-07 20,743 (upto
23-2-2007)
Total 30,562

State-wise achievement under RGGVY is given to
the enclosed statement-|

(b) As on 23-2-2007 capital subsidy released by
Ministry of Power under RGGVY is to the tune of Rs.
3285.75 crore.

Funds under RGGVY are released commensurating
with the progress reported by the implementing agencies
who have reported having spent the amount disbursed so
far to them. State-wise disbursement details are given in
the enclosed statément-II.

{c) and (d) So far only Jharkhand Government sought
assistance of Ministry of Power in seeking an early forest
clearance for construction of lines through forest areas
under Rajiv Gandhi Grameen Vidyutikaran Yojana. The
Ministry of Power accordingly has taken up the matter with
the concerned Ministry.

(e) Electrification works under RGGVY will be
compileted in 40000 villages during 2007-08.
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State-wise Villages Electrification under RGGVY
Sl State No. of villages No. of villages electrified  Total No. of villages
No. electrified during during 2006-07 uptill electrified
2005-06 23-2-2007 (Col. 3+4)
1 2 3 4 5
1. Uttar Pradesh 7503 12986 20489
2. Bihar 1600 5012 6612
3.  Waest Bengal 352 1455 1807
4. Rajasthan 230 618 848
5.  Uttarakhand 87 672 759
6. Kamataka 47 0 47
Total 9819 20743 30562
Statement-ll 1 2 3
State-wise Amount Disbursed by REC for Village
Electrification under RGGVY 10. Haryana 12.33
S.  State Amount disbursed 11 Guiart 877
No. as on 23-2-2007 12. Jharkhand 3.50
(Rupees in Crores) 13, Orissa 350
! 2 3 Sub Total 2836.61
1. Uttar Pradesh 1659.28 Disbursement for BPL 55.46
2. Bihar 427.69 Totad 2882.07°
3. West Bengal 233.80
4 Kamataks 134.32 *This includes loan component of 10% of the project cost
5. Uttarakhand 106.58 [Translation]
6. Rajasthan 105.41 Voters List
7. Madhya Pradesh 104.66 *80. SHRI ALOK KUMAR MEHTA: .
8. Andhra Pradesh 19.80 DR. K. DHANARAJU:
9. Chhattisgarh 15.97 Will the Minister of LAW AND JUSTICE be pleased

to state:
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(a) whether in many States there is separate voter
lists for Gram panchayats elections, Local Bodies elections
as well as Assembly/Furiament elections which creates
confusion;

(b) if so, the reasons therefor;

(c) whether the voter lists are not updated and on
verification by some voluntary organisations in some States
it is found that 50% voter lists are wrong; and

(d) if so, the steps the Union Government proposes
to take to correct and update the voter lists before every
election and ensure that only one voter list is made for all
elections?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) and (b)-Under Article 324(l) of the
Constitution of India, the superintendence, direction and
control of the preparation of the electoral rolis for all
elactions to the Parliament and to the Legislature of every
State is vested in the Election Commission of India. Every
person who is a citizen of India and who is not less than
18 years of age on 1st January of the year with reference
to which the roll is being revised/updated and is not
otherwise disqualified under the Constitution or any law
on the ground of non-residence, unsoundness of mind,
crime or corrupt or illegal practice, is entitled to be
registered as a voter. The provisions of the Representation
of the People Act, 1950 and Registration of Electors Rules,
1960, made thereunder are applicable with respect to all
matters relating to the preparation of electoral rolls for
assembly/parliamentary constituencies. The responsibility
of preparation of electoral rolis of local bodies elections
rests with the State Election Commission of the State
concerned under Articles 243K and 243ZA of the
Constitution. The qualifying date for preparation/revision
of electoral rolls of assembly/parliamentary constituencies
throughout the country, prepared under the
superintendence, direction and control of Election
Commission of India is uniformly 1st January of the year
in which the revision is undertaken. Regarding the
qualifying date for revision of electoral rolis of local bodies
of all the States, the matter may be addressed to the
.respective State Election Commission. The names in the

local bodies rolis do not automatically quality for inclusion
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in the electoral roll of assembly/parliamentary
constituencies. As such there is no scope of confusion in
electoral rolls of different legislative bodies.

‘(c) As per the consistent policy of the Election
Commission, the voter lists of Assembly Constituencies/
Parliamentary Constituencies are updated every year with
reference to 1st January of next year, as qualifying date
except under unavoidable circumstances.

The Election Commission of India has intimated that
an NGO had undertaken a study on the correctness of
rolls of three polling stations of Rajaji Nagar Assembly
Constituency of Bangalore city in the year 2005. The NGO
found that error was around 70%. The-matter was inquired
into by the Chief Electoral Officer, Karnataka and it was
found that there were some intrinsic defects in the
methodology adopted by the NGO in carrying out the
verification such as (a) they could not locate a large
number of households as the volunteers engaged by NGO
were mostly from other States and students of colleges-
not knowing Kannada or any other southern languages;
(b) no cut-off date (whether date of survey of the qualifying
date was taken to decide correctness or otherwise of
entries in rolls, etc.) was taken with reference to which the
study was made; (c) It had verified only about 0.04% of
registered electors out of about 4 crore voters of the State.

The NGO was asked to seek assistance from local
Revenue Officials in verification work and as a result many
of the missing names enlisted in the report earlier were
found and the result of the study submitted earlier was
found grossly incorrect as the percemage of inaccuracy
came down from 70% reported earlier to the extent of 49%.
Keeping all this in view, the Commission made an in-depth
study of the rolls of the Karnataka State and ordered
special revision of intensive nature in as many as 46
assembly constituencies with provision of checking each
and every existing name by door-to-door visit. in the
remaining constituencies, the summary revision is
preceded by cleansing of rolis by software application.

(d) The Election Commission of India has intimated
that in so far-as having a common electoral roll for conduct
of all elections is concerned, the Commission had aiready
taken the initiative and held discussions with all the State
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Election Commissions. The first such meeting was
organized on 27-8-1997 and thereafter meetins have been
held from time to time and last such meeting was held on
16-05-2006. The Commission also wrote to the Chief
Ministers of all States/UTs in July, 2000 on various issues
including having a common electoral roll and wherever
necessary, to amend the State Laws and Rules, for
adoption of the assembly/parliamentary rolls in toto for
local body elections. In these meetings there was total
consensus with regard to having a common electoral roll
to be shared by the Election Commission of India and the
State Election Commissions. The Commission has also
issued necessary instructions to the Chief Electoral
Officers of all States/UTs to give printed copies of electoral
rolis to the State Election Commission, free of cost.

Directions have also been issued to share the
computerized slectoral roll database with the State Election
Commissions so that they could generate electoral rolls
according to the extent of their local bodies, i.e. Municipal/
Panchayat wards. The terms and conditions for sharing of
electoral roll database have been specified.

Winding Up of Monitoring Committees
meant for Rural Development Schemes

494. SHRIMATI RUPATAI D. PATIL:
SHRI HANSRAJ G. AHIR:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government is contemplating to wind
up the Monitoring Committees constituted to investigate
and monitor the schemes pertaining to Ministry of Rural
Development;

(b) if so, the reasons therefor;

(c) whether some new system is proposed after
abolishing these committees;

(d) if so, the details thereof, and

(e) the number of districts in which sittings of the said
committees have been held as per rule since their
constitution, till date?

PHALGUNA 11, 1928 (SAKA)
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) No, Sir.

(b) to (d) Does not arise.

(e) As per information received from States and
Districts, 125 districts organized at least one meeting of
District level Vigilance and Monitoring Committee after their
reconstitution in October, 2004 to March 2005, 341 districts
during 2005-06 and 345 districts during 2006-07 till date.

SHGs under SGSY

495. SHRI HARISINH CHAVDA:
SHRI V.K. THUMMAR:

Wil the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the total number of Self Help Groups (SHGS)
constituted so far by the Union Government for removing
rural poverty and rural unemployment under SGSY, State-
wise;

(b) the number out of them categorized as |, Il and
others indicating the number of persons included in each
of them, State-wise;

(c) the categories to which loan and other assistance
has not been provided so far and the reasons for the same;
and

(d) the action taken by the Government to remedy
the situation?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) A statement
indicating the number of Self Help Groups (SHGs), State-
wise, formed under the SGSY, since the inception of the
Scheme, i.e. 1-4-1999, along with the number of SHGs
categorized as Grade |, Il and the number of SHGs waliting
for economic assistance after passing Grade |1 is enclosed.

(c) The number of SHGs that have pessed the Grade-
Il stage and are awaiting economic assistance is 324526.
Lack of sufficient funds under the SGSY is the main reason
for not being able to extend economic assistance to such
SHGs.

[
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(d) The Ministry of Rural Development has requested
the Ministry of Finance and the Planning Commission for
enhancing the budget provisiu. unuer SGSY to clear the
backlog of the past years. For the first year (2007-08) of
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the Xith plan period the allocation for the SGSY
programme has increased by Rs. 600 crore. It is hoped
that the backlog would be cleared to an extent due to this
increased allocation.

Physical Progress under the SGSY since inception (1-4-99) upto 2006-07 (Dec' 06)

Sl. States/U.T. No. of No. of No. of No.of Members Individual Total SHGs
No. SHGs SHGs SHGs SHGs of SHGs  Swaroz- Swaroz- waiting for
Formed Passed Passed Economi- Assisted garis garis Economic
Grade| Gradell cally Assgisted Assisted Assisted
Assisted (5-6) .

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 468948 424511 380727 50991 624548 145711 770259 229736
‘2. Arunachal Pradesh 376 161 82 213 2819 9309 12128 0
3. Assam 132180 79695 35647 24233 288798 23240 312038 11414
4. Bihar 108242 46768 21228 24625 264941 675685 940626 0
5. Chhattisgarh 51780 21887 7308 5955 63826 117455 181281 1353
6. Goa 700 379 184 239 1820 2195 40.15 0
7. Gujarat 91852 26722 8018 5569 40500 142544 183044 2449
8. Haryana 11825 7926 4933 4608 48732 67845 116577 325
9. Himachal Pradesh 5801 5073 4331 4284 40596 24600 65196 47
10. Jammu and Kashmir 7420 '3976 1180 3103 29194 38190 67384 0
11. Jharkhnad 36405 21599 7985 12607 184378 249528 433906 0
12. Karnataka 42292 24376 19234 19137 242674 56159 298833 97
13. Kemla 60303 42979 15856 8100 91754 96108 187862 7756
14. Madhya Pradesh 255395 91284 33878 29148 279076 201050 480126 4730
15. Maharashtra 140737 91631 44372 28157 295097 257770 552867 16215
16. Manipur 705 139 3 17 2166 158 2324 19
17. Meghalays 5413 3138 1035 828 18254 2783 21037 207
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1 2 3 4 5 6 7 8 9 10
18. Mfzoram 1455 740 789 1335 14883 900 15783 0
19. Nagaland 2868 1609 1561 2583 17584 7165 24749 0
20. Orissa 160399 85376 33325 22075 254068 241800 495868 11250
21. Punjab 4483 2722 1554 1813 19401 31005 50406 0
22. Rajasthan 29219 16474 5589 4074 44705 213226 257931 1515
23. Sikkim 1395 796 284 311 3313 8830 12143 0
24, Tamil Nadu 270399 171213 41457 27669 424925 38809 463734 13788
25. Tripura 18873 7936 2653 6376 25423 48745 74168 0
26. Uttar Pradesh 339931 172833 74448 67447 777833 441056 1218889 7001
27. Uttaranchal 18432 13342 7945 6322 57918 16190 74108 1623
28. West Bengal 174359 122704 23925 9106 95178 145582 240760 14819
29. Andaman and Nicobar 373 230 72 153 4110 156 4266 0

Islands
30. Daman and Diu 0 0 0 0 45 68 113 0
31. Dadar and Nagar 16 0 0 0 0 250 250 0
Haveli
32. Lakshadweep 5 2 0 1 3 80 83 0
33. Pondicherry 1300 1141 539 357 4948 5§97 5545 182
Total 2444881 1489360 680175 371436 4263510 3304789 7568209 324526
[English] (b) the number of non-Scheduled Castes/Scheduled
Construction of Houses for Tribes people below the poverty line benefited thereunder
SCs/STs under 1AY in each State during the same period?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) and (b) A statement showing the State-wise,

(a) the number of houses built for poor Scheduled year-wise number of houses constructed under {AY and
Castes, Scheduled Tribes and other weaker sections allotted to Scheduled Caste/Scheduled Tribe and other
duirng each of the last three years under indira Awas BPL families of weaker sections during the last three years,
Yojana (lAY), State-wise; and is enclosed.

496. SHRI NARHARI MAHATO: Will the Minister of
RURAL DEVELOPMENT be pleased to state:
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Target for Collection of Taxes

497. SHRI S.K. KHARVENTHAN: Will the Minister
of FINANCE be pleased to state:

(a) the target fixed vis-a-vis collection of both direct
and indirect taxes during 2006-07;

(b) whether the revenue generated so far during the
year has surpassed the target fixed;

(c) if so, the details thereof;
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(d) whether there is any shortfall in the revenue
generation;

(o) if s0, the details and the reasons for shortfall of
revenue; and

(f) the steps taken to attain the target fixed?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The
details of targets and collection of direct and indirect taxes
during the year 2006-07 (upto January, 2007) are as under:

(Rs. in crores)

Head of Tax Target (Budget Collection upto % age of Target
Estimates) January, 2007 achieved
2006-07
Corporation Tax 133010 97315 73.16%
Personal Income Tax (Including 77409 57990 74.91%
FBT, STT and BCTT)
Other Direct Taxes 265 272 102.63%
Customs 77066 70872 91.96%
*Excise 117967 90677 76.86%
**Service Tax 34500 25662 74.38%
*excluding cess not administered by Department of Revenue.
**Service Tax Collection Figures are upto December, 2006.
(d) and (e) Since the period of actual collection for Loan for Bullding Godowns

2006-07 is not yet over, the results thereof cannot be
indicated ar this stage.

(f) A number of steps have been taken by the
Government to realise greater tax revenue. These, inter-
alia, include monitoring of arrears by a Task Force,
multimedia compaign to encourage voluntary compliance
of tax Laws, rationalization of tariff structure, review and
withdrawal of tax exemptions wherever necessary, plugging
leakage of revenue through anti-evasion measures,
monitoring and disseminating international prices of
imported commodities, simplification of tax collection
procedures to improve tax compliance, etc.

498. SHR! G. KARUNAKARA REDDY: Will the
Minister of FINANCE be pleased to state:

(a) whether various Co-operative Institutions of
Karnataka have made plans of building 5000 godowns in
rural areas of the State;

(b) if 8o, whether the Nationalised Banks are not
giving loans to these rural godowns promoted by the
Government;

(c) if so, the reasons therefor;

(d) whether the Government proposas to issue
instructions to the Banks in this regard; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e)
Under the Government of India's Gramin Bhandaran
Yojana, 1043 rural godowns with an installed capacity of
8.39 lakh metric tones have been constructed in various
States by farmers, partnership firms, cooperatives
corporations and other entrepreneurs so far (from 01 April
2001 till date). The credit support for construction of
godowns is being extended by all the financing banks,
including Regional Rural Banks and Cooperative Banks.
An aggregate capital subsidy amounting to Rs. 29.42 crore
has been disbursed by NABARD under the scheme. Banks
havs extended loans of Rs. 87.58 crores for financing 1043
godowns. In addition to this NABARD has sanctioned Rs.
17.06 crores under RIDF for 28 godowns to Government
of Karnataka.

[Translation]
Payment to Successors

499. SHRI JAI PRAKASH (Mohanlal Ganj): Will the
Minister of FINANCE be pleased to state:

(a) whether the Government is aware that in case of
death of a sole account holder, payment from his/her
account is made to the successors on the basis of
succession certification only;

(b) if so, the details thereof;

(c) whether the present system causes a lot of trouble
to the successors of the deceased; and

(d) if so, the steps taken by the Government to
simplify the procedure in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d)
Reserve Bank of india (RBI) has observed that the complex
procedures, applicable to settlement of claim of a
deceased depositor, cause considerable distress to family
members. To simplify the process of settlement of claims
of deceased depositors, RBI has advised banks to, inter
alia, ensure the following:

(i) While making payment to the survivor(s)/
nominee(s) of the deceased depositor, banks
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should desist from insisting on production of
suogassion certificate, letter of administration or
prdhte, otc., irrespective of the amount
standing to the credit of the deceased account
holder.

(i) In case where the deceased depositor had not
made any nomination or for the accounts other
trhan those styled as “either or survivor® (such
as single or jointly operated accounts), banks
may fix a minimum threshold limit up to which
claims in respect of the decreased depositars
could be settied without insisting on production
of any documentation other than a letter of
indemnity.

(i) Claims in respect of deceased depositors are
settled and payment released to survivor(s)/
nominees(s) within a period not exceeding 15
days from the date of receipt of the claim subject
to the production of proof of death of the
depositor and suitable identification of the
claimant(s) to the bank's satisfaction.

(iv) Wide publicity is given and guidance provided
to deposit account holders on the benefits of the
nomination facility and the survivorship clause.

[English]

Hydro-Power Potential in
North East Reglon'

500. SHRI M.K. SUBBA: Will the Minister of POWER
be pleased to state:

(a) the estimated hydro-power potential available in
the North Eastern Region as on date;

(b) whether a High Level Expert Group has been set
up to optimize utilization of hydro-power potential of the

region;

(c) if so, the terms of reference of the said Group;‘ ‘
and

(d) the further steps taken/being taken by the
Government to exploit the hydro-power potential available
in the Region?
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THE MINISTER OF POWER (SHRI SUSHIL KUMAR
SHINDE): (8) The estimated hydro-power potential of the
North-Eastern Region including Sikkim in terms of the
installed capacity is about 63,250 MW.

(b) No, Sir.
(c) Does not arise.

(d) The Policy on hydro power development
announced by the Government of India in 1998 and the
National Electricity Policy announced in February, 2005
lay emphasis on the expeditious development of feasible
hydro potential in the country particularly that of the North
Eastern Region and other Himalayan States. The
Government of India had also launched 50,000 MW
Hydroelectric Initiative in 2003-04. Out of the total 162
schemes identified under this programme for which Pre-
Feasibility Reports have been prepared, 72 schemes
aggregating to about 32,000 MW are located in the North
Eastern Region including Sikkim. Apart from this, 34
schemes aggregating to 20,822 MW are under survey and
investigation in this Region. Further, 14 schemes
aggregating to 7,875 MW have been tentatively identified
in this Region for yielding benefits during the 11th Plan.

[Translation]
Cases Pending in DRTs

501. SHRIMATI KIRAN MAHESHWARI: Will the
Minister of FINANCE be pleased to state:

(a) the numbar of cases pending with the Debts
Recovery Tribunals (DRTs) as on date and the total amount
involved therein;

(b) whether there is any shortcomings in the process
of recovery of debt;

(¢) It so, whether the debtors are taking advantage
of the shortcomings;

(d) if so, the steps taken by the Government to plug
the shortcomings and speedy disposal of cases; and

() the progress achieved in this regard till date?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As on
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31-12-2006 the number of cases pending with the DRTs
is 27,250. The amount involved therein is Rs. 100,461
crores.

(b) No shortcomings have come to the notice of the
Government.

(c) to (e) Does not arise in view of reply to (b) above.

[Translation]
Reduction of Third Party Premium

502. SHRI NAVEEN JINDAL: Will the Minister of
FINANCE be pleased to state:

(a) whether the Insurance Regulatory and Develop-
ment authority (IRDA) has reduced the third party premium
on all categories of vehicles;

(b) if so, the reasons for first increasing and thereafter
reducing these rates; and

(c) the revised rates of third party premium of various
types of vehicles?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Tariff Advisory Committee (TAC) has notified the
discontinuance to tariff in various classes of insurance
business w.e.f. 1st January, 2007. Considering the
mandatory nature of motor third party insurance and
anticipating a steep hike in its premium due to high claim
ratio, the IRDA by virtue of powers vested in the Authority
under Section 14(2)(1) of IRDA Act, 1999 advised all non-
life insurers to ensure that motor third party insurance cover
is made available to all motor owners without any problem
and prescribed schedule of premium rates for motor third
party liability cover for ditferent types of vehicles. Different
associations of motor transporters considered the rates
for motor third party premium to be high and made
representations to IRDA and the Government. After
negotiations with motor transporters associations and with
the general insurance companies, IRDA issued a revised
schedule of motor insurance p‘remium rates on 23rd
January 2007.

(c) Revised Schedule of Premium Rates for Motor
Third Pary-Liability is given in the enclosed statement.
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Statement
(Schedule attached tv Circular ref: 043/IRDA/De-Tariff/Jan.-07 dated 23rd January 2007)
(Revised) b
Schedule of Premium Rates for Motor Third Party Liability Only Cover
(Effective from 1st January 2007 for fresh insurances and renewals of motor insurance policies)
] 5 T 3
Class of vehicle - Premium ‘
Private Car
Cubic Capacity of the vehicle (Rs.)
Not exceeding 100 cc 670
Exceeding 1000 cc but not exceeding 1500 cc 800
Exceeding 1500 cc 2500
Two Wheeler
Cubic Capacity of the vehicle vy h
Not exceeding 75 cc 7300
Exceeding 75 cc but not exceeding 150 cc 300
Exceeding 150 cc but not exceeding 350 cc 300 i
Exceeding 350 cc 620
A1  Goods Carrying Vehicles—Public Carrlers
(other than 3 wheelers)
Gross Vehicle Weight (GVW)
Not exceeding 7500 Kg 5580
Exceeding 7500 Kgs but not exceeding 12000 Kgs 5920
Exceeding 12000 Kgs but not exceeding 20000 Kgs 6090
Exceeding 20000 Kgs but not exceeding 40000 Kgs 6260
Exceeding 40000 Kgs 6770
A2  Goods Carrying Vehicles—Private Carriers
(other than 3 wheelers)
Gross Vehicle Weight (GVW) v
Not exceeding 7500 Kg 5000
Exceeding 7500 Kgs but not exceeding 12000 Kgs 5300
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1 2 3
Exceeding 12000 Kgs but not exceeding 20000 Kgs 5440
Exceeding 20000 Kgs but not exceeding 40000 Kgs 5610
Exceeding 40000 Kgs 6050

A3  Goods Carrying Motorized Three Wheelers and 1530
Motorized Pedal Cycies—Public Carriers

A4 Goods Carrying Motorized Three Wheelers and 1530
Motorized Pedal Cycies—Private Carriers

B Trailers Agricultural Tractors Other vehicles incl. Misce-

upto 6 HP llaneous and Special Type
of vehicls (Class D)
For each trailer 350 550
(for more than one trailer, please multiply by the
number of trailers)

Cla Four wheeled vehicles used for carrying Premium Premium (per licensed
passengers for hire or reward with carrying Passenger Capacity)
capacity not exceeding 6 (six) passengers

(A) (8)
Cubic Capacity or the Vehicle (Rs)
Not Exceeding1000 cc 1650 350
Exceeding 1000 cc but not exceeding 1500 cc 2330 350
Exceeding 1500 cc 2840 350

*TP Premium is the total of a basic amount (A) plus an amount derived by multiplying the licensed carrying capacity by
an amount B

C2

Ctb

Four or more wheeled vehicles with carrying capacity

exceeding 6 passengers for hire or reward

Three wheeled vehicles used for carrying passengers
for hire or reward with carrying capacity not exceeding

6 (six) passengers

3160

510

235

315

“TP Premium is the total of a basic amount (A) Plus an amount derived by multiplying the licensed carrying capacity by
an amount B

C3  Motorized three wheeled passenger carrying vehicles
for hire or reward with carrying capacity exceeding

6 but not exceeding 17 passengers

1560

315

*TP Premium is the total of a basic amount (A) Plus an amount derived by multiplying the licensed carrying capacity by
an amount B
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1 2 3
C2 Three wheelers with carrying capacity exceeding 3160 235
17 passengers

*TP Premium is the total of a basic amount (A) Plus an amount denived by muitiplying the licensed carying capacity by
an amount B

C4 Motorized Two Wheelers used for carrying
passengers for hire or reward

Cubic Capacity of the vehicle
Not exceeding 75 cc
Exceeding 75 cc but not exceeding 150 cc
Exceeding 150 cc but not exceeding 350 cc
Exceeding 350 cc

D Special Types of Vehicles

(i) Pedestrian controlled Agricultural Tractors 400
with Horse Power rating not exceeding 6 HP;
Hearses and Plane Loaders

g 88 8

(i) Other Misc. and Spl. types of vehicles 800
E Motor Trade (Road Transit Risk)

(i) Distance not exceeding 2400 Kms 500

(i) Distance exceeding 2400 Kms 600

F Motor Trade (Road Risk) (Excluding Motorized Premium
Two Wheelers)

Named Driver or Trade Certificates
1st named driver or certificate 550

For additional Drivers/Certificates upto 5 265/- per
Driver/Certificate

For additional Drivers/Certificates Exceeding 175/- per
5 but not exceeding 10 Driver/Certificate

For additional Drivers/Certificates upto 10 but
but not exceeding 15

Motor Trade (Road Risk) (For Motorized Two
Wheelers)

Named Driver or Trade Certificates
1st named driver or certificate 300

For each additional Drivers/Certificate 150
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Transfer of IREP to States

503. DHRI L. RAJAGOPAL: Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state:

(a) whether the integrated Rural Energy Programme
(IREP) has been tranferred to the States; and

(b) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) The Integrated Rural Energy
Programme (IREP) has not been transferred to the States.

(b) Does not arise.

Ocean and Atmospheric Science and
Technology Cells

504. SHRI BADIGA RAMAKRISHNA: Will the
Minister of EARTH SCIENCES be pleased to state:

(a) the details of universities where Ocean and
Atmospheric Science and Technology cells are available
in the country, State-wise;

(b) the manner by which the Ministry is supporting
Ocean and Atmospheric Science and capacity -building
programmes in these universities;

(c) the research projects undertaken by the Indian
National Centre for Ocean Information Services,
Hyderabad during the last three years, year-wise; and

(d) the outcome of the research projects?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (S.HHI KAPIL
SIBAL): (a) and (b) The Ministry of Earch Sciences has
been implementing a programme on Marine Research and
Capacity Building through a set of 9 Ocean Atmospheric
Science and Technology Cells (OASTC), established in
various Universities/Institutes, which are located in 8
different States viz., Berhampur University, Berhampur,
Orissa; Bhavnagar University Bhavnagar, Gujarat; Andhra
University, Visakhapatnam, Andhra Pradesh; Cochin
University of Science and Technology, Kochi, Kerala; Goa
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University, Goa; Annamalai University, Parangipettai, Tamil
Nadu; Tamil University, Thanjavur, Tamil Nadu; Mangalore
University, Mangafore, Karnataka and IiT, Kharagpur, West
Bangal. Two Centres of Excellence (CoE) were established
at Annamalal University, Parangipettai (Marine Biology)
and at Goa University, Goa (Marine Microbiology) which
have now become full-fledged centres. The projects are
being monitored by a Steering Committee and functioning
of OASTC/CoEs is governed by the respective
Management Boards.

(c) and (d) The Indian National Centre for Ocean
Information Services (INCOIS) has been implementing 3
basic research projects specifically in the area of
development of Ocean Atmospheric Modelling for the last
3 years viz., Indian Ocean Modelling and Dynamics
Studies (INDOMOD), Satellite Coastal Oceanographic
Research (SATCORE) and Indian Argo Project.

The detalls of results are glven below:

The INDOMOD project, being carried out by 10
reputed national institutes is designed primarily for
development of a suite of wide range ocean-atmaspheric
models, specifically to address various aspects relating to
(i) ocean and climate, (ii) Coastal Ocean, (jii) Hazardous
weather events, (iv) Data assimilation and atlas (v)
Observations for validation. Under the project, several
experiments were conducted using Ocean and
atmospheric General Circulation models (GCMs) for
understanding Indian Monsoon variability. Besides,
sediment transport models were also customized for
Hooghly and Gulf of Khambhat. As part of the programme,
3 current meter arrays were deployed along the equator
(at longitudes 93° E, 83° E and 76° E) in the Indian Ocean
and obtained valuable data for a period of 4 years and
deployed over 60 drifters in the Bay of Bengal and the
Arabian Sea for obtaining surface meteorological and
upper ocean data. The results obtained from the project
have resulted in 90 international publications in the reputed
Journals.

While under these SATCORE Project several
regional algorithms were developed for retrieval of satellite
parameters (e.g. Sea surface temperature, winds, waves
chlorophyll, aerosocl, water vapour and clouds) from both
Indian and foreign satellites. Some of these parameters
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have already been implemented for the use of operational
services at INCOIS.

Under the Indian Argo project, high resolution Indian
Ocean Model based on Modular Ocean Model (MOM) and
a Regional Ocean Modeling System (ROMS) for the Indian
Ocean.

[Translation)
Waeather Conditions in Hilly Areas

505. SHRI KIREN RIJIJU: Will the Minister of EARTH
SCIENCES be pleased to state:

(a) whether there has been no snowiall in the hills
due to lack of rain in the hilly areas during the current
season in the country;

(b) it so, the details thereof;

(c) the likely effects of no snowfall on the coming
weather conditions;

(d) whether the Government has constituted any
committee of scientists to study the weather conditions/
climatic changes; and

(e) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) It is not true to state that there has been no
snowfall activity in the hills. However it was much below
normal, particularly in the month of January '07. There was
good snowfall activity during the month of February' 07.
In fact 4-5 spells of snowfall events were experienced over
western himalayan region and the two spells of snowfall
events experienced during second and the last week of
February 2007 were quite intense.

(b) The hilly regions which receive snowfall especially
during the winter season consists of Jammu and Kashmir
and Himachal Pradesh. During the month of January there
was very little snowfall in these regions. Later on, some
active western disturbances started giving precipitation and
the periods 8th to 14th February ‘07 and 26th February
‘07 onwards, witnessed very good rain/snowfall. This has
improved the snowfall distribution over the hills in the winter
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season. Further, it may be mentioned here that the snowfall
reported during November and December 2008 was more
than the long term averages in many of the stations.
However, overall, it was deficlent during January and
February 2007.

(c) It does not have any influence on the subsequent
monsoon rainfall activity.

(d) and (e) Yes, Sir. The Government has launched
in the year 1988, a National Project PARWAT, which is a
joint venture of Detence Research and Development
Organization (DRDO), Snow and Avalanche Study
Establishment (SASE), Army, MoEs (IMD and NCMRWF)
and Indian Air Force (IAF). Under this project, the network
of meteorological observatories has been strengthened
over Western Himalayan region by establishing additional
26 surface based and 3 upper air observatories. The
project is aimed to conduct research and development
work for improving weather and avalanche forecasting and
to carry out climatological studies. The scope of this project
is also planned to be extended into the central Himalayas.

— emissions. Many institutions in the country are
addressing the issue of global warming and
climate changes as a coordinated effort.

— Government has recently constituted a National
Disaster Management Authority (MDMA) under
the Chairmanship of Hon'bie Prime Minister to
prepare and plan actions to mitigate such
events.

[English]
Land Acquisition (Amendment)
BIil, 2004

506. SHRIMAT| JAYABEN B. THAKKAR: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether views of States have been recsived on
proposed draft of the Land Acquisition (Amendment) Bill,
2004,

(b) if so, the details of major objections raised by ,
States; and

(c) the timeframe within which the proposals received
from States are to be finalised?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) A proposed draft of the Land Acquisition
(Amendment) Bill, 2004 was circulated to State
Governments for obtaining their views on some proposed
amendments of the Land Acquisition Act, 1894 to make
the acquisition process time-bound and effective.
Responses of all State Governments have not been
received. Accordingly, these proposals have not been
finalized. It is, therefore, not possible to set out a time by
which the amendment Bill is likely to be finalised.

[Translation]
SEZ for Renewable Energy Sources

507. SHRI AVINASH RAI KHANNA: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government has formulated any
scheme for setting up of a Special Economic Zone for
manufacturing renewable energy systems and equipment
indigenously in the country;

(b) if so, the details thereof;

(c) the names of the States where the Renewable
Energy Special Economic Zones are likely to be set up;

(d) whether the Government proposes to launch any
such project in Punjab; and

(e) if so, by when?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) to (c) No, Sir. However, the Indian
Renewable Energy Development Agency, a non-banking
financlal company under the administrative control of this
Ministry, is envisaging formation of a Special Purpose
Vehicle for setting up, maintaining and running of a Special
Economic Zone for renewable energy products. The
Government shall extend support in facilitating the setting
up of Special Economic Zones (SEZ) for renewable energy,
provided viable proposals are received in this regard.

(d) and (e) Does not arise in view of the position
stated above.
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[English]
Swarna Jayant| Shahari Rozgar Yojana
508. SHRI CHANDRAKANT KHAIRE:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the allocation of funds made and disbursed to
various states under the different components of Swarna
Jayanti Shahari Rozgar Yojana during each of the last three
years and current year, State-wise;

(b) the status of employment generation under the
different components of scheme during the said period and
the number of persons benefited alongwith the percentage
of women therein, State-wise;

(c) whether the Government proposes to enhance
the allocation of funds under the programme to the under-
developed and backward States; and

(d) if so, the steps taken in this regard for Maharashtra
during 2006-2007 till December 31, 2006?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) The State-wise tentative allocation
and release of Central funds under Swarna Jayanti Shahari
Rozgar Yojana (SJSRY) during the last three years as well
as in the current year is given in the enclosed statement-1.

(b) The number of beneficiaries assisted under
Swarna Jayanti Shahari Rozgar Yojana (SJSRY) under
different components during last three years State-wise
are given in the enclosed Statement-Il.

(c) and (d) During the course of implementation of
the scheme of Swarna Jayanti Shahari Rozgar Yojana
(SJSRY), Central Funds, over and above the tentative
allocation based on the urban poverty incidence, are
released to the States on the basis of their request, physical
and financial pefformance as well as availability of surplus
funds. During 2006-07, no additional funds were released
to Maharashtra till 31-12-2006. However, recently on
15-2-2007, Rs. 5.00 crore have been released to
Maharashtra in addition to its tentative allocation of Rs.
32.76 crore during 2006-07, based on the above
parameters.
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[Translation]
Voting Structure of IMF

509. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of FINANCE be pleased to state:

(a) whether the voting structure of the International
Monetary Fund (IMF) is not satisfactory in the opinion of
the Government;

(b) if so, the details thereof and strategy formulated
by India;

(c) the details of the administrative structure, the
member countries and the franchise rights in the IMF; and

(d) the comparative details of the representations of
the developed and developing countries in the IMF?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) The
voting structure in the 185-member IMF is determined
through a system of quotas, which is based on a set of
complex formulae. Broadly, the Developed Countries have
63 per cent of the total quota share, while the Developing
Countries have 37 per cent (The details of the 185
members countries can be viewed at the IMF website
www.imf.org). This distribution of quota shares among the
members arose mainly as a reflection of the historical
position when the IMF was established in 1944. Along with
other countries, India feels that it does not reflect the
current economic strength of countries, especially the
emerging market economies. India has argued that in view
of the changed global economic situation, there is
necessity for better alignment of quota shares and that
this can be achieved by giving prominence to GDP in a
revised quota formula to reflect the economic weight of
member countries. Regarding the administrative structure,
the day-to-day management of the IMF is carried out by
the Managing Director, assisted by a Board of Executive
Directors. The Board of Governors, consisting of Finance
Minister of each member country, is the highest decision-
making body of the IMF.

Development of Villages

510. SHRIMATI KARUNA SHUKLA: Will the Minister
of RURAL DEVELOPMENT be pleased to state:
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(a) whether the number of villages in the country has
been declining since independence;

(b) if so, the up-to-date details thereof and the
reasons therefor;

(c) the names of employment schemes alongwith the
number of villages where such schemes are being
implemented;

(d) the defect found in existing employment schemes;
and

(e) the schemes being formulated for future years
after removing such defects for rural employment?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) and (b) According to the Census Data of the
Registrar General of India, number of villages including
uninhabited were 634321 in 1991 and 638,635 in 2001
i.e. increase of 4314 villages.

(c) to (e) For employment generation, the Ministry of
Rual Development is implementing through the State
Governments/UTs major employment schemes, namely,
Swaranjayanti Gram Swarojgar Yojana (SGSY),
Sampoorna Grameen Rozgar Yojana (SGRY) and National
Rural Employment Guarantee Act (NREGA). The self-
employment scheme of SGSY is under implementation in
all the villages of the country except the Union Territories
of Chandigarh and Delhi. The NREGA is being
implemented in all villages of 200 districts selected for
implementation of this scheme with effect from 2nd Feb.,
2006. The SGRY is implemented in all other remaining
villages of remaining districts except in UTs of Delhi and
Chandigarh. The defects observed in SGRY, have been
removed while launching of NREGA. The NREGA is to be
extended to all villages/districts in next few years.

Irregularities by CAPART Aided Agencies

511. SHRI HARIKEWAL PRASAD: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the number of projects sanctioned by the Council
of Advancement of People's Action and Rural Technology
(CAPART) in the tribal and rural areas since its inception,
State-wise and location-wise;
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(b) the details of amount sanctioned and disbursed
to each of the agencies by CAPART during the said period;

(c) whether any irregularity by these agencies have
came to the notice of the Government; and

(d) if so, the details thereof and the action taken
against each such agency?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (d) The informationis being collected and
will be laid on the Table of the House.

Central Assistance for Water
Supply Scheme

512. SHRI HANSRAJ G. AHIR: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government of Maharashtra has sent
any proposal to the Union Government seeking Central
assistance for implementing water supply scheme in
medium towns;
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(b) if s0, the details thereof; and

(c) the decision taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) State Level Sanctioning Committee of Maharashtra
state in its 2nd meeting held on 28-9-2006 recommended
10 projects on water supply in 10 towns of the State.
Details of these projects are given in the enclosed
Statemnent.

(c) Ministry of Urban Development, keeping in view
the allocation of funds under the Scheme to Maharashtra
State, recommended 7 projects of water supply scheme
to Department of Expendlture, Ministry of Finance
for release of 1st instalment of Additional Central
Assistance (ACA) for Rs. 26.12 crore, which has been
released by Ministry of Finance to Maharashtra State on
13-2-2007.

Statement
Details of Water Supply Projects received under UIDSSMT from Maharashtra

(Rs. in crore)
SIl.  Name-of Towns/ Appraised Cost approved Amount, including Released
No Cities project cost by SLSC for incentive, recommended by M/o
1st instalment by M/o Urban Develop- Finance
of ACA ment to Deptt. of
Expenditure, M/o
Finance
1 2 3 4 5 6
1. Kolhapur 58.44 30.00* Not recommended -
2. Sangli, Miraj, Kupwar 79.02 50.00' Not recommended -
3. Jalna 123.99 gﬁ@.OO' Not recommended —_—
4. Islampur * 1454.00 1454.00 603.410 603.410
5. Pusad 838.90 838.90 348.14 348.14
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1 2 3 4 5 6
6. Ashta 673.50 673.50 279.50 279.05
7. Chpda 486.00 486.00 201.689 201.69
8. Mangalvedha 796.50 796.50 330.54 330.54
9. Bhor 319.20 319.20 132.468 132.468
10. Bhadravati 1725.20 1725.20 715.958 715.958

“Splitting of project cost will affect the funding pattern which is contrary to the guidelines of the scheme. Hence these projects were not

recommended.
[English]
Legal Aid Centres

513. SHRI A.V. BELLARMIN: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether the Government is monitoring and
evaluating the functions and activities of the freelegal aid
authorities and the free legal aid centres functioning under
them;

(b) if so, the details thereof;

(c) whether the Authorities and Centres have come
for providing legal aid and protection to the poor under-
trial prisoners; and

(d) it so, the detail thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and
(b) The monitcring and evaluation of functions of legal aid
programmes is done by the National Legal Services
Authority (NALSA) under section 4(i) of the Legal Services
Authorities Act, 1987.

(c) and (d) Yes, Sir. Legal Aid lawyers on panel of
State Authorities visit prisons regularly to render legal
advice efc. to eligible/undertrial prisoners under sec'
12 of the above Act.

Dethi Metro Rall

514. SHRI K.C. PALLANI SHAMY: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Delhi Metro Rail Corporation (DMRC)
is struggling with poor ridership due to inadequate feeder
bus services; N

(b) if so, the details alongwith the reasons therefor;

(c) whether the DMRC has any proposal to launch
new feeder bus routes to enable smooth ride to facilitate
the increasing traffic;

(d) if so, the details thereof; and
(e) by when the proposal would be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Delhi
Metro Rail Corporation (DMRC) has reported that it is not
struggling with poor ridership due to inadequate feeder
bus services.

(b) Does not arise.
(c) Yes, Sir.

(d) DMRC has a proposal to start new feeder buses
on 36 routes with CNG operated minibuses to provide
better connectivity with 27 Metro stations to begin with, in
the first stage.

(e) DMRC has reported that this proposal is expected
to be finalized within six months.

Guidelines about Construction of DDA Flats

515. SHRI BACH! SINGH RAWAT "BACHDA": Will
the Minister of URBAN DEVELOPMENT be pleased to
state:
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(a) whether any guidelines have been laid down in
MPD-2021 about construction of additional floor on the
rooftop of DDA fiats;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the fate of
additional floors already constructed or being constructed
by the owners/occupiers of DDA flats?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (c)
In the Master Plan of Delhi 2021 (MPD 2021) the
permissible FAR for group housing has been increased
from 167 to 200; and height restriction has been removed
subject to statutory clearance. The additional FAR can be
availed of subject to levy of charges at rates notified with
the approval of Government from time to time.

Interest Rate from PMRY Assistance

516. SHRI P.C. THOMAS: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government of Kerala has sent any
proposal for reduction of interest rate for Pradhan Mantri
Rozgar Yojana (PMRY) assistance, enhancement in
eligibility income limit, enhancement of project cost,
increase in subsidy and inclusion of Regional Rural Banks
and Gramin Banks under the list of Financial Institutions;

(b) if so, the details thereof, and
(c) the response of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir.

(b) and (c) The Ministry of Agro and Rural Industries,
Government of India, had requested all State Governments
for suggesting measures for strengthening the Pradhan
Mantri Rozgar Yojana (PMRY). Government of Kerala, had
inter alia, also sent proposals for improvement of the
Scheme. The Inter-Ministerial Group setup under the
Chairmanship of Adviser (VSE) Planning Commission,
Government of India to suggest modifications in the PMRY
‘parameters, considered the suggestions-made by various
State Governments regarding PMRY. Some of its
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recommendations viz. enhancement in eligibility income
limit, enhancement in limit of financial assistance, training
cost, project cost and provision for pre-motivational training
campaigns have been incorporated in the Promotional
Package for Micro and Small Enterprises, approved by
CCEA.

Sclence Universities

517. SHRI E.G. SUGAVANAM: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government proposes to open
Science Universities independently in the country;

(b) it so, the details alongwith the locations identified
thereof;

(c) whether any consuitation has been made with the
Ministries of HRD and Health and Family Welfare in this
regard; and

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (d) In order to strengthen science education
in the country, the Ministry of Human Resource
Development have set up world class institutions in Science
to be called Indian Institutes of Science, Education and
Research (IISER) at Kolkata and Pune and academic
sessions in these Institutes have already been started from
August, 2006.

Scientific Research with European Union

518. SHRI KISHANBHAI V. PATEL.: Will the Minister
of SCIENCE AND TECHNOLOGY be pieased to state:

(a) whether the Government proposes to change the
existing arrangement for scientific research with European
Union as reported in the Hindustan (Hindi) dated February
6, 2007;

(b)if so, the details thereof; and

{c) the extent to which India is likely to be benefited
as a result thereof?
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THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) No change is proposed in the existing
arrangement of India with European Union for scientific
research. India-EU Science and Technology Agreement
continues as the arrangerhent for joint dialogue. Once the
"Joint Call for Proposals" for soliciting India-EU joint
research and technology development project proposails
to be sponsored on cost sharing basis fructify, the issues
of likely benefits would arise.

Equity in Rampur Hydel Project

519. SHRIMAT! PRATIBHA SINGH: Will the Minister
of POWER be pleased to state:

(a) whether the Government has agreed to raise the
equity in the Rampur Hydel Project from 25% to 30%.

(b) if so, the details thereof, and

(c) the action taken by the Union Government in this
regard?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR
SHINDE): (a) to (c) As per implementation agreement
signed between SJVNL and Government of Himachal
Pradesh, the Corporation has to arrange necessary
finances for implementation of the Rampur Hydro Electric
(H.E.) Project through its internal accruals, loans,
debentures and its income from other projects and as and
when the need arises more equity is to be infused. Out of
the equity portion to the extent required to be funded afresh,
30% would be subscribed and paid by Government of
Himachal Pradesh and remaining 70% shall be subscribed
and paid up by the Government of india.

As and when the need for infusion of fresh equity
arises the Government of Himachal Pradesh will be advised
to contribute 30% share of the fresh equity required for
implementation of Rampur H.E. Project.

National Power Grid

520. SHRI SUGRIB SINGH: Will the Minister of
POWER be pleased to state:

(a) whether the Government proposes to introduce
new technology or upgradation of the National Power Grid;
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(b) if so, the details and salient features thereof; and

(c) the capacity of the National Power Grid at present
and likely to be increased after introduction of new
technology?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR
SHINDE): (a) and (b) PGCIL has been constantly adopting
latest technologies for increasing the power transfer
capacity of the existing transmission lines and to build high
capacity lines to meet the long-term power transmission
requirements. The details of the technologies adopted or
planned to be adopted are as under:

I. For enhancing the present capacity of the transmission
system

(i) Use of series compensation, fixed as well as
dynamic such as TCSC (Thyristor Controlled
Series Compensation).

(i) Upgradation of higher voltage line.
(ii) Re-conductoring of transmission line.
Il. For the long-term

(i) EHVAC Transmission System at 800 kV and
exploring the possibility of increasing the
transmission voltage upto 1200 kV.

(i) +800 kv, 600 MW HVDC Bipole Transmission.

(i) Satellite imagery for Transmission Line Survey
(Survey through GIS/Digital Terrain Model/
Airborne Laser Terrain Mapping).

(iv) High surge impedance lines

(v) Compact Tower/Multi-conductor Bundie Line/
High Capacity Multi-circuit Lines

(vi) Automation of substation

(vii) Live line activities through Helicopters and
Robotics

(vii) Gas Insulated lines
(ix) Gas Insulated substation (765 kV/1200 kV)

(x) Voltage Source Converter based Transmission-
HVDC light
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(xi) High rupturing capacity circuit breakers
(xii) High temperature endurance conductor
{xiii) Increase in conductor temporature limits.

(c) The present inter-regional power transmission
capacity of the National Grid is 11,450 MW which is
planned to be enhanced to 37,000 MW by the end of 11th

5 Plan. This includes the increase in power transmission
capacity as a result of the introduction of new technologies.

Integrating Central and State Taxes

521. SHRIMATI MANORAMA MADHAVRAJ: Will the
Minister of FINANCE be pleased to state:

(a) whether a recent ASSOCHAM study has revealed
that integrating the Central and State level taxes into a
single-point GST (Goods and Service Tax) would yield
additional revenus;

(b) it so, the details thereof;, and
(c) the reactionof the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) In a
recent Study Report of ASSOCHAM titled "GST: Imperative
for Economic Growth", released in January 2007, itis stated
that "GST will widen-the tax base and improve the tax
compliance leading to higher Tax: GDP ratio. The Tax: GDP
ratio is expected to increase by 2% as per FRBM Report."
The FRBM Report referred here is the Report of the Task
Force on Implementation of the Fiscal Responsibility and
Budget Management (FRBM) Act, 2003. The FRBM Report
was submitted in July 2004. This Report is also referred to
as the Kelkar Committee Report since the Task Force was
chaired by Shri Vijay L. Kelkar. The Government is also of
the view that introduction of an integrated Goods and
Services Tax will lead to a simple and efficient tax system,
which will, inter-alia, result in higher tax revenues. It is for
this reason that the Government has already announced
its intention to introduce a Goods and Services Tax (GST)
by 1st April, 2010.

New Pension Scheme

522. SHRI MILIND DEORA: Will the Minister of
FINANCE be pleased to state:
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(a) whether the New Pension Scheme introduced by
the Union Government is being rejected/opposed by some
States;

(b) if so, the details thereof; and

(c) the steps taken/being taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) At
the Chief Ministers' conference on pension reforms heid
on 22-1-2007, the States of Kerala, West Bengal and
Tripura reiterated their opposition to the defined contribution
(DC) pension system. Government would, inter alia, take
note of the concerns expressed in this conference and
continue consultations with all the entities concerned to
evolve a consensus on pension reforms.

Merger of Weak Banks

523. SHRI SHRINIWAS DADASAHEB PATIL:
SHRI ADHALRAO PATIL SIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:
SHI KAILASH NATH SINGH YADAV:
SHRI RASHEED MASOOD:

SHRI SHISHUPAL N. PATLE:

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of india (RBI) has
issued any instructions to public sector banks to take over
the weak banks;

(b) if s0, whether the Government proposes to revive
its plans for consolidation in public sector banks as
reported in Times of India dated January 22, 2007;

(c) if so, the details thereof;
(d) the names of the banks proposed to be merged,

(e) the steps taken by the Government to protect
interests of the workers as well as the investors;

(f) whether the Government has received proposals
from foreign banks to take over weak banks; and

(g) if so, the details thereof and the reaction of the
Government thereto?

e
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e)
Government of India/Reserve Bank of India (RBI) have not
issued any instruction to public sector banks for taking over
weak banks. Government is of the view that any proposal
for consolidation by way of merger etc. of one public sector
bank (PSB) with another PSB should emanate from the
concerned banks with Government playing a supportive
role as the common shareholder. While supporting any
merger proposal, Government will ensure that the interests
of the stakeholders and employees of merging banks are
adequately protected.

(f) and (g) Some foreign banks have evinced interest
to take over certain weak private sector banks in India.
Government/RBI examines such proposals on merit of each
case, and rules and regulation in force to ensure that the
interests of depositors and shareholders are adequately
protected.

Biotechnology Programme for
Self-Employment

524. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Departmentof Biotechnology has
formulated any scheme on biotechnology programme for
self-employment especially for Jammu and Kashmir and
North Eastern Region;

(b) if so, the details thereof;

(c) the details of functioning and achievements of the
Rural Bio-resource Centres in Karnataka, Haryana,
Uttaranchal, Maharashtra and Orissa;

(d) whether there is any proposal to open Bio-
resource complex in Jammu and Kashmir for empowerment
and economic upliftment of the rural population; and

(e) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Thoush, the department has a scheme on
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éiotechno!ogy based Programmes for Societal
Development to benefit SC/ST, women and rural people,
there is no such scheme specifically for Jammu and
Kashmir and the North Eastern Region. Through this
scheme, various demonstraton and training programmes
are being supported in employment and income generation
activities all over the country.

(b) As such, there is no specific schemne formulated
on Biotechnology Programme for Self-employment
especially for Jammu and Kashmir and North Eastern
region. However, these states are being supported, based
on the proposals received.

(c) Five Rural Bioresource Complexes supporhd in
Karnataka, Haryana, Uttaranchal, Maharaghtra and Orisea
are being implemented through State Agriculture
Universities and associated non-government organizations
for undertaking village and field-based activities. In
Karnataka, fifteen interventions are being promoted in the
project implementation area involving 6067 families. Forty
two training programmes were organized for the
beneficiaries and market linkages were established to sell
the produce with profitable margin. In Maharashtra, seed
production programme has been taken up on 271.6 hectare
areas covering 678 beneficiaries directly. Pomegranate
cultivation was completed on 75 acres area benefiting 75
farmers. Goat keeping intervention was extended to 40
landiess beneficiaries. A low cost completely pre-tabricated
poultry shed in under construction on the site of 40 landiess
beneficiaries. Till date, 843 families have been benefited
directly and 2297 families indirectly. Rural Bioresource
Complexes in Haryana, Uttaranchal and Orissa are aiso
progressing well.

(d) No, Sir.
(e) Does not arise.
Guidelines on Housing Loan

525. SHRI ANANTA NAYAK: Will the Minister of
FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) has
issued any guidelines to the commercial banks on housing
loans; s
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(b) if so, the details thereof;

(c) whether there are instances of harassment of
customers by banks in sanctioning/recovery of housing
loans; and

(d) if so, the steps taken by the Government to protect
the customers from harassment by the banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
The Reserve Bank of India (RBI) has issued guidelines to
the banks on Housing Loan, vide RBI Master Circular on
Housing Finance DBOD. No. DIR (Exp).BC.04/08 12.01/
2006-07 dated july 1, 2006 and circular DBOD.DIR.BC.
No. 43/08.12.01/2006-07 dated November 17, 2006. These
circulars are available on website of RBI, ie.se,
www.rbi.org.in.

(c) and (d) As per RBI's Master Circular, the banks
are free to evolve their own guidelines with the approval
of their Boards on aspects such as security, margin, age
of dwelling units, repayment schedule, etc. The banks are
to provide housing loans to the customers as per guidelines
of RBI and in terms of their own guidelines. However,
complaints of the customers, if any, are taken up with the
concerned banks for redressal. The RBI has not indicated
any case of harassment of customers by Banks.

Spurious Bullders and Real Estate Agents

526. SHRI KAILASH MEGHWAL: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether any certification of builders, building
contractors, financers and real estate agents is mandatory;

(b) if so, the details thereof alongwith the reasons
therefor; and

(c) the action taken or being taken to weed out
spurious builders and real estate agents to eliminate risk
of unsuspecting buyers and sellers?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (c)
Information is being collected and will be laid on the Table
of the Sabha.
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Computerisation of District and
Subordinate Courts

527. SHRI ADHIR CHOWDHURY:
SHRI UDAY SINGH:
SHRI ASADUDDIN OWAISI:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Union Government has recently
sanctioned Rs. 442 crore for computerisation of district and
subordinate courts in the country;

(b) it 80, the amount sanctioned to each State/Union
Territory for this purpose;

(c) whether the computerisation of district and
subordinate courts would cut delays and bring efficiency
to country's judicial system; and

(d) if so, to what extent?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW AND JUSTICE (SHR! K. VENKATAPATHY): (a) to (d)
With a view to facilitating sppedy disposal of cases in the
courts and to make the country's judicial system more
efficient, Government has on 8th February, 2007, approved
a scheme for computerisation of all district and subordinate
courts and upgradation of facilities of the superior courts.
The first phase of the scheme is to be implemented at a
cost of Rs. 442 crore. Funds for this purpose are to be
released to the National Informatics Centre (NIC), the
implementing agéncy for the scheme, for meeting the
requirement of computerisation in the courts situated in
each State/Union Territory.

Loan to Minority Communities

528. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAJIV RANJAN SINGH "LALAN":
SHRI SUGRIB SINGH:

SHRI RAMJI LAL SUMAN:
SHRI JIVABHAI A. PATEL:
SHRI V.K. THUMMAR:

Will the Minister of FINANCE be pleased to state:
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(a) whether the Union Government has issued
instructions to the banks to reserve a share of loan
disbursement for members of minority communities as
reported in the Times of india dated January 20, 2007;

(b) if so, the details thereof,

(c) whether the instructions issued are in violation of
the code of banks commitment to customers announced
by the Banking Codes and Standard Board of India
(BCSBI) in July, 2006;

(d) if so, the reasons therefor; and

(e) the corrective steps taken/being taken by the
Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
No Sir.

However, the Reserve Bank of India (RBI) had
advised all domestic Scheduled Commearcial Banks (public
sactor banks and private sector banks) on 5th July, 2006
to ensure smooth flow of bank credit to the Minority
Communities.

Under the new "Prime Minister's 15-Point Programme
for th%e"are of Minorities”, domestic Scheduled
Commercial Banks have.heen advised by the RBI on
September 1, 2006 to ensure that within the overall target
for priority sector lending and the sub-target of 10% for
the weaker sections, sufficient care is taken to ensure that
minority communities also receive an equitable portion of
the credit.

(c) No Sir.
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(d) and (e) Do not arise.

FERA Violation by MNCs

529. SHRI PRABHUNATH SINGH: Will the Minister
of FINANCE be pleased to state:

(a) whether an Appeliate Tribunal has recently
convicted eleven (11) Multinational companies (MNCs) for
violating Foreign Exchange Regulation Act (FERA) and
fined a sum of Rs. 36.12 crore against them;

(b) if so, the details thereof together with the names
of the MNCs involved in the violation of FERA and action
taken to recover the fine from them; and

(c) the details of other MNCs involved in violation of
FERA and action taken against them and the quantum of
foreign exchange involved therein?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (Si1RI S.S. PALANIMANICKAM): (a) Appellate
Tribunal for Foreign Exchange (ATFE) has upheld adjudi-
cation orders involving penalties of Rs. 36.12 crores in
appeals filed by 10 MNCs and employees of one MNC.

(b) Names of MNCs involved in the violation of
Foreign Exchange Regulation Act (FERA), amount of
penalty involved and deposited by tham as per the
directons of ATFE/High Court in appeals ﬂsd by them are
given in the enclosed Statement-l.

(c) List of MNCs involved in violation of FERA in
similar matter, quantum of foreign exchange involved as
also amount of penalty imposed are given in the enclosed
Statement-|l.

Statement-|
Details opf MNCs invoived in violation of FERA

Sl.No. Name of MNCs/ Amount of penalty Amount of penaity deposited
employees involved (in rupees) as per directions of ATFE/
Delhi High Court (in rupees)
1 2 4

\

1, The Fuji Bank Ltd.

1 crore

10 lakh+Bank guarantee given for
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10.

1.

Nokia India (P) Ltd.

Motorola India (P) Ltd.

UFJ Bank Ltd.

Deutche Bank A.G.

Ericsson India (P) Ltd.

Bank of Tokyo Mitsubishi Ltd.

Sumitomo Mitsui Banking Corporation
(formerly known as Sakura Bank)

M/s Sony India (P) Ltd.

H. Shiraki and Ors. Employees of
M/s Sony India (P) Ltd.

Samsung Corporation

5 crore

1 crore

45 lakh

25 lakh

15 crore

5.5 crore

35 lakh

S crore

1,67,10,000

1 crore

balance amount of penalty given as
per directions of Delhi High Court.

25 lakh+Bank guarantee given for
balance amount of penalty given as
per directions of Delhi High Court.

5 lakh+Bank guarantee given for
balance amount of penalty given as
per directions of Delhi High Court.

11.25 lakh+Bank guarantee given
for balance amount of penalty
given as per directions of Delhi
High Court.

25 lakh+Bank guarantee given for
balance amount of penalty given as
per diractions of Delhi High Court.

75 lakh+Bank guarantee given for
balance amount of penalty given as
per directions of Delhi High Court.

5.50 lakh+Bank guarantee given
for balance amount of penalty
given as per directions of Delhi
High Court.

8.75 lakh+Bank guarantee given
for balance amount of penalty
given as per directions of Delhi
High Court.

20 lakh+Bank guarantee given for
balance amount of penaity given as
per directions of Delhi High Court.

6,90,500+Bank guarantee given
for balance amount of penalty
given as per directions of Dethi
High Court.

Bank guarantee given for 1 crore.

Total

36.12 crore
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Statement-li

Details of MNCs involved inviolation of FERA in similar matter

Si.No. Name of MNCs Amount involved in Amount of penalty
Show Cause Notices imposed
(in Rs. lakhs) (in rupees)
1. Mitsubishi Corporation, New Delhi 2052.92 2 crore
2. L.G. Electronics, New Delhi 80.63 10 lakh
3. Al Nippon Airways, New Delhi 147.33 63.50 lakh
4. Daewoo Motors, New Delhi 266.68 1.50 crore
5. Maerubeni (l) Pvt.Ltd., New Delhi 983.72 3.39 crore

[Translation]
Reservation for SCs/STs

530. SHRI RAMDAS ATHAWALE: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether the Government has formulated any
programme to ensure reservation for Scheduled Castes
and Scheduled Tribes in Lok Sabha, Rajya Sabha,
Legislative Assemblies, Legislative Councils, Supreme
Court and High Courts as per the percentage of their
population;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) to (c) The Constitution provides for
reservation of seats to be filled by direct elections in the
House of the People and State Legislative Assemblies for
the Scheduled Castes and the Scheduled Tribes. The
Government does not think it appropriate to extend similar
raservation of seats to the Upper Houses of Legislatures.

As regards the reservation for the Scheduled Castes
and the Scheduled Tribes in the Supreme Court and High

Courts, the appointment of judges of the Supreme Court"

and High Courts is made under Articles 124 and 217 of

the Constitution of India, respectively, which do not provide
for reservation for any caste or class of persons.

[English]
Coverage under TSC

531. SHRI HITEN BARMAN:
SHRI M. RAJA MOHAN REDDY:
SHR! S.K. KHARVENTHAN:
DR. DHIRENDRA AGARWAL.:
SHRI M. ANJAN KUMAR YADAV:
SHRI SUNIL KUMAR MAHATO:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the achievements of Total Sanitation Campaign
(TSC) since inception in the country;

(b) the States which have not adopted this
programme;

(c) the number of villages covered under TSC and
the number out of them declared Totally Clean', State-
wise;

(d) the number/percentage of rural population covered
under TSC as on date in each State;
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(e) the funds allocated and utilised under TSC
during each of the last three years and current year,
State-wise;

(f) the amount given as assistance to Non-Govern-
mental Organisations {NGOs) in every State alongwith the
extent of utilization of the same; and

(g) the steps taken to improve the sanitation facilities
in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) Information is given in the enclosed Statement 1.

(b) No proposal under Total Sanitation Campaign
(TSC) has been received from State of Delhi and Union
Territories of Chandigarh, Andaman and Nicobar Islands,
Lakshadweep and Daman and Diu.

(c) Total Sanitation Campaign (TSC) is being
implemented with a district as unit. All villages in the district
are covered under Total Sanitation Campaign (TSC). At
present 570 districts are covered under the programme.
Till date 798 Gram Panchayat have been declared free
from open defecation. The State-wise information is given
in the enclosed Statement-Ii.

(d) The information is given in the enclosed
Statement-lli.

{(e) It is demand driven programme and there is
no state-wise annual allocation under the programme.
State-wise release and expenditure during the last
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three year and current year is given in the enclosed
Statement-IV.

(f) Total Sanitation Campaign (TSC) projects are
sanctioned to the districts. At present project is running in
570 districts. District Authorities may take assistance of
NGOs, if considered adequate. Only few NGOs have been
given assistance by Government of India. The funds given
to these NGOs and utilization is given in the enclosed
Statement-V.

(g) Government has taken various initiatives to
increase rural sanitation coverage, which include scaling
up Total Sanitation Campaign (TSC), launching of
incentive-cum-reward scheme, Nirmal Gram Puraskar for
Panchayati Raj Institutions, awareness generation activities
and capacity development of differem stakeholders etc. Unit
cost of IHHL has been revised upwards to Rs. 1,500 and
Rs. 2,000 from Rs. 625 and Rs. 1,000 respectively. Provision
has been made for APL families who need assistance by
providing soft loan through ‘Revolving Fund' mechanism
for construction of toilets. To increase the speed of prpvidir‘i'p
sanitation facifities in schools and Anganwadi centres,
requirement of community contribution for construction of
toilets in the schools and Anganwadi centres have been
removed. Efforts are being made to develop convergence
with National Rural Health Mission (NRHM) and Sarva
Siksha Abhiyan (SSA) authorities for awareness creation
and hygiene education among the peopie and chiidren in
the rural areas. Chain of Rural Sanitary Mart/Production
Centre have been set up to ensure supply of rural pans
and trained mascns.
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Statement-ll 1 2 3
Number of GPs declared totally cleaned
7. Maharashtra 393
Sl.  State Name GPS 8. Orissa 8
No.
9. Tamil Nadu 131
1 2 3
10. Tripura 37
1. Andhra Pradesh 10 11. Uttar Pradesh 40
2. Assam 1
. 12. West Bengal 136
3. Bihar 4
13. Chhattisgarh 12
4. Gujarat 5
14. Uttaranchal 13
5. Kerala 7 ane
6. Madhya Pradesh 1 Total 798
Statement-lil
State-wise Number/percentage of Rural Population covered under TSC
Sl States Rurat Households as Achievement TSC Percentage
No. per 2001 Census as on 28-02-2007 covered
1 2 3 4 5
1. Andhra Pradesh 12,676,218 4215554 33.26%
2. Arunachal Pradesh 164,501 11439 6.95%
3. Assam 4,220,173 123999 2.94%
4. Bihar 12,660,007 177163 2.19%
5. Chhattisgarh 3,359,078 261303 7.78%
6. Delhi 169,528 0.00%
7. Goa 140,755 13392 9.51%
8. Gujarat 5,885,961 927216 15.75%
9. Haryana 2,454,463 447617 1824%
10. Himachal Pradesh 67629 6.16%

1,097,520
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1 2 3 4 5
11. Jammu and Kashmir 1,161,357 76329 6.57%
12. Jharkhand 3,802,412 197304 5.19%
13. Karnataka 6,675,173 607369 9.10%
14. Kerala 4,942,550 616202 12.47%
15. Madhya Pradesh 8,124,795 1516171 18.86%
16. Maharashtra 10,993,623 2752859 25.04%
17.  Manipur 296,354 1587 0.54%
18. Meghalaya 329,678 0 0.00%
19. Mizoram 79,362 30903 38.94%
20. Nagaland 265,334 28401 10.70%
21. Orissa 6,782,879 1203494 17.74%
22. Punjab 2,775,462 24550 0.88%
23. Rajasthan 7,156,703 332727 4.65%
24. Sikkim 91,723 66171 72.14%
25. Tamil Nadu 8,274,790 4271089 51.62%
26. Tripura 539,680 441655 81.84%
27. Uttar Pradesh 20,590,074 5578358 27.09%
28. Uttaranchal 1,196,157 144129 12.05%
29. West Bengal 11,161,870 5076255 45.48%
30. Andaman and Nicobar Islands 49,653 0.00%
31. Chandigarh 21,302 0.00%
32. Dadra and Nagar Haveli 32,783 37 0.11%
33. Daman and Diu 22,091 0.00%
34. Lakshadweep 5,351 0.00%
35. Pondicherry 72,199 900 1.25%

Total 138,271,559 29311802 21 20%
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Statement-V

SI.  Name of the Date and Year Amount (Rs. Purpose Utilization

No. Institutions of releases in Lakh)

1. Environmental Sanitation 20-03-2003 100.00 Construction of Fully utilized
Institute, Ahmedabad 2002-03 building for training

2. —do— 06-01-2004 12.50 Training and Fully utilized

2003-04 Capacity Building

3. Rama Krishna Mission 09-08-2004 19.80 —do— Rs. 14.02 lakh

Lok Shiksha Parishad, 2004-05 utilized

Narendrapur, Kolkata

Indo-Nepal Agreement on Power Sharing

532. SHRI ABU AYES MONDAL.: Will the Minister of
POWER be pleased to state:

(a) whether the Government has signed an
agreement with the Government of Nepal to set up power
projects;

(b) it so, the terms and conditions thereof;

(c) whether the Government has made any survey
on supplies, transmissions, maintenance and distribution
of power between the two countries;

(d) it so, whether 'Power Exchange Agreement of
1971' has to be revised for Indo-Nepal power partnership;
and

(e) if so, the benefits likely to accrue to both the
countries with commercialisation of these projects?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) The Government of India has not
signed any agreement in the recent past with the
Government of Nepal set up power projects. However, the
1996 Mahakali Treaty envisages joint development of the
Pancheshwar Multipurpose Project (5600 MW).

(c) With a view to facilitate cross-#&rder trade in power,
the Governments of India and Nepal are supporting the
development of cross-border high voltage transmission
lines along the identified corridors.

(d) Under the Power Exchange Agreement of 1971,
the two countries exchange power upto an agreed quantity
at agreed tariff to meet the demand for electricity in the
border areas. The agreement is reviewed from time to time.

{e) Itis expected that with the establishment of large
power projects in nepal, power trading on commercial
terms is likely to grow. This would, in turn, accelerate
investment in power sector in Nepal for mutual benefit of
the two countries.

[Translation]
Irregularities under NREGA

533. SHRI RAGHURAJ SINGH SHAKYA:
SHRI HEMLAL MURMU:
SHRI BALASHOWRY VALLABHANENI:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details and nature of irregularities noticed so
far by the Government under National Rural Employment
Guarantee Act (NREGA) since its inception;

(b) whether the Government is aware that labourers
in different parts of the country are not being provided jobs
as well as unemployment allowance under NREGA despite
having job cards; ’

(c) it so, the State-wise details thereof and the
reasons therefore,
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(d) if not, the number of such labourers provided with
jobs and paid unemployment allowance indicating the
amount thus paid, State-wise; and

(e) the steps taken/to be taken by the Government
to check the irregularities while implementing the Act
effectively?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) Some complaints relating to non issue of job
cards to some rural households seeking registration, less
payment of wages to wormen workers etc., have been
received. The Ministry is paying highest attention to pursue
States to bring systems and processes in place so that
these issues are adequately addressed.

(b) to (d) The statement indicating State-wise
demand for work by the rural households is enclosed which
shows 97.10% households demanding empioyment have
been provided with employment. Employment is to be
provided within 15 days of the application for empioyment.
No report of payment of unemployment allowance has so
far been received. '

(e) Some of the major steps for effective monitoring
to check irregularities and implement the Act effectively
are (i) Field visits undertaken by independent National Level
Monitors (NLM) and Area Officers (AO) (ii) Independent
Appraisal teams have been constituted for detailed
verification of records and processes on a sample basis
in districts with high infusion of funds to check on the quality
of the programme, (iii) Periodic review meetings have been
undertaken by Minister of Rural Development and
Secretary (Rural Development) from time to time, (iv) Union
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Minister, Rural Development made three suo-motu
statements on the implementation and progress of NREG
Act in both the houses of Parliament. In Lok Sabha the
statements were made on 3rd March, 2006, 23rd May, 2006
and 25th August, 2006. In Rajya Sabha the statements
were made on 8th March, 2006, 23rd May, 2006 and 25th
August, 2006. (v) Review meeting with State Secretaries
by Minister in Delhi on 12th/13th May, 2008. (vi) State
specific reviews by Minister in Madhya Pradesh,
Maharashtra, Jharkhand and Jammu and Kashmir in May-
June, 20086 (vii) Minister of Rural Development participated
in the Social Audit in Andhra Pradesh in the month of
September, 2006, (viii) Regional review meetings by
Minister at Delhi on 26-9-06 of Northern region and at
Kolkata on 12th/13th September, 2006 of Eastern region
(ix) Review of Kerala and North Eastern States by Secretary
in September, 2006 (x) Meeting of the Central Employment
Guaranee Council was held on 27-9-06 and a thorough
review of NREGA was undertaken (xi) Performance Review
Committee meseting of Southern and Western region at
Delhi on 9-10-06, (xii) Conference of Project Diractors,
DRDA, at Delhi on 16-17, October, 2006, (xiii) Meeting
with State Secretaries and District Programme
Coordinators on NREGA held on 1-11-06 (xiv) Minister (RD)
and Secretary (RD) also reviewed performance of NREGA
of States at State Headquarters, (xv) Meeting of the
Minister RD with MPs of States where the progress of the
programme is slow has also been scheduled. This includes
Uttar Pradesh, Bihar, Jharkhand, North Eastern States,
Hilly States—Jammu and Kashmir, Uttaranchal, Himachal
Pradesh and Kerala. (xvi) States have been instructed to
undertake 100%, 10% and 2% inspection and verification
at the Block, District and State levels and the Centre is
monitoring action taken in this regard.

Statement
States Households (Nos.) %age
Demanded Provided
1 2 3 4
Andhra Pradesh 1788112 1788112 10000
Arunachal Pradesh 16926 16926 100.00
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1 2 3 4

Assam 500433 446981 89.32
Bihar 893728 886916 99.24
Chhattisgarh 1122846 1045279 93.09
Gujarat 146943 146943 100.00
Haryana 39128 39128 100.00
Himachal Pradesh 56823 52632 92.62
Jammu and Kashmir 39579 16079 40.63
Jharkhand 868919 846401 97.41
Karnataka 508798 478767 94.10
Kerala 87271 60391 89.77
Madhya Pradesh 2619570 2582117 98.57
Maharashtra 321898 353338 109.77
Manipur 17800 17880 100.45
Meghalaya 12644 12642 99.98
Mizoram 19358 6666 34.44
Nagaland 27800 27800 100.00
Orissa 1277280 1264957 99.04
Punjab 31008 30868 99.55
Rajasthan 1094229 1094229 100.00
Sikkim 4211 4111 97.63
Tamil Nadu 508243 508243 100.00
Tripura 66666 66656 99.98
Uttar Pradesh 2419669 2326348 96.14
Uttaranchal 107393 107192 99.81

West Bengal " 2573380 2425415 - 9@ 25
Total 17150855 1665301 ; ‘7 97.10




129  Written Answers

[English]
Foreign Banks

534. SHRI VIJOY KRISHNA: Will the Minister of
FINANCE be pleased to state:

(a) whether several foreign banks have been detected
by the Reserve bank of India (RBI) to be circumventing
norms of the Non-Banking Financial Companies (NBFC)
operation in India;

(b) if so, the details thereof;
(c) the action taken against them;

(d) the extent to which tules of NBFCs have been
detected vulnerable to flouting by foreign banks; and

(e) the steps initiated by the Government to check
foreign banks to work as NBFC?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL): (a) to (8) The
information is being collected and will be laid on the Table
of the House to the extent available.

National Social Assistance Programme

535. SHRI C.K. CHANDRAPPAN:
SHRI SURAVARAM SUDHAKAR REDDY:
SHRI CHENGARA SURENDRAN:
SHRI RANEN BARMAN:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether most of the State have not implemented
the enhanced old-age pension scheme under the National
Social Assistance Programme (NSAP) announced during
2006-07;

(b) ifso, the details thereof and the reasons therefor;
(c) the salient features of the programme;

(d) the funds provided for each scheme falling under
NSAP along with their present status, State-wise;

(e) the beneficiaries under NSAP sector indicating
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the amount thus provided to them, State-wise and
Scheme-wise; and

(f) the action taken by the Government to ensure that
the schemes are implemented in all the States without
further delay?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) and (b) All the States/UTs except the state of
Gujarat, Jammu and Kashmir, Kerala, Punjab, Uttar
Pradesh, Manipur, Meghalaya, Nagaland, Dadra and
Nagar Haveli and Lakshdweep have confirmed
disbursement of pension at enhanced rate. The State of
Gujarat, Jammu and Kashmir, Kerala, Punjab and Manipur
have intimated that the matter is under consideration.
Reply from Meghalaya, Dadra and Nagar Haveli and
Lakshadweep is awaited.

(c) Enclosed as Statement-I.

(d) and (e) After transfer of the scheme to the State
Plan since 2002-03, the funds are being allocated by the
Planning Commission and the Ministry of Rural
Development and released by Ministry of Finance on the
recommendation of the Ministry of Rural Development as
Additional Central Assistance (ACA) in a combined manner
for all the three schemes viz. National Old Age Pension
Scheme (NOAPS), National Family Benefit Scheme
(NFBS) and Annapurna. The ACA provided to the States/
UTs under NSAP and Annapurna are to be utilized by the
States/UTs as Welfare Schemes of NOAPS, NFBS or free
food grains to the aged by taking one or two or all of the
three schemes or in any another combination in
accordance with their own priorities and needs. The funds
provided for the year 2005-06 and 2006-07 and the no. of
beneficiaries reported by the States is enclosed as
Statement-il and Iil.

(f) As per guidelines of the Schemes, the States are
required to furnish Quarterly physical and financial
progress report in the given format by the 15th of month
of the following quarter. Non reporting of the physical and
financial progress reports is construed as lack of progress
and therefore, may result in non-release of ACA for the
last quarter of the financial year. Review of NSAP and

-
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Annapurna has also been made part of the agenda of
District Level Vigilance and Monitoring Committees.

To review the programme and to implement the
Programme in more effective manner, meeting of Nodal
Secretary of States dealing with NSAP and Annapurna
are organised by the Ministry of Rural Development from
time to time.

Statement-|

Salient Features of the Programme

1. The scale of benefit and eligibility for various
schemes of NSAP are as follows:

(i) National Old Age Pension Scheme (NOAPS):
Central assistance of Rs. 200 per month is
provided per beneficiary for destitutes above 65
years. The scheme covers destitutes having little
or no regular means of subsistence from his/
her own sources of income or through financial
support from family members of other sources.
In order to determine destitution, the criteria, if
any, currently in force in the State/UT
Governments is adapted. The Government of
India reserves the right to review these criteria
and suggest appropriate revised criteria.

(i) National Family Benefit Scheme (NGBS):
Similarly under National Family Benefit Scheme
(NFBS) Rs. 10000 has to be given to the
bereaved household on the death of the primary
breadwinner”. The primary breadwinner as
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specified in the scheme, whether male or
female, has to be a member of the household
whose eaming contribute substantially to the
total household income. The death of such a
primary breadwinner occurring whilst he or she
is in the age group of 18 to 64 years i.e., more
than 18 yeasrs of age and less than 85 years of
age, makes the family eligible to receive grants
under the scheme.

(i) Annapurna Scheme: This Scheme aims at
providing food security to meet the requirement
of those senior citizens who, though eligible,
have remained uncovered under the NOAPS.
Under the Annapurna Scheme 10 kgs of food
grains per month are provided free of cost to
the beneficiary. The ceiling on the total number
of Annapurna beneficiaries is be at least 20%
of the persons eligible to receive pension under
NOAPS.

2. Selection: The Gram Panchayat/Municipalities are
expacted to play an active role in the identification of the
beneficiaries under the three schemes.

3. Disbursement: Apart from the disbursal of benefits
through the accounts of the beneficiarles in Banks or in
Post Office Savings Banks or through Postal Money Order
the assistance under NOAPS, can also be disbursed in
public meetings such as Gram Sabha meetings in rural
areas and by neighbourhood/mohalia committees in urban
areas.

Statement-il
Funds Allocated and Released to the States/UTs during 2005-06 and 2006-07

(Rs. in lakh)
Sli.No. States/UTs Year 2005-06 Year 2006-07
Combined Total Combined Total
Allocation for Release Allocation for Release
3 schemas 3 schemes
1 2 3 4 5 6
1. Andhra Pradesh 6746.%0 6746.70 14882.08 11181.55
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1 2 3 4 5 8
2. Bihar 13213.06 13213.06 36002.21 27001.65
3. Chhattisgarh 2890.35 2880.35 7321.38 5491.05
4. Goa 66.95 66.95 66.95 50.22
5. Gujarat 3582.50 3582.50 5601.09 4200.82
6. Haryana 1311.73 1311.73 3296.24 2472.19
7. Himachal Pradesh 547.17 547.17 1389.07 1041.81
8. Jammu and Kashmir 735.10 735.10 1716.73 1287.54
9. Jharkhand 4615.34 4615.34 12746.83 9560.13
10. Kamataka 5207.76 5207.76 11238.58 8428.94
11. Kerala 2874.17 2874.17 5040.98 3780.74
12. Madhya Pradesh 7649.45 7649.45 17387.81 13040.85
13. Maharashtra 10234.03 10234.03 22213.90 16660.43
14. Orissa 5899.77 5899.77 17021.70 12766.29
15. Punjab 897.89 897.89 1601.91 1201.43
16. Rajasthan 3773.48 3754.48 8533.25 6399.93
17. Tamil Nadu 7043.03 7043.03 13159.75 9869.82
18. Uttar Pradesh 19851.70 19851.70 50432.59 37824.45
19. Utiarakhand 1224.26 1224.26 3217.40 2413.08
20. Waest Bengal 7993.56 7993.56 18914.86 14186.15
Total 106358.00 106329.00 251785.31 188839.05
North Eastern States
21. Arunachal Pradesh 415.46 415.46 759.10 569.33
22. Assam 8218.02 8218.02 19717.54 14788.16
23. Manipur 628.92 828.92 132090 - 990.69
24. Meghalaya 684.72 884.72 1479.85 110088
25. Mizoram 195.85 195.85 345.30 258.99
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1 2 3 4 5 6
26. Nagaland 447.02 447.02 1016.70% 762.54
27. Sikkim 190.69 190.69 378.18 283.65
28. Tripura 1119.32 1119.32 2388.93 1790.19
Sub Total 11900.00 11900.00 27404.50 20553.43
UTs
29. Andaman and Nicobar 20.00 20.00 78.42 71.89
Islands
30. Chandigarh 16.00 16.00 16.00 14.67
31. Dadra and Nagar Haveli 15.00 15.00 78.42 71.89
32. Daman and Diu 4.00 4.00 4.00 3.67
33. NCT Delhi 567.00 567.00 567.09 519.75
34. Lakshadweep 5.00 5.00 5.60 5.13
35. Poudicherry 115.00 115.00 115.00 105.42
Sub Total 742.00 742.00 864.44 792.41
Grand Total 119000.00 118971.00 280054.25 210184.89
Statement-lil
Number of Beneficiaries reported by the State/Uts during 2005-06
SI.No. States/UTs No. of Beneficiaries reported
NOAPS NFBS Annapurna
1 2 3 4 5
1. Andhra Pradesh 486000 16492 93200
2. Bihar 820193 27920 148483
3. Chhattisgarh 183893 11472 25337
4. Goa ' 3451 282 NR
5. QGujarat 83550 7718 20358




137 Whitten Answers PHALGUNA 11, 1928 (SAKA) to Questions 138

1 2 3 4 5
6. Haryana 95800 4500 NR
7. Himachal Pradesh 22700 3040 5242
8. Jammu and Kashmir 64708 3110 NR
9. Jharkhand 166236 3744 54939
10. Karnataka 488130 NR NR
11. Kerala 131346 NR 44980
12. Madhya Pradesh 683680 30551 NR
13. Maharashtra 659429 18302 120000
14. Orissa 493381 4835 NR
15. Punjab 45853 1290 NR
16. Rajasthan 144555 10426 119162
17. Tamil Nadu 481028 48977 71974
18. Uttar Pradesh 1461481 30500 NR
19. Uttarakhand 64246 3000 NR
20. West Bengal 451579 13296 87611
Sub Total 6991239 239255 771288

North Eastern States

21.  Arunachal Pradesh 12923 260 NR
22. Assam 614513 15539 26640
23. Manipur 43619 2024 22695
24. Meghalaya 33776 618 9263
25. Mizoram 10525 400 2583
26. Nagaland 30051 680 NR
27. Sikkim 14869 157 2500
28. Tripura 83972 1460 17351

Sub Total 844248 21138 81032
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1 2 3 4 5
UTs
29. Andaman and Nicobar Islands 665 NR NR
30. Chandigarh 4497 157 NR
31. Dadra and Nagar Haveli 1086 134 ‘NR
32. Daman and Diu 372 NR
33. NCT Delhi 150000 400 NR
34. Lakshadweep 32 NR NR
35. Pondicherry NR NR NR
Sub Total 156652 691
Grand Total 7992139 261084 852318
NR: Not Reported.

Housing and Personal Loans

536. SHRI RANEN BARMAN: Will the Minister of
FINANCE be pleased to state:

(a) the amount released by the Nationalised Banks
for the housing, car and personal loans during the last
three years; and

As on 31st March

(b) the expenditure made each year for its publicity
during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Data for Nationalised Banks on the following items as
reported by indian Banks' Association (IBA) is as under:

(Rs. in crore)
Sl. No. 2003 2004 2005
1. (a) Personal Loans 49587 69358 87245
1. (b) Of which Loans for Housing 22379 34156 47481
2. Expenditure on Publicity (inclusive 151 186 236

of Advertising Expenditure)

Data on car loans is not ready available.

Technology Transfer Agresments

537. SHRI M. APPADURAL: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government has signed Technology

Transfer Agreements with other countries in the field of
science and technology during the last one year;

(b) if s0, the details alongwith salient features thereof;

and
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(c) the benefits likely to accrue as a resuit thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) During the last one year the following
Agreements on Technology Transfer have been concluded:

1. Central Electronics Limited (CEL) with
Govemments of Sudan and Mali for Manufacture
of Solar Photo Voltaic Modules and Systems in
Sudan and Mali.

2. National Research Development Corporation
(NRDC) with Kuwait on Bio conversion of coir
dust into an organic manure names as Pithplus.

3. National Research Development Corporation
(NRDC) with UAE for constructing a ready to
use lawn by using coir pith.

(b) Details of the Technology are:

1. Establishment of a PV Module Manufacturing
plant with a capacity of 1 MW per year on single
shift basis. Technology for system integration
and installation and commissioning of various
solar systems.

2. "Pithplus” is an organic manure, good for
agriculture and horticulture; it is a produced from
coir pith and is found to be an excellent soil
conditioner and suitable for the purpose of land
recondition. This would result in converting
unfertile land into that which could be used for
horticulture and agriculture. The manure thus
produced could also be a very good substitute
for various peat products since it has also high
water holding capacityand ability to last long
insoil.

3. "Cocolawn" is developed by using coir pith, etc.
It is a natural eco friendly lawn and a better
substitute of synthetic lawn presently made.
Readymade lawn can be made in the form of
rollable blankets, which can be laid on any
suface. It has vast potential in tourist resort,
hotels and playgrounds and even roof top
plantationflawn etc.
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(c) The indirect benefits accrued are—projecting
India as a source of technology; earn foreign exchange
for the country; creating niche market in foreign countries
for Indian technologies; to promote Indian technologies/
services abroad; to assist Indian Industry/consultancy
organizations/research labs in availing business
opportunities for technology exports/project exports
through effective information and connection and retrieval
and to develop human resources in the area of exports of
technology and technical services. Direct benefit accrues
from Technology Transfer fees.

1. For Photovoltaic systems is  USD 614,000

2. For PITHPLUS USD 40,000

3. For COCOLAWN USD 22,000
Power Transmission Links

538. SHRI BASU DEB ACHARIA: Will the Minister
of POWER be pleased to state:

(a) whether the Government has been considering
for setting up 14 power transmission links in the country
on the lines of Ultra Mega Power Projects;

(b) if so, the details along with the areas identified
for the purpose and the total estimated investment therein;
and

(c) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes, Sir. 14 new transmission projects are
planned to be developed through competitive bidding.

(b) Government of India has issued guidelines for
encouraging competition in development of transmission
projects and guidelines for tariff based competitive bidding
for transmission services. An Empowered Committee,
constituted as per the provisions of these guidelines has
identified 14 transmission projects for competitive bidding.
The list of these 14 projects, which have been identified
by the Government is given in the enclosed statement. As
these projects would be taken up through tariff based
competitive bidding, investment would depend on
construction and procurement procedures adopted by
actual developers.
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(c) Four of these 14 projects are in the pipeline. The
following two projects have been taken up through the
Special Purpose Vehic. - uf the Power Finance Corporation.

1. Evacuation System for Maithon RB (1000 MW),
Koderma (1000 MW) and Bokaro ext. (500 MW).

2. Scheme for enabling import of NER/ER surplus

by NR.

The following two projects have been taken up

to Questions 144

through the Special Purpose Vehicle of the Rural

Electrification Corporation:

1. Evacuation Systemn for North Karanpur (1980

MW).

2. Talcher Augmentation System.

Expressions of interest for these four projects were

invited in January, 2007.

Statement
Sl. Name of Transmission Quantum of Power Beneficiary Tentative Target
No. Project Transmission States/Regions Date
1 2 3 4 5
1. Evacuation System for North 1980 MW States of ER, WR 2011-12. Transmission
Karanpura (1980 MW) and NR target to match genera-
tion project
2. Talcher Augmentation System To augment trans- States of SR 2009-10
mission for reliable
evacuation of power
of 2000 MW from
Talcher-ll project
3. Evacuation System for Maithon 1000 MW States of ER, NR 2011-12. Transmission
RB (1000 MW) and WR target to match genera-
tion project
4. Scheme for enabling import of 1500 MW States of NER, ER 2011-12
NER/ER surpius by NR and NR
§. SR-WR Synchronous inter- 1000 MW States of SR and 2011-12
Connector WR
8. Kawas-Navsari 400 kV D/C 1000 MW Statesor WR 2011-12
7. Navsari-Mumbai New location, 100 MW States of WR 2011-12
400 kv D/C
8. Evacuation System for Barh-il 1320 MW States of ER, NR 2011-12. Transmission

(1320 MW)

and WR

target to match genera-
tion project
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1 2 3 4 5

9. Evacuation System for 1000 MW States of ER, NR 2011-12. Transmission
Nabinagar (1000 MW) and WR target to match genera-

tion project
10. Evacuation System for Daripally 3200 MW, (800 MW States of ER, NR 2011-12. Transmission
Integrated Project (3200 MW) in 11th Plan) and WR target to match genera-

tion project
11. Evacuation System for 500 MW States of NR 2011-12. Transmission
Koderma (500 MW) target to match genera-

tion project
12. Evacuation System for Mejia 1000 MW States of NR 2011-12. Transmission
Ext. (1000 MW) target to match genera-

tion project
13. Evacuation System for Lara 4000 MW (800 MW States of WR 2011-12. Transmission
Integrated Project (400 MW) in 11th Plan) target to match genera-
800 MW in 11th Plan tion project RN
14. Evacuation System for 1000 MW States of SR 2011-12. ‘[ransr;wisslon
Simhadri Ext. (1000 MW) target to mdtch genera-

tion project

Writting Off of IT Due

539. SHRI UDAY SINGH:
SHRI TARIT BARAN TOPDAR:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government proposes to write off Rs.
85000 crore tax arrears which could not be recovered by
the Income Tax department;

(b) if so, the facts thereof and the reasons therefor;

(c) whether the failure on the part of the income Tax
department to recover such arrears have been taken
seriously; and

(d) if so, the further steps taken to recover such
arrears and to ensure that in future such arrears do not
mount?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No Sir, no

such proposal for write-off of arrears of income tax in a
summary manner is presently under the consideration of
the Government.

(b) Does not arise in view of reply to para (a) above.

(c) Income Tax Department has been making higher
recoveries from arrears of taxes. As against Rs. 5,540 crore
recovered during 2003-04, the recoveries made during
2004-05 and 2005-06 amounted to Rs. 7,084 crore and
Rs. 8,064 crore, respectively. Moreover, the outstanding
arrears of income tax as a percentage of total collections
of income tax have declined from 105.91% in 2001-02 to
83.74% in 2003-04 and to 72.76% in 2005-086.
Nevertheless, all efforts are being made by the Government
to liquidate even higher amounts of arrears of taxes.

)

(d) Recovery of arrears is an ongoing process. The
steps taken by the income Tax Department for collection
and liquidation of arrears of taxes include the foliowing:

— ldentification of worthwhile cases where

RN
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recovery of arrears can be made during the
course of the financial year through special
efforts.

— Identification of high-demand cases pending
before the Commissioners (Appeals) and ITAT,
particularly the ones where recovery of
substantial demand is likely on disposal of
appeal and requesting the Commissioners
(Appeals) for early disposal of such cases.

— Liaising with the Settlement Commission for
early disposal of cases involving high demand
and monitoring collection of resuitant demand
during the financial year itself.

— Tax Recovery Officers to exercise the powers
for appointment of receiver for business under
the provisions of rule 69 Schedule |l of the
Income-tax Act for effecting recovery in suitable
cases.

— In respect of non-compliant defaulters, the
provisions of arrest and detention as per the
provisions of rules 73 to 81 of Schedule Il to be
invoked by the TRO.

— Demand to be recovered forthwith in caées
where favourable Tribunal/Court orders are
received.

— Investigation Wings at the important centers to
aid the recovery process by way of conducting
surveys and/or secret enquiries to identify the
assets for recovery in important cases.

[Translation]

Single Account In Banks

540. SHRI MOHD. TAHIR:
SHRI SHISHUPAL N. PATLE:

Will the Minister of FINANCE be pleased to state:

‘ (a) whether the Government is contemblating to
formulate single account norm for account holders in banks;

(b) if so, the reasons therefor;
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(c) whether it is proposed to close more than one
account of a customer opened in different branches of the
banks; and

(d) its likely impact on the annual income of banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (c) No
such proposal is presently under consideration.

(b) and (d) Do not arise.
[English]
Monitoring and Implementation of NREGS

541. SHRI ASADUDDIN OWAISI: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether nearly a year after the launching of
National Rural Employment Guarantee Scheme (NREGS)
the most of the goalposts set in 2006 remain unfulfilled;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has monitored the
Scheme for its successful implementation for the last one

year;

(d) it so, the lacuna noticed by the Government
coming in the way of its successful implementation;

(e) whether mere is any plan o set up local vigitance
and monitoring committees under NREGS; and

(f) it so, the details thereof and the steps taken for
its proper implementation?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) No Sir.

(b) Does not arise.
(c) Yes Sir.

(d) Non-availability of adequate staff for implemen-
tation of NREGA had been reported by some States. They
have been advised to recruit staff either on contract basis
or on deputation in order to ensure effective implementation
of the Act. The State Government have also been informed
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that the expenditure on the staff, training and other

administrative expenses will be borne by the Central .

Government within the prescribed ceiling. Some States
reported need for stepping up communication processes
to generate awareness and training to officials and
members of Panchayati Raj Institutions. Additional funds
for training were given and training of trainer courses
organized by national Institute of Rural Development.

(e) Yes Sir.

(f) District level vigilance and monitoring committee
headed by Members of Parliament have been constituted
in all districts and they are authorized to monitor
implementation of NREGA. Guidelines also provide for
setting local vigilance and monitoring Committee at village
level. States have been advised to make them functional
and arrange training to the members of such committee.

Arctic Expedition

542. DR. LAXMINARAYAN PANDEY: Wil the Minister
of EARTH SCIENCES be pleased to state:

(a) whether the Government is planning for the Arctic
expedition to research on the climate change with the
teams of other countries;

(b) if so, the details thereof;
(c) the total funds allocated for this purpose,

(d) the key areas on which the expedition will
concentrate; and

(e) the time by which the first Arctic expedition is likely
to be sent?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) Yes Sir. Ministry of Earth Sciences
through National Centre for Antarctic and Ocean Research
(NCAOR), Goa, an autonomous institute under this
Ministry has proposed a research programme for the Arctic
region during the Xi Five Year Plan starting in 2007,
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coinciding with International Polar Year (IPY). This is being
worked out in collaboration with Norwegian Polar Research
Institute, for Indian Scientists to carry out research in
Svalbard region, where an international research facility
exists in Ny-Alesund. Ministry of Earth Sciences has
proposed a new research scheme 'Expedition to Arctic'
during the XI Five Year Plan, for which a token amount of
Rs. 1.00 crore has been provided for the next financial year.

(d) The scientific research is proposed in the field of
Atmospheric Sciences, Space Weather, Glaciology
including Sea Ice and Marine Sciences.

(e) It is proposed to send the first team of Indian
Scientists to Arctic region this year.

[Translation]
Allocation of Foodgrains under SGRY

543. SHRI HEMLAL MURMU: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the list of the families below poverty line
issued under Sampooma Grameen Rozgar Yojana (SGRY)
in each State particularly in Bihar is different from that of
Public Distribution Syztem;

(b) if so, the details thereof and the reasons therefor;

(c) the quantum of foodgrains allocated under SGRY
during the last three years and current year, State-wise;
and

(d) the quantum of such foodgrains lifted by each
State?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) No list of families below poverty line has been
issued under SGRY.

(b) Question does not arise.

(c) and (d) Details are given in the enclosed
Statement.
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Wholesale Price Index

544. SHRI RAJIV RANJAN SINGH “LALAN":
DR. CHINTA MOHAN:
SHRI K.S. RAO:
SHRI AMITAVA NANDY:

Will the Minister of FINANCE be pleased to state:

(a) the actual number of commodities for calculation
of Wholesale Price Index;

(b) whether the daily consumable items are also
included in these commodities;

(c) if so, the name of these commodities alongwith
the price hike registered from March, 2004 to January,
2007,

(d) whether inflation is calculated on the basis of
Consumer Price Index; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Sir, there
are 435 commodities in the basket used for calculation of
the Wholesale Price Index (WPI).

(b) and (c) Of the 435 commodities, 30 commodities
with 17.63 per cent weightage in the WP basket, which
are in the nature of daily consumables, have been identified

as essential commodities. These include rice, wheat, gram,:

arhar, potatoes, onions, tea, sugar, mustard oil, groundnut
oil, salt, vanaspati, jowar, bajra, moong, masur, urad, milk,
fish-inland, mutton, chillies (dry), atta, gur, coconut oil,
coking coal, kerosene, long cloth/sheeting, dhoties-sarees
and voils, laundry soap and safety matches. The year on
year composite WPI based inflation rate of these 30
commodities as on end weeks of March 2004, 2005 and
2006 were 5.65 per cent, 3.27 per cent and 6.22 per cent,
respectively. As on January 27 of the current year, the
inflation rate for this group stands at 4.96 per cent.

(d) Infiation is also calculated on the basis of the
Consumer Price Index, namely Consumer Price index for
Industrial Workers (CPI-IW), Consumer Price Index for
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Agricultural Labourers (CPI-AL), Consumer Price Index fo
Rural Labour (CPI-RL) and Consumer Price Index for
Urban Non-Manual Employees (CPI-UNME).

(e) Does not arise in viewof (d) above.

Shortage of Scientists

545. SHRI K.S. RAO: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether the Country faces an alarming shortage
of scientists because of their leaving for better pay
packages offered by the Multi National Companies (MNCs)
and private sector and also due to the retirement age of
60 years; and

(b) if so, the steps taken by the Government to
provide better facilities and perks to the scientists and to
encourage young students in schools and colleges?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL): (a) No Sir. The mobility of scientists from the
research and academic institutions to Multi National
Companies (MNCs) and private sector is a global
phenomenon and is triggered by various factors including
better financial and career prospects. However, considering
our goals and ambitions, country as a whole requires a
larger numebr of scientists for its transformation into a
developed nation by the year 2020.

(b) Government has framed policies and various
schemes to provide better facilities and opportunities to
the scientists and to encourage young students in schools
and colleges to pursue science in the country. The various
measures taken from time to time are:

Policies:
— Science and Technology Policy, 2003.

— Increase in the outlay for science and technology
sector in successive Five Year Plans.

— Delegatian of enhanced administrative and
financial powers to S and T institutions.
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Improve working conditions of scientists.

School centric programmes to attract school children:

Children science Congress.

U-PROBE (Introducing meteorology in schools).
National Science Olympiad Programme.
Kishore Vaigyanik Protsahan Yojana (KVPY).

CSIR Programme of Youth for Leadership in
Science (CPYLS).

Programmes targeted towards young scientists:

Swarnajayanti Fellowships.
Fast rack Scheme for Young Scientists.
SERC Visiting Fellowships.

SERC Schools in emerging areas of science and
technology.

Better Opportunities for Young Scientists in
Chosen Areas of Science and Technology
(BOYSCAST) fellowship to visit international
laboratories and institutions.

Mission HOPE (Higher Education—Opprotuni-
ties for Promoting Entrepreneurship) with the
aim of converting aspirations to real enterprises
(CARE).

Contact programmes to attract and motivate
brilliant young scientists to take up R and as a
career.

Junior/Senior research fellowships, research
associateships and senior research associate-
ships.

Diamond Jubilee Research interns Award
Scheme, JRF-GATE and Entrepreneurship
support to research scholars.

Early Faculty Induction Programme, which aims
at attracting bright and young undergraduate
students in Engineering and Technology/
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Pharmacy/Architecture, efc. to take
Teaching as their career.

S and T based training for entreprensurial
develpment.

Women Scientists Scheme.

Programmes targeted towards performing sclentists:

The Ramanujan Fellowships.

The JC Bose National Fellowships.
The Ramanna Fellowships.

Shyama Prasad Mukherjee Fellowships.
SERC Individual Projects.

Financial assistance to scientists to participate
in international conferences and training
programmes.

Opportunities to distinguished scientists and
technologists of Indian origin settled abroad for
short term technical assignments to assist in
frontier and emerging areas of S and T.

Post-doctoral Fellowships in Biotechnology and
Life Sciences.

infrastructure development programmes:

Intensification of Research in High Priority Areas
(IRHPA).

Fund for Improvement of S and T Infrastructure
in Higher Educational Institutions (FIST).

Setting up of centres of excellence/advanced
studies in the universities and academic
institutions.

Creation of core groups of professionals wtth ‘
necessary modern facilities required for pursuing
research in new and frontier areas of science.

Creation of new scientific Departments/
Organisations.
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[Translation]

Rural Employment Generation Schemes

546. SHRI MAHAVIR BHAGORA: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the details of the targets fixed, funds provided
and utilized alongwith the number of eligible people of rural
areas provided employment under each of the employment
generation schemes during each of the last three years
and the current year, State-wise and Union Territory-wise;

(b) the details of additional funds provided during the
said period, it any;

(c) whether the financial assistance has been
provided according to the norms/provisions; and

(d) it not, the reasons therefor and the steps taken
to rectify the same?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) and (b) State-wise and Union Territory-wise
details of the targets fixed, funds provided and utilized
alongwith physical achievements under the major
employment generation schemes of the Ministry of Rural
Development namely, the Swarnjayanti Gram Swarojgar
Yojana (SGSY), the Sampoorna Grameen Rozgar Yojana
(SGRY), the National Food for Work Programme (NFFWP)
and the National Rural Employment Guarantee Act
(NREGA) during the last three years and current year are
given in the enclosed statement. While the wage
employment schemes namely the SGRY and NFFWP are
self-targetting programmes, the NREGA is a demand
driven scheme.

(c) and (d) The funds under the rural development
programmes are provided to the State Governments and
UT Administrations in accordance with the Programme
guidelines.
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to Questions 178

State-wise Physical and Financial progress under the National Food for Work Programme (NFFWP)

during 2004-05 and 2005-06
(Rs. in lakh)
SI. Name of the 2004-05 2005-08
No. States
Release Utilisation Employment Release Utilisation Employment
Generated Generated
(in lakh in lakh
Mandays) Mandays)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 12214.72 4116.71 39.49 30074.63 19880.75 187.07
2. Arunachal Pradesh 190.80 117.27 2.49 658.94 488.45 8.76
3. Assam 16645.79 487.49 1.33 33650.13 10519.65 195.94
4. Bihar 26456.54 7778.38 54.96 50854.82 27536.63 228.91
5. Chhattisgarh 10410.19 6393.51 130.85 23966.35 24149.14 257.42
6. Gujarat 3994.69 234.51 3.82 8250.67 4617.72 77.55
7. Haryana 281.85 0.00 0.00 1187.83 335.05 455
8. Himachal Pradesh 303.91 200.58 1.72 1236.75 385.43 3.87
9. Jammu and Kashmir 494.26 145.97 0.00 1685.60 794.56 0.00
10. Jharkhand 22595.7 2120.03 13.33 53348.03 41428.14 410.87
11. Karnataka 2925.38 176.15 4.11 7659.21 2862.28 35.35
12. Kerala 547.14 125.37 0.21 1169.18 121.14 0.28
13. Madhya Pradesh 15808.32 6787.57 114.07 47623.10 41960.52 525.76
14. Maharashtra 15495.26 1982.62 0.00 25357.82 0.00 0.00
15. Manipur 399.22 206.98 5.21 1351.41 718.59 12.61
16. Meghalaya 543.85 150.14 1.18 2063.95 298.57 2.51
17. Mizoram 95.52 93.35 0.00 877.36 111.08 1.99
18. Nagaland 455.72 276.39 0.00 1031.28 0.00 0.00
19. Orissa 22283.67 14921.80 260.27 50806.06 20187.63 461.63
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1 2 3 4 5 6 7 8
20. Punjab 716.32 698.45 0.00 1620.09 902.30 7.05
21. Rajasthan 3532.69 2498.55 33.14 12008.69 7370.11 78.87
22. Sikkim 316.73 171.34 1.20 1074.01 350.39 247
23. Tamil Nadu 4851.58 2652.40 28.62 11973.45 6549.71 115.24
24, Tripura 1543.37 644.32 15.30 4292.92 2624.07 18.95
25. Uttaranchal 1014.86 52.46 0.50 2160.77 981.84 16.73
26. Uttar Pradesh 26378.11 1982.07 29.99 37515.83 15085.95 182.14
27. West Bengal 11449.81 1959.21 43.42 29786.32 11221.82 209.04

Total 201945.00 56973.62 785.19 443085.00 250581.50 3043.56

State-wise progress on foodgrains component under National Food for Work Programme (NFFWP)
during 2004-05 and 2005-06

SI.No. States 2004-05 2005-06

N

Foodgrains lifted Foodgrains utilised Foodgrains lifted Foodgrains utilised

(in MTs) (in MTs) (in MTs) (in MTs)
1 2 3 4 5 6
1. Andhra Pradesh 68478 32507 139522 129198
2.  Arunachal Pradesh 0 0 0 0
3. Assam 0 0 68743 53363
4, Bihar 10445 8670 86213 64134
5.  Chhattisgarh 101203 78503 110852 99575
6. Gujarat 19085 74 42356 39925
7. Haryana 0 0 3417 3047
8. Himachal Pradesh 3121 2059 6381 4454
9. Jammu and Kashmir 2987 1596 33388 33321

10.  Jharkhand** 0 0 171804 147572
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1 2 3 4 5 6

1. Karnataka 2952 2951 28665 28194
12.  Kerala 0 0 131 131
13.  Madhya Pradesh 93565 72772 222040 203958
14. Maharashtra 13284 . 0 0 0
15.  Manipur 1300 1300 3680 3680
16.  Meghalaya 0 0 3562 2261
17.  Mizoram® 0 0 1184 1184
18.  Nagaland® 0 0 0 0
19. Orissa 197986 143234 226151 176445
20.  Punjab 4962 0 2394 2394
21.  Rajasthan 34766 28156 45601 43299
22.  Sikkim 0 0 0 0
23.  Tami Nadu 14450 14310 52345 51357
24. Tripura 765 765 4040 4040
25. Uttaranchal 2425 195 10223 9396
26.  Uttar Pradesh 11738 0 73324 68787
27.  West Bengal 41878 15851 117463 87253

Total | 625390 402943 1453479 1257968

State/UT-wise physical and financial progress under the National Rural Employment Guarantee Act

during 2005-06 and 2006-07

(Rs. in lakh)
States Release Release Expenditure Mandays Employ-

(2005-06) (2006-07) (2008-07) ment Generated

upto February upto January (2006-07) upto

2007 2007 January 2007
(lakh Mandays)
1 2 3 4 5
Andhra Pradesh 16474.81 91461.46 48542.63 503.32
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1 2 3 4 5
Arunachal Pradesh 446.31 1211.85 221.34 435
Assam 33650.13 13970.85 32130.55 295.87
Bihar 30806.3 41581.38 45176.18 297.24
Chhattisgarh 785 55716.74 44074.37 467.9
Gujarat 4241.12 6165.94 5799.71 67.89
Haryana 873.82 3129.39 2384.24 17.35
Himachal Pradesh 898.37 2207.64 2153.96 17.34
Jammu and Kashmir 1135.29 2776.37 1062.65 9.65
Jharkhand 23429.66 48618.59 36959.43 308.14
Karnataka 4402.1 17595.69 18383.74 163.41
Kerala 1169.18 2179.51 870.97 7.41
Madhya Pradesh 13713.82 178129.2 138284.72 1580.73
Maharashtra 19743.56 19235.64 16733.46 229.04
Manipur 461.63 1252.89 950.00 8.26
Meghalaya 1457.87 2064.68 121.28 201
Mizoram 770.91 783.9 1028.34 2.37
Nagaland 1031.28 430.11 1327.91 11.82
Orissa 7384.75 75456.49 42468.08 506.64
Punjab 822.54 2755.75 1727.12 11.08
Rajasthan 4142.11 72961 50622.15 © 806.21
Sikkim 722.16 4515 167.5 1.55
Tamil Nadu 6571.72 14389.21 10787.8 129.13
Tripura 2572.97 1456.66 4200.56 45.58
Uttar Pradesh 33242.07 48655.69 60449.88 617.88
Uttaranchal 1269.11 27106 3201.54 2646
West Bengal 17038.15 30858.84 25852.8 280.98

Total 229256.74 738207.57 593682.91 6429.55
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[English]
Loan to Farmers

547. SHRI DALPAT SINGH PARSTE: Will the Minister
of FINANCE be pleased to state:

(a) whether any request have been made by the
Union Government to write off agricultural loans of the
farmers;

(b) if so, the names of the States which have written
off the agricultural loan during last three years along with
the amount, State-wise; and

(c) the number of farmers benefited as a result thereof
andthe total amount involved therein?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Union Government has not waived off any agricultural
loans in the recent past. However, on 18-06-2004
Government announced a Farm Credit Package which
envisaged debt relief to farmers by way of reschedulement
of loans with a moratorium period and "One Time
Settlement” scheme for small and marginal tarmers. The
farmers availing the bensefit of the debt relief were eligible
for fresh loans from the banks.

Further, in 31 debt stressed districts in the four states
of Maharashtra (06), Andhra Pradesh (16), Karnataka (06)
and Kerala (03) the relief package announced for farmers
does not envisage waiver of principal amount. it provides
that the entire interest on overdue loans as on 01-07-2006
will be waived such that all farmers will have no pastinterest
burden as on that date. This will immediately make them
eligible for fresh toan from the banking system. Further, the
overdue loans of the farmers as on 01-07-2006 will be
rescheduled over a period of 3-5 years with a one ysar
moratorium.

[Translation]

Private insurance Companies in
Health insurance

548. SHRI PANKAJ CHOWDHARY: Will the Minister
of FINANCE be pleased to state:

PHALGUNA 11, 1928 (SAKA)
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(a) whether the Universal Health insurance Scheme
meant for providing health insurance to the poor people
at cheaper rates has not achieved the desired resuits;

(b) if so, the reasons therefor,

(c) whether the Government proposes to invite private
sector insurance companies for the benefit of weaker
sactions;

(d) if so, the details thereof; and

(e) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Universal Health Insurance Scheme (UHIS) has not
achieved the desired results as envisaged at the time of
the launch and the main reasons for the siow progress
under the Scheme, inter alia, include the following:

(i) inadequate health infrastructure in the rural areas;
(ii) difficulty in identification of BPL families; (iii) inadequate
rasponse from the State Governments in the impiemen-
tation of UHIS; (iv) tack of awarenees and affordability of
BPL families; (v) lack of reach of insurance companies in
the rural areas; and (vi) low premium structure makes it
cost prohibitive for the insurance companies to effectively
canvass the scheme.

(c) No, Sir.
(d) and (e) Do not ariss.
[English]
Bridges under PMGSY

549. SHRI ANIL BASU: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether required length and breadth and culvert
are to be allowed in fiood atfected areas to provide
connectivity under Pradhan Mantri Gram Sadak Yojana
(PMGSY);

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) Since the objective of Pradhan Mantri
Gram Sadak Yojana (PMGSY) is to provide all whether
road connectivity to the eligible unconnected habitations,
guidelines issued under the programme envisage that
adequate number of cross drainage (CD) works, including
cause ways, bridges and culverts, must be provided based
on site requirements. Cost of bridges upto 25 meter span
is fully borne by the Central Government. In case the span
exceeds 25 meters, pro-rata cost beyond 25 meters is
borne by the State Government.

[Translation]
Vindhyachal Super Thermal Power Station

550. SHRI KRISHNA MURARI MOGHE: Will the
Mimister of POWER be pleased to state:

(a) whether the installed capacity of stage-3 of the
Vindhyachal Super Thermal Power Station has been
reduced to 200 MW from 231 MW,

(b) if so, whether the government of Madhya Pradesh
has made any request for review the position;

(c) ifso, the details thereof; and

(d) the decision taken by the Union Government
thereon?

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) to (d) No, Sir. The installed capacity of the
Vindhyachal Super Thermal Power Station Stage-Ill (being
implemented by NTPC Ltd. in Sidhi District of Madhya
Pradesh) is 1000 MW, consisting of two units of 500 MW
each. Installed capacity of the Vindhyachal Super Thermal
Power Station Stage-1ll was envisaged as 1000 MW since
the beginning and there has been no change in this.

[English]
Slow Progress of PMGSY

551. SHRIMATI SUMITRA MAHAJAN:
DR. LAXMINARAYAN PANDEY:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

MARCH 02, 2007
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(a) whether the Government is aware that the pace
of the on-going construction work in every State of the
country under 'Pradhan Mantri Gram Sadak Yojana
(PMGSY)' is very slow and not up to the mark;

(b) it so,the details thereof and the reasons therefor;

(c) whether the Government has received complaints
in this regard;

(d) if so, the details thereof;

(e) whether the Union Minister for Rural Development
has written to various State Governments about the slow
and inadequate progress under the PMGSY; and

(f) if so, the details thereof and the response of the
State Governments thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (d) The pace of construction of roads under
Pradhan Mantri Gram Sadak Yojana (PMGSY) isnot very
slow and upto the mark is very State. However, there are
State-wise variations in the implementation of the
programme. Overall out of 62895 number of road works
sanctioned, 36870 road works have been completed
(58.62%). Out of 33195 works taken up under Phase |
to Phase lil, 30026 (90.45%) number of projects have
already been completed.

(e) and (f) Yes, Sir. The Union Minister has written to
the State Governments where the implementation of
programme is siow and the State Governments have also
responded that the issues raised are receiving their due
attention.

Foreigners in Voter Lists

552. SHRI A. SAl PRATHAP: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether the Government is aware that a number
of Pakistanis and Bangladeshis have managed to enroll
themselves invoter's lists in different States of the country;

(b) if so, the details thereof; and

(c) the steps taken by the Government to delete their
names from the voter's lists?
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THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) to (c) The Election Commission of India
has intimated that it does not have the information as to
whether Bangladeshi and Pakistani nationals have
managed to enroll themselves as voters in any State/UT
of the country.

No foreign national is eligible to be registered as voter
in India. The electoral rolls for the territorial assembly
Constituencies are prepared under the superintendence,
direction and control of the Election Commission of India
under the provisions of the Representation of the People
Act, 1950 and Registration of Electors Rules, 1960. As per
these provisions only Indian citizens are eligible for
inclusion in the electoral roll. However, sometimes during
intensive revision, summary revision or continuous
revision, names of some ineligible persons who do not fulfill
the qualification of Indian citizenship find their way into
the electoral roll due to false information provided by the
individuals. Whenever such cases of wrongful inclusion
come to the notice of the Electoral Registration authorities,
immediate action is taken to remove such names from the
electoral rolls.

In the State of Assam, the electors whose citizenship
is either doubtful or disputed, their cases are referred to
the appropriate authorities for determining their citizenship
status. Their names are, however, not deleted from the
electoral roll but they are not allowed to cast the vote till
the appropriate authorities favourably dispose of their
cases. Thesa electors are called ‘D' voters and letter 'D' is
marked against their entries in the electoral rolig to identity
them.

PHALGUNA 11, 1928 (SAKA)

to Questions 190

LIC Schemes

553. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of FINANCE be pleased to state:

(a) the various schemes under the Life Insuracne
Corporation of India (LIC);

(b) the profit earned under each scheme during the
last two years;

(c) whether any specific scheme is proposed to be
introduced by LIC during the current year keeping in view
the competition from other world level insurance companies
in the country; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL): (a) Life
Insurance Corporation of India (LIC) has reported that, at
present, it is offering 46 plans for life insurance on
individual lives, details of which can be obtained from LIC's
website www licindia.in.

(b) As per saction 24 of LIC Act, 1956, LIC maintains
a pooled fund and the surplus declared is for the whole of
the fund and not plan-wise. The bonus for each pian is
decided based on the bonus earning capacity of that plan,
which is turn depends on the experience vis-a-vis the
assumptions made in pricing. The surplus disclosed as a
result of Actuarial valuation during the last 2 years is as
under:

(Rs. in Crore)
Year Surplus for Surplus for special Total Surplus
Regular bonuses One-time Bonuses
2004-05 11,693.68 2210.53 13,904.21
2005-06 12,404.82 Nil 12,404.82
Thermal Power Stations

(c) and (d) LIC has already introduced seven new
life insurance schemes during the current financial year
and is not likely to introduce more in the remaining period
of the current year.

554. SHRI BALASHOWRY VALLABHANENI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of POWER be pleased to state:
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(a) whether most of coal-based thermal power
stations in the country are running at less than 55% Power
Load Pactor (PLF);

(b) if so, the details thereof, State-wise;

(c) the steps being taken by the Government in this
regard; and

(d) the time by which these power plants become of
the international standard with regard to PLF?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) Out of 91 coalflignite based Thermal
Power Stations, where Plant Load Factor (PLF) is being
monitored in Central Electricity Authority (CEA), 23 stations
have registered less than 55% PLF during the current year
(April, 2006-January, 2007), as per details are given in the
enclosed Statement.

(c) and (d) The following steps have been taken/are
being taken to improve PLF of power stations in the
country:

(i) “Partnership in Excellence" (PIE) Programme
has been initiated by Ministry of Power,
Government of India, in August, 2005 at 22
thermal stations covering70 units to improve the
performance of thermal plants operating at PLF
below 60%, through tie-up with well performing
power utilities. Government in India provided
grant for consultancy charges of these better
performing organizations and Power Finance
Corporation (PEC) provided loan assistance at
subsidized rate of interest. Under the PIE

Statement

MARCH 02, 2007

(ii)

(iii)

to Questions 192

programme, the improvement in performance of
thermal power stations is being achieved in
phased manner by adopting measures such as
toning up of Operation and Maintenance (O and
M) practices, training of operating personnel and
procurement of essential spares, carrying out
comprehensive capital overhauling and by doing
essential Renovation and Modernisation (R and
M) works to improve PLF above 60%. Thereafter
major R amd M/Life Extension (LE) works would
be carried out based on the Residual Life
Assissment (RLA) studies, subject to techno-
economic viability.

Renovation, modernization and life extension of
old and inefficient generation units with interest
subsidy on loans by the Power Finance
Corporation and Rural Electrification Corporation
under “Accelerated Generation and Supply
Programme (AG and SP).

All possible efforts are being made to improve
the PLF of the plants operating at low PLF but it
is very difficult to enhance the PLF of some of
the power stations operating in the country up
to the level of international standard as (a) these
stations are very old and have completed their
useful economical life, (b) most of them have
generating units of small size and original
equipment manufacturer have stopped
manufacturing of plant and equipment/spares for
these unis and (c) some of these are not getting
coal of designed quality.

Coal/Lignite based Stations having PLF below 55.0% during 2006-07 (April-Jan ‘07)

Monitor'e&

Sl Station April 06-Jan '07* Remarks
No. Capacity as on (National Av.
31-01-2007 75.6%)
1 2 3 5 6
1. Ramagundem-B 62.5 Andhra Pradesh 52.3 —_
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1 2 3 4 5 6 -
2. Bongaigaon 240 Assam 0 " Under shutdown since long
3. Chandrapur 60 Assam 0 Under shutdown since long
4. Barauni 320.0 Bihar 1.6 Under shutdown since long
5. Muzaffarpur 220.0 Bihar 0.0 Under shutdown since long
6. [.P. Station 247.5 Delhi 420 —_
7. Chandrapura 780.0 DVC 29.6 —_
8. Bokaro A - DvC 0 Since de-commissioned
9. Dhuvaran 534.0 Gujarat 275
10. Akrimota LIG 250.0 Gujarat 8.6 Design deficiency in CFBC
boller
11. Faridabad Ext. 180.0 Haryana 40.0 -
12. Patratu 840.0 Jharkhand 84 Only two units have been
operating in 2006-07
13. Amar Kantak Ext. 240.0 Madhya Pradesh 51.6 —
14. Amar Kantak 60.0 Madhya Pradesh 26.4 —
15. Ennore 450.0 Tamil Nadu 36.5 —
16. Nellore - Tamil Nadu 0 Since de-commissioned
17. Panki 220.0 Uttar Pradesh 47.5 —_
18. Obra 1550.0 Uttar Pradesh 39.6 Only five units have been in
operation in 2008-07.
19. Harduaganj 'B' 450.0 Uttar Pradesh 210 Only three units have been
in operation in 2006-07
20. Newcossipore 160.0 West Bengal 35.6 —
21. D.PL. 395.0 West Bengal 52.0 —
22. Santaldih 480.0 West Bengal 35.0 —_—
23. Bandel 450.0 West Bengal 335 - ‘

National Apex Committee for Combating

Contaminated Water

555. SHRI AMITAVA NANDY: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether any National Database has been formed

on various in drinking water resulting in toxicity;

(b) if so, the details thereof,
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(c) whether the Government has formed a National
Apex Committee in order to develop policies and
implement long term strategies to combat contaminated
water;

(d) if so, the details thereof;

(e) whether the Government plans to establish
internation! collaboration with UNICEF, WHO, UNDP in
order to develop National Programme to address such
public hazards; and

(f) if so, the steps taken in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) and (b) The number of water quality affected
habitations in the country as reported by State Governments
in their Bharat Nirman Action Plans is 1,95,813 as on
01-04-2006. State-wise details are given in the enclosed
statement.

(c) and (d) A National Rural Drinking Water Quality
Advisory Committee was constituted to advise the

MARCH 02, 2007
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Department of Drinking Water Supply for planning and
supervising the National Rural Drinking Water Quality
Monitoring and Surveillance Programme and for providing
suggestions for implementation of Sub-Mission Programme
for tackling water quality problems.

(e) and (f) Policy formulation and deevelopment of
National Programme for assisting the State Governments
for drinking water supply including addressing drinking
water quality problems is the mandate of Government of
India. As the National goals for the 10th Five Year Plan for
water supply sector aim at achievement of Millennium
Development Goals (MDGs) which is part of the global
goals envisaged by UNICEF for itself. UNICEF works with
Government of India as per mutually agreed Master Plan
of Operation. UNICEF and WHO are extending cooperation
for facilitating reform process in States, rendering technical
expertise for community participation .and dissemination
of policy and plans to the State Governments and
community at large for water quality monitoring and
surveillance programme.

Statement

Water Quality Affected Habitations Reported by States

(On the basis of survey ordered in March 2000 and updated by States in
Bharat Nirman Action Plan as on 31-03-2006)

Sl State/UT Habitations Affected by
No.

Fluoride Salinity iron Arsenic Nitrate Multiple Total as on

31-3-2006

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 1497 1058 0 0 0 0 2555
2. Arunachal Pradesh 0 0 353 0 0 213 566
3. Assam 660 0 23841 730 0 2950 28181
4. Bihar 383 0 21540 794 2000 0 24717
5. Chhattisgarh 17 61 4932 11 0 0 5021
6. Goa 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9

7. Gujarat 2563 1528 0 0 838 0 4929
8. Haryana 119 72 0 0 0 145 336
9. Himachal Pradesh 0 0 0 0 0 0 0
10. Jharkhand 1159 0 129 18 1 41 1348
11. Jammu and Kashmir 0 0 47 0 0 67 114
12. Kamnataka 5000 0 6633 0 4077 4460 20170
13. Kerala 34 86 564 0 78 105 887
14. Madhya Pradesh 3282 279 105 0 33 153 3852
15. Maharashtra 2748 1424 2491 0 4552 0 11215
16. Manipur 0 0 37 0 0 0 37
17. Meghalaya 0 0 124 0 0 0 124
18. Mizoram 0 0 26 0 0 0 26
19. Nagaland 0 0 138 0 0 0 136
20. Orissa 794 651 26136 0 0 435 28016
21. Punjab 588 1289 164 0 0 0 2041
22. Rajasthan 6992 4428 131 0 7693 12639 31883
23. Sikkim 0 0 76 0 0 0 76
24. Tamil Nadu 452 61 68 0 104 735 1420
25. Tripura 0 0 2653 106 0 172 2931
26. Uttaranchal 0 0 0 0 0 0 0
27. Uttar Pradesh 2077 612 2375 0 11 1302 6377
28. Waest Bengal 665 811 11883 5408 0 0 18767
29. Andaman and Nicobar 0 0 16 0 0 10 26

Islands <,

30. Dadar and Nagar Haveli 0 0 0 0 0 0 0
31. Daman and Diu 0 0 0 0 0 0 0

32. Delhi 0 0 0 0 0 0 0




199  Written Answers MARCH 02, 2007 o Questions 200
1 2 3 4 5 6 7 8 9
33. Lakshadweep 0 0 0 0 0 0 0
34. Pondicherry 0 65 17 0 0 0 82
35. Chandigarh 0 0 0 0 0 0 0
Total 29030 12425 104477 7067 19387 23427 195813

Service Tax for TV Film-Makers

556. SHRI ANWAR HUSSAIN: Will the Minister of
FINANCE be pleased to state:

(a) whether the TV film-makers of Jammu and
Kashmir are exempted from service tax;

(b) whether there is any proposal for exemption of
North East Region also;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Service tax
is leviable in accordance with Chapter V of the Finance
Act, 1994, which does not extend to the State of Jammu
and Kashmir.

(b) to (d) The matter is under examination.

World Bank Alded Drinking
Water Projects

557. SHRI SARVEY SATYANARAYANA:

SHRI SUBHASH SURESHCHANDRA
DESHMUKH:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of the drinking water projects being
run in the country at present with the help/aid of the World
Bank, State-wise and location-wise;

(b) the quantum of aid/funds received therefrom for
each project alongwith the utilization of such aidfunds;
and

(c) the present status of each project indicating the
time by which the same are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) The details of the ongoing World Bank
projects related to rural water supply are as follows:

1. Kerala Rural Water Supply and Environmental
Sanitation Project: The approved assistance to
the project is US$ 55.50 million (revised).
Cumulative disbursement till 31-02-2007 is US$
50.049 million. The project commenced on
12-02-2001 and will close on 31-12-2007. The
Project is to be implemented in 109 Gram
Panchayats (GPs) in all Districts of Kerala.

2. Second Karnataka Rural Water Supply and
Environmental Sanitation Project: The approved
assistance to the project is US$ 136.60 million.
Cumulative disbursement till 31-01-2007 is US$
90.269 million. The project commenced on
19-04-2002 and will close on 31-12-2007. The
Project is to be implemented in 700 GPs
comprising 2,100 villages in 11 districts namely
Uttara Kanada, Belgaum, Bijapur, Bagalkot,
Dharwad, Gadag, Haveri, Bidar, Guibarga,
Raichur and Koppal.

3. Second Maharashtra Rural Water Supply and
Environmental Sanitation Project: The approved
assistance to the project is US$ 181.00 million.
Cumulative disbursement till 31-01-2007 is US$
102.981 million. The project commenced on
29-10-2003 and will close on 31-03-2009. The
Project is to be implemented in 2800 Gram
Panchayats in 26 districts.
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4. Uttaranchal Rural Water Supply and
Environmental Sanitation Project: the approved
assistance to the project is US$ 120.00 million.
Cumulative disbursement till 31-01-2007 is nil.
The project commenced on 30-11-2006 and will
close on 30-06-2012. The Project is to be
implemented in 8429 habitations in all Districts
of Uttarakhand.

5. Punjab Rural Water Supply and Environmental
Sanitation Project: The approved assistance to
the project is US$ 154.00 million. Cumulative
disbursement till 31-01-2007 is nil. The project
was signed only on 26-02-2007, it is yet to
commence and is scheduled to close on
31-03-2012. The Project is to be implemented
in 10913 habitations in 18 Disctricts of Punjab.

[Translation)
Construction of Women Lavatories

558. SHRI RASHEED MASOOD: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether there is an acute shortage of women
lavatories in cities in the country,

(b) if so,the steps being taken by the Government to
handle this shortage;

(c) whether the Government has formulated any
policy for the construction of women lavatories in the

metropolitan;
(9) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (e) Ministry of Housing and Urban
Poverty Alleviation is implementing Integrated Low Cost
Sanitation scheme in urban areas of the country which
envisages conversion of existing dry latrines into water
borne flush latrines. This scheme covers urban areas of
the country irrespective of the gender. The problem of
lavotories in clties is addressed by various schemes of
Central/State Governments.
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Raids on Sugar Mills

559. CH. MUNAWAR HASSAN: Will the Minister of
FINANCE be pleased to state:

(a) whether sugar mills in various States sold
molasses and other products without paying excise duty;

(b) it so, the raids conducted by the Excise
Department to check evasion of excised duty by sugar mills
in various States during each of the last three years, State-
wise;

(c) whether the excise Department has conducted
any probe in the sugar mills of various zones of Uttar
Pradesh, particularly Saharanpur zone during the current
year,;

(d) if so, the outcome thereof; and

(e) it not, the steps taken by the Government to check
excise evasion?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The
information is being collected and will be laid on the table
of the House.

[English]
Housing/Slum Development Projects

560. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Union Government has received
proposals from some State Governments under the
Integrated Housing and Slum Development Programme
(IHSDP) during the last two years;

(b) if so, the details thereof, State-wise; and
(c) the present status thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) Yes, Sir. State-wise details of
the Projects received by the Government under IHSDP
during the last two years is given in the enclosed Statement.
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State-wise Status of DPRs Received and Approved under Integrated

Housing and Slum Programme (IHSDP)
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(Rs. in Crores)

SI.No. Name of States/ No.of DPRs Proposed project No.of projects  Total Approved

UTs received costs Approved Costs
1. Andhra Pradesh 60 993.3 17 244.93
2. Chhattisgarh 27 312.57 14 176.5
3. Haryana 60 560.25 15 238.84

4. Karnataka 23 470.97 —
5. Madhya Pradesh 36 226.74 22 196.97
6. Maharashtra 25 246.3 6 54.56
7. Rajasthan 29 76.17 15 50.45
8. Uttar Pradesh 53 63.55 8 29.01
9. Waest Bengal 29 423.98 16 201.2
10. Jammu and Kashmir 13 52.25 - -
11. Tamil Nadu 228 394.68 1 30.27
12. Nagaland 1 87.99 1 87.74
13. Gujarat 3 36.46 — —_
14. Kerala 3 15.53 3 15.83
Total 590 3960.75 128 1335.01

[Transiation] Governments to improve the urban sewage system in their
States during the last three years, State-wise;
Urban Sewage System

561. SHRI SUBHASH SURESHCHANDRA

DESHMUKH: Will the Minister of URBAN DEVELOPMENT and

be pleased to state:

(a) the detalls of proposals received from the State

(b) the details of proposals san‘ctioned/reiectod/
pending for approval during the said period, State-wise;

(c) the amount allocated/released and utilized during

the said period, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (¢)
Information is being collected and wili be laid on the Table
of the Sabha.

Solar Energy Street Light

562. SHRI DEVIDAS PINGLE: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether any proposal is under consideration of
the Government to provide solar energy street light keeping
in view the' electricity crisis in the country?

(b) if so, the details thereof;

(c) whether the Union Government releases grant-
in-aid to the State Governments to provide solar energy
street light; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY(SHRI VILAS
MUTTEMWAR): (a) and (b) The Ministry of New and
Renewable Energy is promoting installation of solar street
lighting systems in rural and urban areas in the country
by providing partial financial support. So far, more than
56,000 solar street lighting systems have been installed
in different parts of the counry.

(c) and (d) The Ministry is providing grant in aid in
the range of Rs. 19602 to Rs. 20,578 for installation of
solar street lighting system in remote un-electrified villages/
hamiets. In the other villages/hamlets the grant in aid is in
the range of Rs. 9,600 to Rs. 17,300 per system. For the

PHALGUNA 11, 1928 (SAKA)
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urban areas, the grant in aid is in the range of Rs. 10,000
to 12,000 per system, depending on the specifications of
the system. The grant in aid is released through the state
nodal agencies; however, in some case of urban
applications the grant is released to municipal bodies.

[English]
Metro Rall

563. SHR! K.J.S.P. REDDY:
SHRI AVINASH RAI KHANNA:
SHRI ANANTA NAYAK:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to introduce
Delhi Metro into different parts of the States adjoining
Delhi; and

(b) if so, the details thereof alongwith the present
status of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Urban
Transport is a State subject. It is the responsibility of the
State Governments to plan and introduce appropriate
Mass Rapid Transit Systems. On the basis of proposals
submitted by the Delhi Metro Rail Corporation (DMRC)
Ltd., along with detailed project reports at the requests of
the Governments of Haryana and Uttar Pradesh,
Government has approved extension of Delhi Metro to
Gurgaon and NOIDA subject to certain conditions.

(b) The details and present status are as under:

(Rs. in crore)
Project Length Cost (inclusive Status
(km.) of Taxes)
Extension of Delhi Metro 14.47 1600.92 Project works have been taken up by
to Gurgaon DMRC for impiementation.
Extension of Dethi Metro 7.0 840.56 Government of Uttar Pradesh is yet to
to NOIDA comply with the conditions necessary

for final approval by Government.
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Terrorist Groups in Share Market

564. SHRI EKNATH M#!4ADEQ GAIKWAD:
SHRI DEVIDAS PINGLE:
SHRIMATI NIVEDITA MANE:
SHRI BRAJESH PATHAK:
SHRI SHAILENDRA KUMAR:
SHRI SHISHUPAL N. PATLE:

Will the Minister of FINANCE be pleased to state:

(a) whether terrorist groups are operating in the share
market;

(b) if so, the details in this regard;

(c) whether any inquiry has been conducted in the
matter;

(d) if so, the outcome thereof; and

(e) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e)
information is being collected and shall be placed on the
Table of the House.

Employment Under NREGS

565. DR. BABU RAO MEDIYAM: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government is aware that the
employment provided under National Rural Employment
Guarantee Scheme (NREGS) is less than the number of
rural Below Poverty Line (BPL) householders;

(b) it so, the details thereof; and

(c) the steps taken by the Government to cover the
remaining BPL household?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) The National Rural Employment
Guarantes Act, 2005 Is applicable in rural areas of the
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country and the Act guarantees at least 100 days of wage
employment in every financial year to every rural
households whose adult members volunteer to do unskilied
manual work. NREGA is not restricted to BPL households.
NREGA is demand based and employment is to be
provided only if a household applies for it.

[Translation]

Development of Medium and
Small Cities in Maharashtra

566. SHRI TUKARAM GANPAT RAO RENGE PATIL:
Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a) the details of cities covered in Maharashtra under
the Integrated Development of Small and Medium Towns;
and

(b) the funds allocated during each of the last three
years therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Under
the Centrally Sponsored Scheme of Integrated
Development of Small and Medium Towns (IDSMT), a total
No. of 178 towns have been covered in Maharashtra State
Since inception of the scheme and Central assistance
amounting to Rs. 12263.77 lakh has been released so far.
Details are given in the enclosed statement.

(b) The funds released during the last three years
and current year are as under:

(Rs. in lakh)

Year Central assistance
released
2003-04 834.00
2004-05 1767.83
2005-06 1153.15
2006-07 (as on 914.54
20-2-2007)
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Statement

Town-wise Details of IDSMT Scheme, Approved Cost and Central Assistance Released
as on 20th February, 2007

(Rs. in lakh)
S.No. Town Year of Approved Cost Central Assistance
Coveragge Released
1 2 3 4 5
Maharashtra

1. Manmad 6th PI' 87.63 42.94
2. Barshi 6th PI 90.21 43.90
3. Parli Vaijnath 6th PI' 83.33 41.80
4. Yavatmal 6th PI 88.97 44.11
5. Satara 6th PI' 86.10 40.00
6. Ratnagiri 6th PI 80.69 40.00
7. Katol 6th PI 87.40 42.34
8. Amalner 6th PI' 108.03 4593
9. Parbhani 6th PI 83.24 42.00
10. Kamptee 6th PI' 99.09 4222
11, Kinwat 6th PI 80.06 40.00
12. Osmanabad 6th PI' 91.98 43.03
13.  Morshi 6th PI 93.93 4.7
14. Hinganghat 6th PI' 101.39 42.64
15. Jalna 6th PI' 80.07 40.00
16. Ambejogai 6th PI 98.45 42.81
17. Selu 6th PI 87.63 42.59
18. Digras 6th PI' 87.06 42.14
19. Bhandara 6th PI' 84.52 42.70

20. Washim 6th PI 108.30 44.10
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21. Islampur 6th PI' 88.49 42.84
22. Baramati 6th PI' 108.50 42.36
23. Pandharpur 7th PI' 124.53 46.00
24. Ramtek 7th PI' 98.00 43.86
25. Nilanga 7th PI' 96.67 44.88
26. Chiplun 7th PI' 79.49 39.75
27. Akot 7th PI' 194.45 54.00
28. Tuljapur 7th PI' 102.23 48.75
29. Wardha 7th PI' 129.71 52.00
30. Igatpuri 7th PI' 115.46 48.41
31. Pusad 7th PI' 111.11 52.38
32. Karad 7th PI' 106.82 46.00
33. Beed 7th PI' 165.47 49.50
34. Chandrapur 7th PI' 96.49 46.00
35. Gadchiroli 1990-91 88.40 38.50
36. Gondiya 1990-91 141.35 39.50
37. Chopda 1990-91 92.87 46.00
38. Khamgaon 1990-91 148.00 40.51
39. Narkhed 1990-91 109.72 39.50
40. Malkapur 1990-91 109.32 46.00
41. Nandurbar 1990-91 114.96 46.00
42. Paithan 19980-91 121.14 38.00
43. Chalisgaon 1991-92 91.95 38.97
44. Ingoli 1991-92 94.24 36.00
45. Buldana 1991-92 120.80 36.00
46. Nanded 1991-92 99.92 46.00
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1 2 3 4 5
47. Sawmer 1891-92 104.00 46.00
48. Achalpur 1991-92 92.87 48.00
49. Jalgaon 1992-93 888.68 99.57
50. Shrirampur 1992-93 373.70 85.00
51.  Shirpur Warwade 1992-93 141.50 40.00
52. Wani 1992-93 206.66 41.00
53. Ambad 1992-93 80.00 36.00
54. Ahmadnagar 1992-93 537.58 101.50
55. Kopargaon 1992-93 128.83 62.30
56. Latur 1992-93 744 .32 60.00
57. Phaltan 1992-93 133.13 64.57
58. Sangamner 1993-94 118.35 42.00
59. Sangli 1993-94 826.41 110.00
60. Dhule 1993-94 892.12 100.00
61. Mukhed 1993-94 105.51 12.00
62. Pachora 1993-94 260.47 72.00
63. Warora 1993-94 200.00 72.00
64. Bhusawal 1993-94 901.42 162.25
65. Deglur 1993-94 200.00 72.00
66. Gadhinglaj 1993-94 200.00 48.20
67. Partur 1993-94 200.00 48.00
68. Basmath Nagar 1994-95 208.83 72.00
69. Vita 1994-95 106.37 36.20
70. Manwath 1994-95 203.95 72.00
71. Mahad 1994-95 120.36 38.00

72. Kagal 1994-95 87.66 31.58
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1 2 3 4 5
73.  Ausa 1994-95 129.73 46.70
74. Dondaicha Warwade 1994-95 193.00 35.00
75. Georai 1994-95 200.00 72.00
76. Sawantwadi 1994-95 200.00 72.00
77.  Murtijapur 1994-95 192.15 60.17
78. Shegaon 1994-95 150.02 53.95
79. Parola 1994-95 260.43 72.00
80. Tumsar 1994-95 236.78 44.21
81. Alibagh 1994-95 102.72 36.00
82. Pulgaon 1994-95 244.82 72.00
83. Umred 1994-95 202.78 72.00
84. Valjapur 1994-95 236.68 72.00
85. Ichalkamiji 1995-96 670.00 210.00
86. Wai 1995-96 204.12 90.00. .
87. Anjangaon Surji 1995-96 212.02 90.00
88. Mehkar 1995-96 204.90 90.00
89. Kalamb 1995-96 102.11 48.00 .
90. Daryapur 1995-96 200.00 90.00
91. Amravati 1996-97 754.24 270.00
92. Shahada 1996-97 240.00 90.00
93. Navapur 1996-97 211.00 90.00
94. Kurundwad 1996-97 218.00 90.00
95. Sangola 1996-97 218.00 90.00
96. Ghatanji 1996-97 112.45 48.00
97. Gangakhed -1998-99 195.74 88.08

98. SHod . 1998-99 200.00 90.00
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99. Satana 18989-2000 200.00 90.00
100. Dhamangaon 1999-2000 211.65 89.85
101. Roha 1999-2000 119.77 48.00
102. Kothapur 1999-2000 800.00 270.00
103. Umerkhed 2000-01 211.15 80.00
104. Faizpur 2000-01 247.38 90.00
105. Raver 2000-01 147.28 66.28
106. Jintur 2000-01 200.00 90.00
107. Desaiganj 2001-02 80.48 38.63
108. Akota 2001-02 779.23 135.00
109. Khed 2002-03 118.10 48.00
110. Rajapur 2002-03 114.92 48.00
111. Jawhar 2002-03 102.85 24.00
112. Latur 2002-03 859.11 150.00
113. Tumsar 2002-03 248.30 23.00
114. Wani 2002-03 232.91 24.50
115. Jalgaon 2002-03 550.28 110.43
116. Dhule 2002-03 630.36 110.00
117. Sangli-Miraj-Kupwad 2002-03 757.13 160.00
118. Shrirampur 2002-03 487.92 65.00
119. Shirpur-Warwade 2002-03 241.63 50.00
120. Gadhinglaj 2002-03 200.00 22.00
121.  Udgir 2002-03 351.19 150.00
122. Nanded-Waghala 2002-03 832.60 224.00
123. Chandrapur 2002-03 652.00 164.00 .
124. |slampur 2002-03 285.10 45.00
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125. Parbhani 2002-03 750.00 105.00
126. Beed 2002-03 565.90 160.50
127. Shirdi 2002-03 106.79 48.00
128. Shegaon 2002-03 418.32 36.05
129. Ahmednagar 2002-03 825.28 108.50
130. Khemgaon 2002-03 479.48 109.49
131. Pandharpur 2002-03 560.00 52.00
132. Gadchiroli 2003-04 273.44 25.00
133. Yavatmal 2003-04 565.00 210.00
134. Ratnagiri 2003-04 461.50 150.00
135. Parlivaljnath 2003-04 678.08 150.00
136. Ambajogai 2003-04 574.93 150.00
137. Bhandara 2003-04 418.59 75.00
138. Jalna 2003-04 488.84 186.64
139. Karanjia 2003-04 485.02 90.00
140. Chopda 2003-04 487.00 44.00
141. Barshi 2003-04 752.57 75.00
142. Hingoli 2003-04 550.00 114.00
143. Osmanabad 2003-04 631.42 75.00
144. Chiplun 2003-04 372.00 25.00
145. Pusad 2004-05 384.78 48.00
146. Sinmar 2004-05 350.14 90.00
147. Malkapur 2004-05 578.66 52.00
148. Nandurbar 2004-05 580.69 104.00
149. Sailu 2004-05 323.13 90.90
150. Pandharkawada 2004-05 224.72 45.00




221  Written Answers PHALGUNA 11, 1928 (SAKA) to Questions 222

1 2 3 4 5
151. Buidana 2004-05 284.00 42.50
152. Washim 2004-05 546.56 $0.00
1563. Hinghanghat 2004-05 450.00 75.00
154. Satara 2004-05 492.99 75.00
155. Achalpur 2004-05 379.24 24.00
156. Amalner 2004-05 549.44 150.00
157. Kaimeshwar 2004-05 136.24 24.00
158. Wardha 2004-05 594.89 79.00
159. Karad 2004-05 350.00 52.00
160. Morshi 2004-05 455.30 45.00
161. Katol 2004-05 222.20 90.00
162. Kannad 2004-05 170.19 76.58
163. Dharmabad 2004-05 200.00 40.00
164. Pauni 2004-05 207.00 45.00
165. Akkalkot 2004-05 259.10 45.00
166. Rahata 2004-05 122.37 48.00
167. Chandur Bazar 2004-05 91.00 21.50
168. Khapa 2004-05 73.02 17.50
169. Lonawala 2004-05 250.00 45.00
170. Chikhali 2004-05 210.00 80.00
171. Vengurla 2004-05 114.47 24.00
172. Karmaia 2004-05 125.00 48.00
173. Savada 2004-05 121.72 20.00
174. Khopoti 2004-05 189.74 42.50
175. Malegaon 2004-05 650.74 116.00 .

176. Ahmadpur 2004-05 193.94 43.63
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177. Gangapur 2004-05 90.03 43.21
178. Malwan 2004-05 104.23 48.00
Total 49094.61 12263.77
[English] be taken to create a single, unified exchange-traded market

National Policy on Blo-Fuels

567. SHRI S.K. KHARVENTHAN:
SHRI SUBRATA BOSE:

Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the National Policy on Bio-fuels has been
finalized;

(b) if so,the details thereof; and
(c) the time by which it is likely to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) to (c) A National Bio-fuel Policy is
under finalization by the Government. Implementation of
the Policy will be taken up after it is approved by the
Government.

[Translation]
Setting Up of Exchange Traded Bazar

568. SHRI JAI PRAKASH (Mohanlal Ganj): Will the
Minister of FINANCE be pleased to state:

(a) whether the Government is contemplating to set
up an Exchange Traded Bazar for corporate bonds;

(b) if so, detalls thereof, and
(c) the time by which it is likely to start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. The Budget of 2006-07 proposed that steps would

for corporate bonds.

(c) Securities and Exchange Board of India has
informed that the trading platforms for corporate bonds at
the major exchanges are expected to be operational from
July 1, 2007.

[English]
Bio-Fuel based Power Plants

569. SHIR M.K. SUBBA: Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state:

(a) whether any plan has been drawn out to promote
a chain of small bio-fuel based power plants in the country
including Assam with rice husk and nut shells as fuel;

(b) it so,the details thereof alongwith the location and
capacity of each plant; and

(c) the Central aid sought and given therefor during
each of the last three years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) to (c) The Ministry is implementing
Biomass Gasifier programme for off-grid small power
projects for meeting unmet demand of electricity in
electrified villages and in industries utilizing locally available
woody and non-woody biomass including rice husk, nut
shell etc. throughout the country including Assam. In
addition, Village Energy Security Programme (VESP) has
been started since 2004-05 with the objective of providing
energy security in villages by meeting total energy needs
for cooking, electricity and motive power through various
forms of biomass material based on available biomass
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conversion technologies. State-wise details of biomass under VESP and central financial assistance provided
gasifier systems installed in villages, captive power under these programmes are given in the enclosed
generation in industries and also test projects taken up Statement |, |l and Il

Statement-|

Details of biomass gasifier systems installed and Funds Released State-wise
during 2003-04 to 2006-07 (as on 31-01-2007)

Sl.  States/UT Physical Financial
No.

2003-04 2004-05 2005-06 2008-07 2003-04 2004-05 2005-06 2006-07

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 0.050

2. Arunachal Pradesh 1400 400 0.005 0.990

3. Assam 0.009 0.015

4. Bihar 0.005 0.005 0.152
5. Chhattisgarh 10 0.046 0.012 0.005

6. Gujarat 1560 1240 0.188 0.226 0.005

7. Haryana 300 0.005 0.166 0.005

8. Jammu and Kashmir 400 0.143 0.005

9. Jharkhand 80 100 0.012 0.005

10. Karnataka 107 550 0.133 0.915 0.179
11. Madhya Pradesh 200 0.020 0.518 0.006 0.003
12. Maharashtra 0.080 0.254 0.005

13. Mizoram 0.370 0.005

14. Nagaland 280 500 0.651

15. Orissa 0.020 0.025 0.005

16. Rajasthan 0.005 0.318 0.015 0.003
17. Tamil Nadu 2375 282 100 0.903 1.942 0.738 0.294
18. Tripura 100 0.000 0.241

19. Uttar Pradesh 2140 0.127 0.315 0.005 i

20. Uttamal 0-028 0.005
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1 2 3 a 5 6 7 8 9 10
21. West Bengal 3285 700 400 0607 0556  0.005
22. Pondicherry 0 600 0.081
Total 845 852 9012 1000 2567 4483 3708 0632
kW=kilo watt
Statement-ll

Details of biomass gasifier based power systems installed in industries and Funds Released

State-wise during 2005-06 to 2006-07 (as on 31-01-2007)

Sl. StatesJT Physical Financial
No.
2005-06 20086-07 2005-06 2006-07
(kW) (Rs. in crore)
1.  Haryana 100 100 0.015 0.075::
57
2. Karnataka 100 200 0.075 0.030
3. Meghalaya 250 - 0.243
4.  Tamil Nadu 350 110 0.117 0.091
5.  Uttar Pradesh 260 - 0.038
6. West Bengal 700 3350 0.121 0.660
Total 1760 3760 0.606 0.856
kWs=kio watt
Statement-ill

-~

Details of Test projects sanctioned under Village Energy Security Programme (VESP) and
Funds Released State-wise as on 31-01-2007

Si.No. States/UT No. of Test Projects Capacity Funds Released
Sanctioned Sanctioned (Rs. in crore)
(Nos.) (kW)
1 2 3 4 5
1. Andhra Pradesh 3 60

0.303
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1 2 3 4 5
2. Assam 14 240 1.323
3. Chhattisgarh 9 170 0.742
4. Gujarat 3 60 0.273
5. Jharkhand 1 20 0.087
6. Madhya Pradesh 15 .280 1.289
7. Maharashtra 8 130 0.577
8. Orissa % 210 1.120
9. Rajasthan 6 90 0.276
10.  Tamil Nadu 4 80 0.446
11.  Uttranchal 5 70 0.375
12. West Bengal 7 140 0.346
Total 86 1550 7.155
kW=kilo watt
[Translation] Delhi. However, the following proposais were received by
Houses for Poor the Appraisal Agency and sent to the Delhi Government

570. SHRI BALESHWAR YADAV: Wil the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Government of Delhi has submitted
any proposal to the Union Government for construction of
houses for poor in Delhi with the Central assistance;

(b) if so, the details therseof;

(c) whether the Union Government has taken any
decision in this regard,

(d) if so, the details thereof, and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMAR! SELJA): (a) to (e) No proposal has been received
by the Government for construction of houses for poor in

to modify them so as to secure conformity with the
approved guidelines under Sub-Mission on Basic Services
for the Urban Poor under Jawaharlal Nehru National Urban
Renewal Mission (JNNURM):

(i) Slum Relocation Project at Khanjanwala
Ghogha and Baproula, Delhi. Project Cost: Rs.
216.82 crore.

(i) Construction of EWS Housing at sector-23
Rohini Extn. Project cost: Rs 30.00 crore.

(i) Construction of EWS Housing at Sector-16 B
site No. 2 Dwarka, Project Cost: Rs. 19.20 crore.

(iv) Construction of EWS Housing at Sector-16 B
site No. 3 Dwarka, Project Cost: Rs. 7.20 crore.

(v) Rehabilitation and resettiement at Narela,
Rohini, Dwarka and East Zone. Project Cost: Rs.
398.91 crore.
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[English]

Disparity in Allocation of
Funds under ARWSP

571. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government of Gujarat has appraised
the Union Government repeatedly regarding inadequate
and huge discrepancy in allocation of funds under
Accelerated Rural Water Supply Programme (ARWSP) to
the State;

(b) if so, the details thereof; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) The Government of Gujarat had requested
for revision of norms for allocation of funds under ARWSP
(DDP) in June 2005. The criteria for allocation of funds
under ARWSP (DDP) has been revised with effect from
2006-07.

As per revised criteria, a fixed amount (about 5%) of
Annual Central Plan allocation is earmarked for Rural
Water Supply in DDP areas in Andhra Pradesh, Guijarat,
Haryana, Himachal Pradesh, Jammu and Kashmir,
Karnataka and Rajasthan without the condition of the
States providing matching provision under the MNP. The
criteria for allocation of the said funds to these States are
as under.—

Weightage for %age points
Proportionate rural population in 40
DDP blocks
NC/PC habitations (at 2:1 ratio) 35
Quality affected habitations 25
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The funds under ARWSP (DDP) during 2006-07 has
been released to the States as per revised criteria. The
share of each DDP State, was caiculated based on the
information regarding rural population in DDP blocks,
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number of NC/PC habitations and number of quality
affected habitations furnished by the DDP States. The
information furnished by Gujarat was: Papulation (60.71
lakh), NC/PC habitations (503) and number of quality
affected habitations (659). Accordingly the allocation under
ARWSP (DDP) to Gujarat during 2006-07 was woked out
at Rs. 658.56 lakh against which an amount of Rs. 329.28
lakh has been released as first instalment.

Pending Cases under Companies Act

572. SHRI CHANDRAKANT KHAIRE: Will the
Minister of COMPANY AFFAIRS be pleased to state:

(a) the number of pending cases in various courts in
the country on account of violation of various provisions
of the Companies Act;

(b) the average time taken in disposal of these cases;
and

(c) the steps being taken by Government for
expediting the prosecution proceedings?

THE MINISTER OF COMPANY AFFAIRS (SHRI
PREM CHAND GUPTA): (a) A total of 45705 prosecutions
launched under Companies Act, 1956 were pending as
on 31-3-2006.

(b) and (c) The average time taken for disposal of
individual cases depends upon the nature of offence and
the judicial process associated with prosecution. The
Government takes legal action in such cases from time to
time through appropriate submissions before the courts.

Potable Water/Sewage System

573. SHRI M. ANJAN KUMAR YADAV: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is considering a
proposal for solving the problem of potable water, sewage
system and solid waste in selected cities of Andhra
Pradesh;

(b) if so, the details thereof; and

(c) the work done so far in selected cities during the
last three years?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (c)
Information is being collected and will be laid on the Table
of the Sabha.

Cheating by NBFls and Cooperative Banks

574. SHRI A.V. BELLARMIN: Wil the Minister of
FINANCE be pleased to state:

(a) whether cases of cheating to the investors by the
Non-Banking Financial Institutions (NBFIs) and the Co-
operative Banks are increasing day-by-day in the country;
and

(b) if so, the steps being taken by the Government
for recovery of money deposited by the investors in NBFls
and Co-operative Banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) It
has been reported by Reserve Bank of India (RBI)/National
Bank for Agriculture and Rural Development (NABARD)
that no such complaints have been received in this regard.
However, RBI has received complaints against several
Non-Banking Financial Companies (NBFCs) which have
"defaulted in maturity payments to the depositors.

RBI has been taking action against NBFCs which
have not complied with the provisions of RBI Act and the
directions thereunder or have shown weaknesses in the
financial position. Such action includes prohibiting the
companies from carrying on non-banking financial activity,
acceptance of deposits and alienation of assets. Wherever
the default is persistent in nature, RBI initiates winding up
proceedings and aiso files criminal complaint against the
directors of the NBFC.

Setting Up of Power Projects Abroad

575. SHRI K.C. PALLANI SHAMY: Will the Minister
of POWER be pleased to state:

(a) whether the national Thermal Power Corporation
(NTPC) has any proposal to set up power plants in Sri
Lanka and other neighbouring countries;

(b) if so, the details and the estimated cost of the
projects; and
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(c) the time by which the proposed power plants are
expected to commence Its operations?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (c) NTPC Ltd. proposes to set up a coal
based power plant in Trincomalee area in Sri Lanka, and
has signed a Memorandum of Agreement (MOA) with
Government of Sri Lanka and Ceylon Electricity Board
(CEB) on 29-12-2006 to set up a 2X250 MW power plant
through a Joint Venture (JV) Company with CEB on 50:50
basis. However, NTPC Ltd. does not have any proposal to
set up power plant in_other neighbouring countries at
present.

Subsequent to signing of MOA a team from NTPC
Ltd. visited Sri Lanka in January, 2007 to identify a suitable
site along with CEB for the project. On finalization of the
project site, further action in respect of formulation of
Project Feasibility Report is envisaged to be taken after
which estimated cost would be known.

Subject to establishment of feasibility and timely
clearances, units are envisaged to commence operation
by 2011-12.

Scheme for Maintenance of DDA Flats

576. SHRI BACHI SINGH RAWAT "BACHDA": Will
the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether MPD 2021 has laid down any schemes
for maintenance or repair of DDA Flats of various
categories with more than 15 years of age of construction;

(b) if so, the details thereof; and

(c) if not, the alternatives available to the owners/
occupied of such flats for maintenance and repair of
structures which are commonly used by all the occupiers
of different categories of flats in the same building?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) No, Sir. The responsibility of the Delhi Development
Authority (DDA) for maintenance or repair of flats of various
categories, allotted by it, is only for six months after the
possession is handed over to the allottees.
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However, the Master Plan of Delhi (MPD), 2021
provides that the flats buiit by DDA, particularly those,
which have becor..s aged, may be redeveloped with
permission and subject to the condition that the structural
safety of other flats is not impinged. Already developed
group housing inclusive of public (DDA and others), co-
operative housing may be redeveloped on the basis of
prescribed norms and regulations by formulating co-
operative societies or self-managing communities.

(c) As regards the other alternatives available to the
owners/occupiers of such flats, the maintenance of
common services within the building is the responsibility
of Resident Welfare Association and the maintenance of
the internal services like water supply, sewerage, drainage,
roads etc., is the responsibility of DDA till such time these
are handed over to Delhi Jal Board/Municipal Corporation
of Delhi.

Ultra Mega Power Projects

§77. SHRI E.G. SUGAVANAM: Will the Minister of
POWER be pleased to state:

(a) whether the Central Electricity Authority (CEA)
has visited the site identified by the various State
Governments on the proposed development of Ultra Mega
Power Projects and submitted its report to the Union
Government;

(b) if so, the details thereof; and

(c) i not, the reasons for delay and the time by which
the report is likely to be submitted?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) Yes, Sir. Teams of Central Electricity
Authority and Power Finance Corporation along with the
officers of State Governments had visited various potential
sites identified by the State Governments in the following
nine (9) States for setting up of Ultra Mega Power Projects
and submitted its reports:

(i) Madhya Pradesh

(i)  Gujarat
(i)  Chhattisgarh
(v) Karnataka
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(v} Maharashtra

(v)  Andhra Pradesh
(vii)  Orissa
(vii)  Jharkhand

(ix) Tamil Nadu

(c) Does not arise.

issues Relating to Climate Change

578. SHRI KISHANBHAI V. PATEL: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government proposes to set up an
Indian Institute of Environment Technology as reported in
Hindustan February 6th, 2007;

(b) it so,the details thereof; and

() the role of such institute to check environmental
changes in the different States of the country?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) and (b) Yes Sir. A proposal is under preparation
for establishment of such an institute and will be submitted
to concerned authorities for approval. The institute to be
established through public private partnership including
international collaboration will have a mandate to carry out
focused research on technologies whose application will
lead to clean environment.

(c) The institute, if approved, will draw its programme
keeping in view the challenges being faced by all parts of
the country and all sectors of the industry.

Environment Clearance to Games Viliage

579. SHRI MILIND DEORA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government has decided to construct
a Games Village on permanent basis on the Yamuna
riverbed near Akshardham Temple;

(b) if so, whether the -environmental clearance has
been obtained for construction of Games Village;
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{(c) it so, the expendtiture likely to be incurred thereon;
and

(d) the time by which the construction of the village
is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Delhi Development Authority (DDA) has reported that
it has been assigned the responsibility for developing the
Commonwealth Games Village at NOIDA Mor adjacent to
Akshardham Temple. DDA has also reported that
environmental clearance for the Village was accorded by
Ministry of Environment and Forest on 14-12-2006 subject
to certain conditions. Further, the Ministry of Environment
and Forest has also allowed DDA on 21-2-2007 to go
ahead with the Planning of construction work, permanent
or temporary, subject to the condition that actual work on
permanent structure shall not start till mitigation/abatement
measures against upstream flooding are identified through
studies.

(c) and (d) The Games Village is proposed to be
developed through Public-Private Participation mode. The
estimated expenditure to be incurred by DDA is about Rs.
211 crore and is targeted to be completed by June 2010.

[Translation)
Jatropha Plantation

580. SHRI HANSRAJ G. AHIR:
DR. DHIRENDRA AGARWAL.
SHRI TUKARAM GANPAT RAO RENGE PATIL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has launched any
campaign to grwo Jatropha for manufacturing of bio-diesel;

(b) if so, the details of research programmes being
run to make available good quality seeds of Jatropha;

(c) the progress made towards fixation of norms and
providing information to the people for farming of Jatropha;

(d) the targets fixed, if any, for plantation of Jatropha;
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(e) whether any time limit has been proposed for
achieving the targets; and

(f) if so, the details thereof?

THE MINISTER OF STATE FOR RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a)
Yes Sir. The Ministry of Rural Development has been
nominated as the nodal Ministry to launch the National
Mission on Bio-diesel under which Jatropha curcus has
been identified as the major source of bio-diesel.

(b) The NOVOD Board, Ministry of Agriculture has
initiated a network of 37 R and D institutions of Indian
Council of Agricultural Research (ICAR), Council for
Scientific and Industrial Research (CSIR), indian Council
of Forest Research and Education (ICFRE) and State
Agricultural Universities (SAUS) which identified a total of
1855 superior planting material (Candidate plus Trees) of
Jatropha. These CPTs are in muttilocational, national, zonal
and progency trials for their evolution. The Department of
Biotechnology (DBT) is also involved in developing an
efficient protocol for multiplication of Jatropha through
tissue culture.

(c) to (f) The proposed National Mission on Bio-diesel
is to be implemented in two phases l.e. Phase | as a
demonstration project over a period of five years followed
by Phase Il, which would be a self-sustaining expansion
of the bio-diesel programme. Under the demonstration
phase, it is proposed to cover 5 lakh hectares of public
wastelands  (government/panchayat/community
wastelands) under Jatropha and other bio-fuel plants like
pongamia. After successful completion of the
demonstration phase, the programme would be extended
to the private domain aiso and all relevant norms and
guidelines for private participation would be formulated at
that time.

Assistance to Co-operative
Banks by NABARD

581. SHRI GIRDHARI LAL BHARGAVA:
SHRIMAT! KIRAN MAHESHWARI:

Will the Minister of FINANCE be pleased to state:
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(a) the names of schemes launched by National Bank
for Agriculture and Rural Development (NABARD) for
providing assistance to Co-op~-2tive Banks functioning in
rural areas, State-wise;

(b) whether the desired results have been achieved
from such assistance; and

(c) it so, the achievements made during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) The
schemes launched by NABARD are uniformly applicable
to all States and Union Territories. Refinance assistance
from NABARD is available to Cooperative Banks both
under Short Term for Production Credit and Long erm for
Investment Credit. The Short Term Credit Scheme includes
Seasonal Agricultural Operations (SAO), marketing of
crops, Procurement, stocking and distribution of Chemical
Fertilisers and other agricultural inputs, financing of
Pisciculture activities, Rural artisans including Weaver
members of Primary Agriculture Credit Societies (PACS)/
Large Adivasi Multi Purpose Societies (LAMPS)/Farmers
Service Societies (FSS) etc. The Long Term Refinance for
Investment Credit includes Automatic Refinance Facility,
and Pre-sanction procedure under Farm Sector and
Enterprise Loan Scheme, Rural Housing Scheme, Small
Road and Water Transport Operators Scheme under Rural
Non Farm Sector. Besides, Cooperative Banks were
encouraged to issue Kisan Credit Cards (KCC), Swarojgar
Credit Cards (SCC) for which NABARD provides refinance
assistance. Further, under Self Help Group Bank Linkage
programme, NABARD has extended support to
Cooperative Banks to function as Self Help Promoting
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Institutions (SHPIs). The relevant data for the three years
is as under-—

(Rs. in crore)
Year Ground Level  Refinance Provided
Credit provided by NABARD
by Coop. Banks
2003-04 26,959 10,447
2004-05 31,231 12,327
2005-06 39,404 12,745

From the above, it can be seen that the schemes
introduced by NABARD and particularly the Refinance
Scheme for augmenting the resources of co-operative
banks have helped cooperative banks to improve the credit
fiow.

[English]
Collection of Service Tax

582. SHRI K.C. PALLANI SHAMY: Wili the Minister
of FINANCE be pleased to state the details of share of
Service Tax paid by the Union Government to various State
Governments, State-wise for each of the last three years.

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): A statement
showing the share of net proceeds of Service Tax devolved
to State Governments for the last three financial years is
enclosed.

Statement

Share of net proceeds of Service Tax devolved to State Governments for the last three years

(In crore of Rupees)
SI.No. Name of States 2003-04 2004-05 2005-06
1 2 , 3 4 5
1.  Andhra Pﬁdesh 191.03 321.88 512.58
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1 2 3 4 5
2.  Arwunachal Pradesh 6.05 10.19 20.08
3. Assam 81.49 137.30 225.37
4. Bihar 287.48 484.38 768.42
5.  Chhattisgarh 59.16 99.67 184.93
6. Goa 5.12 8.62 18.02
7. Guijarat 69.98 117.91 248.69
8. Haryana 23.41 39.44 74.90
9. Himachal Pradesh 16.94 28.55 36.88
10.  Jammu and Kashmir 0.00 0.00 0.00
11.. ....Jharkhand 74.61 125.71 234.18
12. Karnataka 122.28 206.03 310.72
13. Kerala 75.83 127.77 185.69
14. Madhya Pradesh 160.08 269.73 467.60
15.  Maharashtra 114.91 193.62 348.21
16.  Manipur 9.08 15.31 25.24
17. Meghalaya 8.47 14.27 25.86
18.  Mizoram 4.92 8.29 16.64
19.  Nagaland 5.46 9.20 18.29
20. Orissa 125.41 211.31 359.62
21.  Punjab 28.45 47.94 90.51
22. Rajasthan 135.74 228.72 390.85
23.  Sikkim 4.55 7.67 15.82
24.  Tamil Nadu 133.57 225.05 369.59
25.  Tripura 12.07 20.34 20.78
26.  Uttar Pradesh 474.71 799.87 1342.27
27.  Uttaranchal/Uttarakhand 16.38 27.60 65.47
28.  West Bengal 201.32 339.21 491.74
Total 2448.50 4125.58 6877.45
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[Translation]
Pending Court Cases

583. SHRI KASHIRAM RANA:
SHRI JUAL ORAM:
SHRIMATI SANGEETA KUMARI SINGH DEO:

SHRI SUBHASH SURESHCHANDRA
DESHMUKH:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether a large number of civil and criminal
cases are pending in Supreme Court and various High
Courts;

(b) if so, the details thereof as on date, court-wise;

(c) the number of civil and criminal cases disposed
of by these courts during each of the last three years, court-
wise; and

(d) the corrective measures being taken for speedy
disposal of court cases?

THE MINISTER OF LAW AND JUSTICE (SHR! H.R.
BHARDWAL): (a) and (b) A total of 40,243 cases (including
civil and criminal matters) are reported to be pending in
the Supreme Court of India as on 31st January, 2007. A
statement showing civil and criminal cases pending in the
High Courts as on 31st December, 2006 is enclosed
Statement-1.

(c) Statements showing the disposal in the High
Courts as per information available in this Department,
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during 2004, 2005 and 2006 (upto September, 2006) are
enclosed (Statement-ll, Il and V).

(d) The corrective measures being taken for speedy
disposal of court cases are briefly as under.—

1. Besides increasing the Judge strength from time
to time, other measures such as grouping of
cases involving common questions of law,
constitution of specialised benches and
organizing Lok Adalats at regular intervals etc.
have also been taken.

2. Alternative modes of disposal including
mediation, negotiation and arbitration have been
encouraged. Special tribunals like Central
Administrative Tribunal, State Administrative
Tribunals, Income Tax Appellate Tribunals,
Family Courts, Labour Courts, Consumer Courts
etc. have been set up to expedite disposal of
cases.

3. Information technology is being used in
generation of cause lists, providing information
to the litigants/Advocates etc. for speedy
disposal of cases.

4. Fast Track Courts (FTC) have been set up for
the disposal of long pending cases, particularly
sessions cases and cases involving undertrials
in jails.

5. The Government has extended the term of
existing 1562 Fast Track Courts, which were
functional as on 31-3-2005, for another five
years i.e upto 31-3-2010 for clearing huge
pendency of cases at District level.

Statement-|
Pendency position in the High Courts
Sl. Name of the Reported by Civil cases Criminal cases Total
No. High Court High Courts
as on
1 2 3 4 5 6
1. Allahabad 31-12-06 876366 216808 1093174
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1 2 3 4 5 6
2. Andhra Pradesh 31-12-06 136896 13467 150363
3. Bombay 31-12-06 326361 36581 362942
4. Calcutta 30-9-06 227323 38230 265553
5. Delhi 31-12-06 103039 32486 135525
6. Gujarat 30-9-06 83814 20457 113271
7. Gauhati 31-12-06 52146 6991 59137
8. Himachal Pradesh 31-12-06 20090 6272 26362
9. Jammu and Kashmir 31-12-06 41833 1847 43680
10. Karnataka 31-12-06 78837 14797 93634
1. Kefila 31-12-06 92511 25038 117549
12. Madras 31-12-06 372973 33985 406958
13. Madhya Pradesh 31-12-06 127120 56665 183785
14. Orissa 31-12-06 203112 18940 222052
15. Patna 31-12-06 70039 24681 94720
16. Punjab and Haryana 31-12-06 199295 42973 242268
17. Rajasthan 30-9-06 158910 50682 209592
18. Sikkim 31-12-06 42 9 51
19. Uttaranchal 31-12-06 29610 7789 37399
20. Chhattisgarh 31-12-06 60990 24933 85623
21. Jharkhand 31-12-06 26030 21583 47613

Total 3287037 704214 3991251

Statement-i|
Disposal of Civil and Criminal cases in the High Court during the year 2004
Sl.  Name of the Civil cases Criminal Cases Total
No.  High Court

1 2 3 4 5

1. Allahabad 108982 56668 165650




247  Writlen Answers MARCH 02, 2007 10 Questions 248
1 2 3 4 5

2. Andhra Pradesh 46883 8715 55598
3. Bombay 81274 15560 96834
4 Calcuttg 48057 11621 59678
5. Chhattisgarh NA NA 11048
6. Delhi 86515 15379 101894
7. Gujarat 36180 12605 48785
8. Gauhati 12731 3037 15768
9. - Himachal Pradesh 10971 2288 13259
10. Jammu and Kashmir NA NA NA
11. Jharkhand 8116 11238 19354
12. Karnataka 66988 6303 73291
13. Kerala 50789 15094 65883
14. Madras 122460 55559 - 178019
15. Madhya Pradesh NA NA NA
16. Orissa 14415 12963 27378
17. Patna 21297 45894 67191
18. Punjab and Haryana 31767 22946 54713
19. Rajasthan NA NA NA
20. Sikkim 85 38 123
21. Uttaranchal 14460 3139 17599
Total 761970 208047 ‘10f2066

Note: Information in respect of the High Courts of Jammu and Kashmir, Madhya Pradesh and Rajasthan is not available and only total disposal

is available In respect of Chhattisgarh High Court.
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Statement-ill
Disposal of Civil and Criminal cases in the High Courts during the year 2005
SI.  Name of the Civil cases Criminal Cases Total
No.  High Court
1. Allahabad 111809 48389 160298
2. - Andhra Pradesh 43056 8032 51088
3. Bombay 101811 27107 128918
4. Calcutta 45995 28527 74522
5. Chhattisgarh 9473 6085 15558
6. .Dethi 36268 12707 48975
7. Gujarat 60596 20328 80924
8. Bauhati 22423 6027 28450
9. Himachal Pradesh 12436 1758 14194
10. Jammu and Kashmir 20229 1300 21529
11. Jharkhand 6423 9911 16334
12. Karnataka 54178 7569 61747
13. Kerala 59702 17019 76721
14. Madras 127778 64074 191852
15. Madhya Pradesh 81364 36215 117579
16. Orissa 30102 19143 49245
17. Patna 18173 36670 54843
18. Punjab and Haryana 33277 27599 60876
19. Rajasthan 40936 21586 62522
20. Sikkim 65 18 83
21. Uttaranchal 18793 3194 21987
Total 934987 403258 1338245
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Statement-IV
Disposal of Civil and Criminal cases for the period from January to September
SI.  Name of the Civil cases Criminal Cases Total
No.  High Court
1. Allahabad 74405 47105 121510
2. Andhra Pradesh 37457 12091 49548
3. Bombay 69502 18867 88369
4. Calcutta 40261 11580 51841
5. Chhattisgarh 10388 5551 15939
6. Delhi 29485 13184 42669
7. Gujarat 38825 11581 50406
8. Gaubhati 20352 5393 25745
9. Himachal Pradesh 6687 1189 7876
10. Jammu and Kashmir 10908 1445 12353
11.  Jharkhand 8896 11819 20715
12. Karnataka 31723 6739 38461
13. Kerala 51053 14498 65551
14. Madras 130763 46119 176882
15. Madhya Pradesh 53147 25431 78578
16. Orissa 23651 18975 42626
17. Patna 12154 46471 58825
18. Punjab and Haryana 39498 27023 86521
19. Rajasthan 30752 18033 48785
20. Sikkim 49 14 63
21 Uttaranchal 9352 2497 11849
Total 729308 345605 1074913
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[English]

Link between New Delhi Rallway
Station and IGIA

584. SHRI REWATI RAMAN SINGH: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is considering any
proposal to provide a high speed link between New Delhi
Railway Station and Indira Gandhi International Airport;

(b) if so, the details thereof; and

(c) the time by which this project is likely to be started
and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Government has approved 'in principle' a proposal of
Delhi Metro Rail Corporation (DMRC) Ltd. to provided a
High Speed Express Link between New Delhi Railway
Station to Indira Gandhi International Airport (IGIA) for a
length of 18.775 km at a total estimated cost of Rs. 3811
crore (including taxes) subject to certain conditions.

The proposal envisages check in facilities for
passengers, including baggage at all the stations, namely,
New Delhi Railway Station, Shivaji Terminal (Connaught
Place) and Moti Bagh.

(c) DMRC Ltd. has planned to start the project in
2007-08 and complete by June, 2010, subject to final
approval by the Government.
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Power Transmission Projects

585. SHRI CHANDRA BHUSHAN SINGH:
SHRI JUAL ORAM:

Will the Minister of POWER be pleased to state:

(a) whether several Power Transmission Projects are
pending with Power Grid Corporation Limited;

(b) if so, the details thereof along with the reasons
therefor;

(c) the locations of these projects and estimated
expenditure likely to be incurred thereon;

(d) whether any external assistance has been sought
for the purpose;

(e) if 80, the details thereof; and

(f) the steps being taken to expedite the clearance
of pending projects?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (e) Power Grid Corporation of India Ltd.
(PGCIL) has informed that, at present, around 50
transmission projects with estimated cost of about Rs.
28,000 crore are under implementation by PGCIL. While
construction activities in respect of most of these projects
are on schedule, some elements of five projects, the detalils
of which are given in the enclosed statement have been
delayed for the reasons indicated in the statement.

(f) The steps taken by PGCIL for expeditious
completion of these projects are aiso indicated in the
enclosed statement.
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(Translation]

Mobile Courts in Rural Areas

586. SHRI SHISHUPAL N. PATLE: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether the Union Government has taken any
decision regarding setting up of Mobile Courts at village
level;

(b) if s0, the details thereof; and

(c) if not, the time by which the final decision is likely
to be taken in the matter?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) to (c) The proposal to set up Gram
Nyayalaya is under consideration of the Government.

[English]
Non-Banking Financial Companies

587. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of FINANCE be pleased to state:

(a) whether Non-Banking Financial Companies
(NBFCs) in Orissa are operating without the mandatory
permission of the Reserve bank of India (RBI);

(b) if so, the detalils thereof;

(c) whether these NBFCs are registered with the
Registrar of Companies;

(d) if so, the details thereof;

(e) whether itis mandatory for NBFC to obtain
certificate or registration; and

(f) it so, the action taken against the authorities
responsible for functioning of such NBFCs in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) and
(f) Reserve Bank of India (RBI) has reported that they are
not aware of any Non-Banking Financial Company (NBFC)
operating in Orissa, without the mandatory permission of
the RBI. One deposit taking company and 14 non-deposit
taking companies operating in Orissa have been registered

PHALGUNA 11, 1928 (SAKA)
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with RBI. All these companies have aiso been incorporated
under Companies Act, 1956 with the Registrar of

Companies.

(e) Yes, Sir. No NBFC can commence or carry on
the business of a Non-Banking Financial Institution without
(1) obtaining a Certificate of Registration (CoR) issued
under Section 45-1A of RBI Act, 1934, (2) having the net
owned fund of Rs. two hundred lakh. Every NBFC has to
make an application for registration to the RB! in the
prescribed format.

Construction of Roads under PMGSY

588. SHRI B. MAHTAB:
DR. SATYANARAYAN JATIYA:
SHRI MOHAN SINGH:
SHRI NAVEEN JINDAL:
SHRI SRINIWAS DADASAHRB PATIL:
SHRI GIRIDHARI YADAV:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of roads constructed so far under
Pradhan Mantri Gram Sadak Yojana (PMGSY) and those
to be constructed during 2007-08, State-wise;

(b) the norms fixed for allocation of funds alongwith
the per kilometer average cost of construction of roads
under PMGSY;

(c) the funds made available and utilized during the
Tenth Plan so far year-wise; alongwith the funds earmarked
for the year 2007-08, State-wise;

(d) the number of villages connected so far and likely
to be connected thereunder in each State;

(e) the details of States which have spent more than
50% of the allocated fund, till-date,

(f) the action taken/to be taken against the States
who could not spend the earmarked amount within
stipulated time; and

(g) the steps taken to achieve the targets and to
spend the earmarked amount within fixed time frame and
to link all the villages with roads?

-
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) Under Pradhan Mantri Gram Sadak Yojana
(PMGSY), since inception of the programme, 36870
number of road works involving 1,11,461.04 km of road
length has been completed. For the year 2007-08, the
Bharat Nirman target is to provide connectivity to 20071
habitations with a road length of 43,989.93 km and
upgradation/renewal of 59,316.284 km of road length.
State-wise details are given in the enclosed statement.

(b) The allocation of the original Rs. 1 per litre cess
to the States is based on a weightage of 75% for need
(share of unconnected habitations in the total unconnected
habitations of the country) and 25% on coverage (share
of connected habitations in the total connected habitations
of the country). The distribution of additional cess of Rs.
0.50 per litre is being targeted to the States primarily on
the basis of proportion of road lengths to be covered under
Bharat Nirman Programme. No State specific average unit
cost of construction has been fixed. For each road a
Detailed Project Report is prepared based on site
investigation and the cost of the project determined on the
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basis of the prescribed specification and design
requirements.

(c) Up to the end of the Tenth Five Year Plan (as on
23-02-2007), a sum of Rs. 21210.91 crore has been
released out of which Rs. 19,040.95 crore has been utilized
(upto January 2007). A statement indicating State-wise
funds released and expenditure incurred is annexed
as Statement II. The State-wise allocation for the year
2007-08 is being worked out.

(d) Projects have been cleared for providing
connectivity to 60,566 habitations out of which 33,041
habitations have already been connected.

(@) All the States have utilized more than 50% of the
funds released to them.

() and (g) Even though, the responsibility for the
implementation of the programme is with the States,
achievement of the programme is regularly reviewed by
the Ministry. Attention of the State Governments is being
regularly drawn with regard to the pace of execution of
the Programme, monitoring of quality and maintenance
of assets created.

Statement-|

Pradhan Mantri Gram Sadak Yojana

(Bharat Nirman targets for 2007-08)

Sl. States No. of No. of Length of Length of New Connectivity Upgradation
No. road works road works road works  road works Length
sanctioned completed sanctioned completed Length Habitation  (in km)
(upto January, (upto January, (in km)
2007) 2007)
1 2 3 4 6 7 8 9
1. Andhra Pradesh 4602 3929 13424.10  10091.04 0 0 2258.652
2. Arunachal Pradesh 519 338 2285.38 1293.42 646.875 67 0
3. Assam 1294 800 4385.87 2405.12 3889.845 2701 2269.808
4A. Bihar (REO) 968 719 2219.85 1669.65 :
' 4 6121425 3214 3510.638
4B. Bihar (NEAS) 750 66 6469.15 522.84
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1 2 3 4 5 6 7 8 9
5. Chhattisgarh 3018 1119 14841.78 6642.03 6450.644 2007 3240.418
6. Goa 90 72 178.16 158.70 0 0 190.114
7. Guijarat 2002 1360 4548.68 2820.97 438.675 251 1557.971
8. Haryana 176 90 2194.34 1397.58 0 0 1146.789
9. Himachal Pradesh 1764 606 10158.82 3826.13 638.542 166 1694.268
10. Jammu and Kashmir 277 62 1025.81 133.72 1781.869 593 920.91
11. Jharkhnad 629 464 3362.37 2455.92 1812.298 901 2123.494
12. Karnataka 2098 1560 8830.13 5123.18 0] 0 2573.529
13. Kerala 443 202 837.04 367.77 0 0 524.109
14. Madhya Pradesh 6744 2726 31391.50 12581.28 8326.848 2399 6614.379
15. Maharashtra 3707 1822 1122592  4303.47 0 0  4334.365
16. Manipur 849 528 1266.84 707.47 464.286 48 0
17. Meghalaya 373 293 917.02 682.36 140.091 31 587.583
18. Mizoram 114 67 1526.83 1003.87 277.884 39 257.998
19. Nagaland 208 174 1996.67 1583.37 109.507 10 246.914
20. Orissa 3723 1908 12539.61 6182.25 2524.021 1087 4663.144
21. Punjab 627 465 2807.94 1227.75 0 0 1483.051
22. Rajasthan 8865 5335 30877.01 18662.58 3554.217 1225 4853.74
23. Sikkim 182 87 1912.48 1530.71 108.043 31 137.795
24. Tamil Nadu 2604 1911 5040.88 3505.28 0 0 2824.427
25. Tripura 354 230 935.36 502.28 354.701 248 383.838
26. Uttar Pradesh 14067 8960 29321.72  15507.18 2059.213 1323 6956.031
27. Uttaranchal 394 143 2713.17 579.96 1025.641 257 1283.354
28. West Bengal 1274 768 7650.14 3993.26 3265.307 3473 2878.695
Total (States) 62715 36804 216884.37 111461.04  43989.932 20071 59316.014
Union Territorles
29. Andaman and Nicobar 18
Islands
30. Dadar and Nagar Haveli 75 66.21
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1 2 3 4 5 6 7 8 9
31. Daman and Diu 0
32. Delhi 1
33. Lakshwadeep 0
34. Pondicherry 86 66
Total UTs 180 66 66.21
Grand Total 62895 36870 216950.58 111461.04 43989.93 20071 598316.284
Statement-li
Statement showing Financial under PMGSY (Phase-! to VIi+ADB/WB)
(Rs. in Crores)
Sl States Amount Released Expenditure upto % Exp. to amount
No. upto 23-2-2007 January 2007 released
1 2 10 1 12
1. Andhra Pradesh 1096.09 1076.62 98.22%
2. Arunachal Pradesh 233.68 177.85 76.11%
3. Assam 1049.35 936.89 89.28%
4A. Bihar (REO) 426.82 355.58 83.31%
4B. Bihar (NEAs) 600.35 440.35 73.35%
5. Chhattisgarh 1506.78 1490.6 98.93%
6. Goa 10.00 5.32 53.20%
7.  Gujarat 372.07 354.52 95.28%
8. Haryana 356.50 248.78 69.78%
9. Himachal Pradesh 622.71 485.18 77.91%
10. Jammu and Kashmir 145.35 85.75 59.00%
11.  Jharkhand 561.24 440.73 \ 78.53%
12. Karnataka 506.24 485.36 95.88%
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1 2 10 11 12
13. Kerala 121.97 89.72 73.56%
14. Madhya Pradesh 2693.56 2668.32 99.06%
15. Maharashtra 659.73 579.64 87.87%
16. Manipur 104.33 102.75 98.49%
17. Meghalaya 123.17 106.63 86.57%
18. Mizoram 225.50 179.33 79.53%
19. Nagaland 161.56 127.33 78.75%
20. Orissa 1804.65 1497.72 82.99%
21. Punjab 256.93 202.36 78.76%
22. Rajasthan 2847.19 2734.74 96.05%
23.  Sikkim 138.10 108.43 78.52%
24. Tamil Nadu 491.87 424.2 86.24%
25. Tripura 130.89 94.57 72.25%
26. Uttar Pradesh 2417.06 2158.30 89.29%
27. Uttaranchal 228.12 193.38 84.77%
28. West Bengal 1278.72 1176.17 91.98%

Total (States) 21170.43 19027.02 89.88%
29. Andaman and Nicobar Islands 10.59 0.26 2.46%
30. Dadar and Nagar Haveli 5 0 0.00%
31. Daman and Diu 10 4.94 49.40%
32. Delhi 5 0 0.00%
33. Lakshadweep 4.89 0 0.00%
34. Pondicherry 5 8.73 174.60%
Total UTs 40.48 13.93 34.41%
Grand Total 21210.91 19040.95 89.77%
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interest Rate

589. SHRI JASHUBHAI DHANABHAI BARAD:
SHRI ALOK KUMAR MEHTA:
SHRI SURESH PRABHAKAR PRABHU:
DR. K. DHANARAJU:
SHRI MOHD. TAHIR:
SHRI BALASHOWRY VALLABHANEN!I:
SHRI S. MALLIKARJUNIAH:

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of india (RBI) has
recently raised the Repo Rate and Cash Reserve Ratio,

(b) it so, the reasons therefor and its impact on
interest of various loans;

(c) whether the Government has directed the banks
not to increase the Home Loan interest;

(d) if so, the response of the public and private banks;

(e) the action taken/proposed to be taken by the
Government against the banks for violation of directions;
and

(f) the steps taken by the Government to check the
increase of interest rate on the home loan?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. On a review of macro economiic and monetary/
liquidity condition, as also the credit growth and the need
to moderate the pre-empting upward pressures on inflation
expectations, Reserve Bank of India (RBI) has increased
the Cash Reserve Ratio (CRR) and fixed Repo Rate under
liquidity adjustment facility (LAF). Subsequently, the
Benchmark Prime Lending Rates (BPLR) of the banks
have increased.

(c) to (f) It was desired that Public Sector Banks may
rein in interest rates on home loan at current level as further
increase by banks may not be necessary, provided banks
are in a position to address the rebalancing of their credit
portfolio. It is hoped that the Banks would take into
consideration this factor while determhing-the rate of
interest on home loan.
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Re-structuring of SEBs

590. SHRI N.N. KRISHNADAS: Will the Minister of
POWER be pleased to state:

(a) whether the Union Government has issued
instructions to State Governments to restructure their State
Electricity Boards (SEBs);

(b) if so, the details thereof;

(c) the State Governments which have so far
restructured their SEBSs;

(d) the reasons for not restructuring their SEBs by
the remaining States; and

(e) the corrective steps being taken by the Union
Government in this regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) The Electricity Act, 2003 envisages
reorganization of the State Electricity Boards SEBs).
Section 172(a) of the Electricity Act, 2003 provides that
the SEB shall be deemed to be the State Transmission
Utility (STU) and a licensee under the provisions of the
Act for a period of one year from the appointed date, that
is 10th June, 2003. Section 172(a) further provides that
the State Government may, by notification, authorise the
SEB to continue to function as the STU or a licensee for
such further period beyond the period of one year of the
provisions of the Act coming into force, as may be mutualty
decided by the Central Government and the State
Government.

(c) So far, 13 States have reorganized their SEBs.
Ten States namely Orissa, Haryana, Andhra Pradesh,
Karnataka, Uttar Pradesh, Uttarakhand, Rajasthan, Delhi,
Gujarat and Madhya Pradesh have done so under their
respective State Electricity Reforms Acts. Assam and
Maharashtra have reorganized their SEBs under the
provisions of the Electricity Act, 2003. West Bengal has
notified the reorganization scheme to be effective from 1st
April, 2007.

(d) Eight States who have not yet reorganized their
respective SEBs have been requesting the Central
Government from time to time for some more time under
the provisions of the Act for completing the reorganization.
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(e) The Union Government, after considering the
request for extension and also the status of the
reorganization of the concerned SEB, has been agreeing
to the requests for continuation of the SEBs for the period
considered appropriate.

Target for Loan to Minority Communities

591. DR. M. JAGANNATH: Will the Minister of
FINANCE be pleased to state:

(a) whether the Reserve bank of India (RBI) is
considering a proposal for earmarking 6% of loans to the
borrowers from Minority Communities as a sub-target
under priority Sector lending norms/targets set for
Commercial Banks; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
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FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
The Reserve Bank of India (RBI), had advised all domestic
Scheduled Commercial Banks (public and private sector
banks) on July 5, 2006 to ensure smooth flow of bank credit
to the Minority Communities.

Under the new “Prime Minister's 15 Point Programme
for the Welfare of Minorities®, domestic Scheduled
Commercial Banks have also been advised on September
1, 2006 to ensure that within the overall target for priority
sector lending and the sub-target of 10% for the weaker
sactions, sufficient care is taken to ensure that Minority
Communities also receive an equitable portion of the
credit.

The data on credit facilities to the Minority
Communities by the domestic Scheduled Commercial
Banks, (Public Sector Banks and Private Sector Banks)
for the last five years are given below:

Amount (Rs. in crore)

Year Priority Sector ‘ Share of Minority Community in  Amount of credit to

Advances (PS) Priority Sector (in all districts) Minority Commu-

(b) nities in 44 identi-

Amt. (A) % Share to fied districts
PS (A/B)
1 2 3 4 5

March 2002 2,05,604 18,468 8.98 3,068
March 2003 2,50,988 21,903 8.72 3,612
March 2004 3,11,335 34,654 11.13 3,980
March 2005 4,00,775 35,356 8.82 5,201.
March 2006 5,47,393 45,491 8.31 6,261

(Figures rounded off to nearest crore).

Missing of Watermark from
Stamp Papers
592. SHRI RAM KRIPAL YADAV:
SHRI ASADUDDIN OWAIS!:
SHRI MOHAN RAWALE:
SHRIMATI JAYAPRADA:

Will the Minister of FINANCE be pleased to state:

(a) whether a firm awarded to produce stamp paper
has fled with Watermark from high Security Printing Press,
Nasik;

(b) if so, the details thereof,



276  Written Answers

(c) whether the Government has constituted a high
level inquiry into this incident;

(d) if 80, the details thereof;

(e) the steps taken or being taken by the Government
10 recover the Watermark from the said firm and total loss
likely to be suffered by the Government due to this incident;

(f) whether any lapse has been noticed on the part
of officials of the press or the security agencies in awarding
the job to this firm; and

() if so, the action takan or likely to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir.

(b) to (g) Does not arise.
[Translation]

Assistance for Urban Development
Projects in Uttar Pradesh

593. SHRI HARIKEWAL PRASAD: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) the details of the ongoing urban development
projects running in Uttar Pradesh at present;

(b) the funds allocated during each of the last three
years;

(c) the details of the cities for the development of
which the proposals have been submitted by the Uftar
Pradesh Government during the current year and the
decision taken by the Union Government thereon;

(d) whether the World bank is providing any
assistance for the development of any city in Uttar Pradesh;
and

(e) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (e)
Information is being collected and will be laid on the Table
of the Sabha.
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[English]
Panel on Climatic Changes

594. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Inter-Governmental Panel on Climatic
Change working under the aegis of the United Nations
has submitted its report;

(b) it so, the main recommendations of the Panel;
and

(c) the steps taken by the Government thereon?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCE (SHRI KAPIL
SIBAL): (a) Yes, the inter-Governmental Panel on Climate
Change (IPCC) has submitted its Summary Report on
Working Group (WG)-| entitied "Climate Change 2007: The
Physical Science Basis".

(b) The main conclusions of the WG-I Panel Report
are:

— Global atmospheric concentrations of carbon
dioxide, methane and nitrous oxide have
increased markedly as a result of human
activities since 1750 and now far exceed pre-
industrial values determined from ice cores
spanning many thousands of years. The global
increases in carbon dioxide concentration are
primarily due to fossil fuel, land-use change,
while those of methane and nitrous oxide are
primarily due to agriculture. Wide spread meiting
of snow and ice, and raising global average sea
level has been reported.

— According to the report, anthropogenic warming
and sea level rise would continue for centuries
due to time scales associated with climate
processes and feedbacks, even if greenhouse
gas concentrations were to be stabilized.

— The report provides findings at the continental
level. No country specific findings have been
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provided. Climate change is a global environ-
mental problem the principal responsibility of
which liés with the developed countries and not
developing countries like India.

— India is engaged in the international climate
change regime, including United Nation's
Framework Convention on Climate Change
(UNFCCC) and Kyoto Protocol and various
partnerships with other countries under
UNFCCC.

(c) Steps taken by the Government:

— Although India does not have any GHG
abatement commitments under the Kyoto
Protocol, nevertheless a range of policies and
programmes help mitigate climate change.
These include improving energy efficiency and
conservation as well as setting up of Bureau of
Energy Efficiency, power sector reforms,
promoting hydro and renewable energy,
promotion of nuclear energy, promotion of clean
coal technology, coal washing and efficient
utilization of coal, afforestation and conservations
of forests and reduction of gas flaring.

The extremes are expected to be increasing with
increase in Greenhouse gas.

— The extremes are expected to be increasing with
increase in Greenhouse gas emissions. Many
institutions in the country are addressing the
issue of global warming and climate change as
a coordinated effort.

— Government has recently constituted a National
Disaster Management Authority (MDMA) undern
the Chairmanship of Hon'ble Prime Minister to
prepare and plan actions to mitigate such events.

Drawal of Additional Power from
Northern Grid

595. SHRI SURESH PRABHAKAR PRABHU: Will
the Minister of POWER be pleased to state:

(a) whether it has come to the notice of the
Government that some States have withdrawn additional
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power from the Northem Grid during the month of January
2007;

(b) if so,the details thereof and the reasons therefor;

(c) the action taken by the Government against those
States; and

(d) the steps taken by the Government to supply
power as per the demands of the States?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) Yes Sir, states in Northern Region
have overdrawn from the Grid during different times of the
day in the month of January, 2007. The details of Over
Drawal by the Northern Region States during the month
of January, 07 are as under:

State/UT Over-Drawal

(Miflion Unit)
Chandigarh 6.96
Delhi Nil
Haryana 66.50
Himachal Pradesh 20.31
Jammu and Kashmir 136.01
Punjab 35.56
Rajasthan 100.71
Uttar Pradesh 210.60
Uttarakhand 23.83

The main reason for over-drawal of power by the
states from the Grid is increase in demand for power during
winter months in the Northern Region and low availability
of power from hydro stations in the region during the
period.

(c) The States/UTs of Northern Region were advised
by the Ministry on 5th February, 2007 to restrict drawal
from the grid within the schedule and manage the load in
their respective system commensurate with the availability
of power.
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(d) The demand of power in States is met by
generation from their own sources, share in central sector
stations and power availed under bi-lateral agreements.
Government of India only supplements the efforts of the
State Governments by way of generation capacity addition
through Central Public Sector Undertakings.

The following steps have been taken/are being taken
to improve availability of power in the country:

() Rigorous monitoring of capacity addition of the
on-going generation projects.

(i) Advance planning of generation capacity addition
projects for the 11th Five Year Plan.

(i) Implementation of Ultra Mega Power Projects
of 4000 MW each to achieve benefit of economy
of scale.

(iv) "Partnership in Excellence" Programme starting
with adoption of better operation and
maintenance (O and M) practices to enable
enhancement of Plant Load Factor (PLF) of
existing thermal power stations through tie-up
with well performing power utilities as a pre-
cursor to renovation and modernization.

(v) Renovation, modernization and life extension of
old and inefficient generation units with interest
subsidy on loans by the Power Finance Corpora-
tion and Rural Electrification Corporation under
"Accelerated Generation and Supply Programme
(AG and SP).

(vi) Tapping of surplus power from captive powe}
plants.

(vii) Utilization of unutilized capacity of gas based
stations on liquid fuel.

(vit) . Strengthening/augmentation of sub-trans-
mission system in State under Accelerated
Power Development Reforms Programme
(APDRP) as a major step towards reduction of
Aggregate Technical and Commercial (AT and
C) Losses. -

(ix) Coordinated operation and maintenance of
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hydro, thermal, nuclear and gas based power
stations to optimally utilize the existing generation
capacity.

(x) Optimum utilization of available power by
strengthening of inter-state and inter-regional
transmission capacity.

(xi) Promoting demand side management, energy
efficiency and energy conservation measures.

Supply of Power to States

596. SHRI SHRINIWAS DADASAHEB PATIL:
SHRI M. RAJA MOHAN REDDY:

SHRI SUBHASH SURESHCHANDRA
DESHMUKH:

CH. MUNAWAR HASSAN:
Will the Minister of POWER be pleased to state:

(a) the actual generation of power from various
sources and average demand and supply of power in the
country particularly during peak hours at present, State-
wise;

(b) the total power supplied to each State from
Central Pool during the year 2006-07

(c) whether some State Governments have made
requests for additional power supply to overcome the on-
gomng power crisis in their States;

(d) if so, the details thereof, State-wise; and

(e) the steps taken by the Union Government in this
regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) The details of State-wise actual generation
from various sources and the average demand and supply
in energy terms as well as Peak demand/peak demand
met during the period April, 06 to January, 07 are enclosed
a Statement-| and Il respectively.

(b) The details of power scheduled from Central
Sector Generating Stations by the States during the period
April, 06 to January, 07 are enclosed at Statement-Iil.

(c) to (e) As most of the States/UTs have been facing
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power shortages, requests for additional allocation out of
unallocated power are raceived from many of them from
time to time. The unallocated power of Central Government
Stations being limited, additional allocation is provided to

the extent possible with reduction in allocation of other
States/UTs keeping in view the nature of request
(emergent, seasonal) and their relative power supply

position.

Statement-|
State-wise Category-wise Generation during the period April ‘08 to January ‘07

Regidn State Category Actual Generation
(MU)
1 2 3 4
NR Chandigarh Thermal 0
Total 0
Dethi Thermal 4427.3
Total 4427.3
Haryana Thermal 8895.24
Hydro 2206
Total 9115.84
Himachal Pradesh Hydro 2742.34
Total 2742.34
Jammu and Kashmir Thermal 0
Hydro 885.44
Total 885.44
Punjab Thermal 13028.45
Hydro 3986.15
Total 170144
Rajasthan Thermal 15766.74
Hydro 916.76
Total 16683.5
Uttar Pradesh Thermal 17890.29

Hydro 1274.49
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1 2 3 4
Uttarakhand Hydro 37414
Total 37414
NR State and Pvt. Total - 73875.2
NR Central Sector Thermal 58002.54
Nuclear 3959.9
Hydro 26023.09
NR Central Total 87985.53
NR Thermal 118110.56
Nuclear 3959.9
Hydro 39790.27
NR Total 161860.73
WR Chhattisgarh Thermal 7527.03
“ Hydro 318.17
Total 7845.2
Goa Thermal 295.36
Total 295.38
Guijarat Thermal 34401.12
Hydro 4559.43
Total 38960.55
Madhya Pradesh Thermal 11410.41
Hydro 2541.98
Total 13952.39
Maharashtra Thermal 49900.77
Hydro 6262.88
Total 56163.65
WR State and Pvt. Total 117217.15
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1 2 3 4
WR Central Sector Thermal 36422.01
Nuclear 70088.84
Hydro 2424.78
WR Central Total 45845.8)
WR Thermal 139956.7
Nuclear 7098.84
Hydro 16107.24
WR Total 163162.78
SR Andhra Pradesh Thermal 23357.59
" Hydro 8632.93
Total 31990.62
Karnataka Thermal 1 15;3.73
Hydro 12418.08
Total 23571.81
Kerala Thermal 241.55
Hydro 6348.49
Total 6550.04
Lakshadweep Thermal 234
Total 234
Pondicherry Thermal 231.02
Total 231.02
Tamil Nadu Thermal 23534.56
Hydro 5675.3
Total 29200.06
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